. Wednesday, June 28, 1967
Fourth Series Vol, V - No. 27 Asadha 7, 1889 (Saka)

LOK SABHA
DEBATES

(Second Session)

(Vol. V contains Nos. 21-30)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 1.00



CONTENTS

No. 27—Wednesday, June 28, 1967/ Asadha 7, 1889 (Saka)

Oral Answers to Questions—

*Starred Questions Nos. 781 to 783, 785.
Written Answers to Questions—

Starred Questions Nos. 784, 786 to 810.

Unstarred Questions Nos. 3776 to 3872, 3874 to 3895, 3897, 3899
to 3903, 3905 to 3924, 3926 t0 3932 and 3934.

Re. Strike by Air India Pilots

Ruling on Statements under Rule 197

Re. Question of Privilege—

Allegations against Dr. Ram Manohar Lohia by Shri Sheel

CoOLUMNS

7961—92

.7992—8010

.8010—8116

. 8116, 8129
8116—20

Bhadra Yajee . 8120—24
Papers Laid on the Table. 8125-—28
Committee on Private Members’ Bills and Rwoluuons—

Sixth Report 8128
Election to Committee—

Court of the University of Delhi . : 8128
Demands for Grants, 1967-68 . .8130—8238

Ministry of Defence . 863082

Shri Nitirsj Singh Chaudhary . 8130—38

Shri Samar Guha 8138—44

Shri Prakash Vir Shastri 8144—54

Shri Chittaranjan Roy 8154—57

Shri Girra) Saran Singh . 8157—61

Shri S. M. Banerjec 3162—64

Shri Sheo Narain 8164—69

Shri Swaran Singh . . 8160—98

Ministry of Commerce .8201—8238

Shri M. Amersey . . 8203—1I15

Shri S. R. Damani . 8215—a1

Shri Shri Chand Goel 8221—33
Half-an-hour Discussion Re. Conversions in Bihar 8238—s8

Shri Kanwar Lal Gupta 8238—¢3

Shri Shiv Kumar Shastri 8243—45

Shri Baburao Patel . . 8245
*The si

tion was actually asked on the floor of the House by that Member.
1019 (Ai) LSD—-1.

ign + marked above the name of a Member indicates that the ques-



COLUMNS

Shri Kartik Oraon . . \ . . ‘ . 8246—37
Shri Lobo Prabhu . " : . . . ‘ ; 8247
Shri Ramavatar Shastri . . . . . . 8248
Shri Jageshwar Yadav . . . . . ‘ . 824849
Shri D. C. Sharma . . . . . . . : 8249
Shri Raghuvir Singh Shastri . o . . . . 8249—42
Shri Ram Gopal Shalwale ' . ] ; ' § 8243

Shri Vidya Charan Shukla . . . . . B243—¢8B



LOK SABHA DEBA

7961
LOK SABHA
Wednesday, June 28, 1987/Asedha 7,
1889 (Saka).

The Lok Sabha met at Eleven of the
. Clock.

{Mu. SpeakER in thy Chair).
ORAL ANSWERS TO QUESTIONS
Prohfbition Target

+
*181. Shri Seshiyan:
Shri R. Barua;
Shri D. N. Patodia:
Shri €. C, Desal:
Shri P. XK. Vasudevan Nair:
Shri D, Amat:
Shri P. C. Adichan:
Shrl €. Janardhanan:
Will the Minister of Home Affalrs
be pleased to state:

(2) whether Government have con-
sidered any proposal to introduce
total prohibition throughout [ndia by
1989, the birth centenary of Mahatma
Gandhi; and

(b) if so, the scheme drawn up for
that purpose?

The Minister of State in the Minijs-
try of Home Affairs (8hri Vidya
Charan Shukla): (a) and (b). The
Study Team on Prohibition recom-
mended introduction of total prohibi-
tion throughout India by 30th January,
1870 when the birth centenary cele-
brations of Mahatma Gandhi were
going to conclude. This recommenda-
tion was considered in consultation
with the State Governments. Some
of the wet States have not accepted
this recommendation. Otherz have
agreed in principle but have insisted
that a firm undertaking should be

#iven by the Central Government for

full reimbursement of the loss of
excise revenue consequent on the
introduction of prohibition, The
financial and other issues raised are
still under consideration.
~

Shri Seshiyan: There is a definite
directive in article 47 of the Constitu-
tion which reads thus:

“....in particular. the State
shall endeavour to bring about
prohibition of the comsumption
except for medicina] purposes of
intoxicating drinks and of drugs
which are Injurious io health.”

In spite of this definite directive in
the Constitution, may I know whether
Government ate aware ihat instead of
implementing the policy and extend-
ing the area of prohibition, there is a
growing tendency on the part of the
Government here as well as in the
States not merely to limit the area of
prohibition but even to undo whatever
has been done in the sphere of pro-
hibition, and if so, what Government
are going to do to implement the
directive principle laid down in the

- Constitution?

Shri Vidya Charan Shukia: We are
aware of this directive principle in
the Constitution. But as the House
knows, prohibition js a State subject
and the State Governments are free
to decide upon the time-table and the
extent of prohibition that they would
introduce in their aress. We have
been trying to persusde the State -
Governments to introduce prohibition
and also to accept the recommenda-
tions of the study team. But as I
have said earlier, it depends on the
different State administrations.

Shri Seshivan: The only way to
Induce the State Governmenta to Intro-
duce prohibition is tp give them the
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financial help that they need because
as a result of prohibition there is not
merely a loss of revenue but an
increasing expenditure om the main-
tenance of police to implement pro-
hibition. The hon. Minister has said
that prohibition is a State subject, but
here 1is a constitutional provision
whith should be .respected by both the
Central Government as well as the
State Governments. Therefore, may
I know what the Central Government
have been doing for the past seventeen
yoars ever since the commencement
of the Constitution, to bring in total
prohibition throughout the country
and to bring about the necessary
conditions for the same?

Shri Vidya Charan Shukla: I have
saild that this is a State subject.
Except trying to persuade the State
administrations there is nothing much
that we can do about it.

As far as the question of financial
ald is concermed, the House knows
that from time to time, various pro-
poaitions were put forward. At one
time, there was a proposition to meet
half the cost of prohibition, but that
too was not accepted by the State
administrations; most of them wanted
100 per cent reimbursement. In view
of the preseant financial position we
do not think that it is a practical
preposition, and the State Govern-
ments now have {o decide about this
matter in the light of their own
FEMOUICeS.

Skrl R. Bares: In gpite of the con-

may I know what steps Government
to educate public opinion
of it and to get the opinion
different Ministries in this

Shri Viys Charan Shukis: There
is an All India Prohibition Council
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agencies are also given aid for pro-
pagating the ideals of prohibition,

Suri 9. N, Patodia: Prohibition has
become a forbidden fruit wherever it
has been imposed, it only attracts
people to indulge in drinking. It is a
farce where sometimes even the spon-
sors of prohibition are not immune.
We are already losing a large amount
of revenue, If it js imposed all over
the country. the loss will be tremen-
dous. Ia view of this, may 1 know
Whether in consultation with the State
Governments, the Centre will now
be realistic about the whole problem
and scrap prohibition all over the
country?

Bhri Vidya Charaa Shekla: We are
very realistic about it

Shri Piloo Medy: Has he started
drinking?

Shri Vasadevan Nadr: On several
occasions in this House itself, we were
told that almost all State Govern-
ments have requested the Centre
either to allow them to relax or to
scrap prohibition or to heip
them with additional finance, and that
the Central Government are consider-
ing the whole question. Even after
the general elections, irrespective of
Congress or non-Congress Govern-
ments being in power in the States,
reports have appeared that many
State Governments are proposing to
at least relax prohibition. At least in
one State, Kerala, they have com-
pletely scrapped the farce of prohibi-
tion. Will the Central Government
advise or allow the other State Gov-
ernments to follow the grand exampl
o Kerala? :

Shri Vidya Charam Shakia: As I
have suid earlier, there is no ques-
tion of the Central Government allow-
ing anything 1f the State adminis-
trations want te take any action, they
are compiletely free to take amy action
they like in this matter.

S P. C, Adichan:
Malaysiam).

(Spole in
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Bhrli Vasudevan Nair: 1 will trans-
late it. It is well koown that today
and some other forms of country
liguor help sgricultural labourers and
those who toil on land to recoup
themselves after a day's hard labour.
But because of prohibition all kinds
of poisonous drinks or illicit liquor
are being consumed. May 1 know
from the honourablc Minister whether
the Government are aware that the
health of many people get deteriorated
because of drinking these illicit liquors
and death alto occur.

Shri Vidya Charan Shukla: These
are matters for the State administra-
tions to consider.

Shri Seshiyan: What is the opini?n
of the Central Government?

Shri Tennet! Viswanatham: On a
point of order. Three times the
Minister has said that it is a State
subject. Then why has this question
been put on the list at all?

Mr. Speaker: The question was
whether the Central Government
would give the States financial help
to offset the loss suffered by State
Governments while enforcing prohibi-
tion. He said in the beginning that
the Cenire was prepared to give 50
per cent, but the States wanted cent
per cent. After this, some other ques-
tions are being put by hon, Members.
I cannot help it. It is already ten
minutes. [ am still allowing it know-
ing that the reply will be the same,
that it is a State subject.

Shri Seshlyan: On a point of order.

Shrl P. R. Thakur: The West Bengal
Government has recently dane away
with the observance of one day in
the week as dry day. Has the West
Bengal Government consulted the
Government of Indla as regards this?

Shrl Vidya Charan Shukla: A=
far as 1 am aware, we have not been
consulted in the matter.

#hri Sashiyan: I rise on a point of
- omder, Artigie 47 aaya that the Buate
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shall endeavour to bring about pro-
hibition.  Article 36, the opening
article of the Chapter on Directive
Principles, says:

*in this Part, unless the context
otherwise requires, ‘the State' has
the same meaning as in Part IIL"

In part Il the definition of “State”
182 .
“In this Part, unless the con-
text otherwise requires, ‘the
State’ includes the Government
and Parliament of India and the
Government and the Legislature
of each of the States and all local
or other authorities within the
territory of India or under the
control of the Government of

India.”

Therefore, in implementing this policy
of prohibitian and all the other direc-
tive principies the Central Govern-
ment, Parliament and the State legis-
latures are egqually bound to imple-
ment this. That is why the question
should be answered by the Central
Government,

Mr, Speaker: Shri Hem Barua.
Shri Seshiyan: What is the ruling?

sons like Dr. Tek Chand
Morarji Desai, so much so
pecple, when they want a
beer, say, “give me a glass
Chand”, and when they want
of whiskey, they say “give me
of Morar}i Desai”. 1t has
that. Whatever that may
some of the State Governments
actively opposing prohibitiom,

know whether the
hon. Home Minister thinks
would be able to impose
dous” fraud called prohil

LR ¥ 4 ]
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people in spite of the opposition com-
ing from the State Governments?

Shri Vidya Charan Shukla: Prohibi-
tion is not 2 fraud. This is one of
the principles enshrined in the direc-
tive principles of our Constitution.

Shri Hem Barua: On a point of
order. He agrees that it is one of the
principles enshrined in the Constitu-
tion. Then, why does he says that
the responsibility lies with the State
Government?

Mr. Speaker: It is between the
Centre and the State.

Shri Vidya Charan Shukla: As far
as the implementation is concerned, 1
have said it is the responsibility of
the State Government.

sflqdl amET Mg © W wERY,

Al wRT #1 §, Y T # xw
# 9% 1 a1 fodar & w1 WS
§, W W gaeid @ ¥ e e
& ar & §, anT wwar & grm, afz
@ @ w0 @y W &Y
o ? & g § fe o &
Rt ¥ wree W aifesdt § 7

@ gy & ovr woerd A awl w-
whar ww ¥ fs & @ Af W o

agt g ff FT TET

Bl Swell: May I know whether
it iy & fact that whatever be the merits
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of prohibition as & personal or a
national principle, it has proved a
complete failure because it has not
been implemented, but has also given
rise to many forms of social evil like
illegal distillation, corruption of the
moral fabric of soclety, smuggling, use
of poisonous ingredients in the distil-
lation of liquor, affecting the health
of the country etc. Now, if these are
the facts, 1 would like to know whe-
ther the Government proposes to
revise its proposal of introducing
complete prohibition in the country
by a particular target date?

Shri Vidya Charan Shukla: What
the hon. Member has said earlier, is u
matter of opinion. As for the latter
part of his queston, 1 have already
said thatl the study team’s recommen-
dations arc under consideration.

Mr, Speaker: Next question.
fakeli ¥ WRe A wiAfEe AW
wieglow wosAt wi wa fom aen
+
*732, Wt wwT wrE qA
ot o o fumywt :

W EeE W Ay T W
G fw

(%) v aor ® qar ¢ v g9
Jfidft won wra % annfas o
‘wiegfs oA awr $o sufia st
fow fow a0F ¥ a7 210 §;

(w) =ft g, oY sew &t w0

(7) wr TR ¥ W@ AR
#t Bk atw o §; WX

(w) afe gi, ot Iwer wr aforms
frwer & 2
The Minister of Home Aftalrs (Bkrl

¥. B. Chavan): (a) to (d). The
Intelligence Bureau were, directed to
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make Inquiries into the use of foreign
funds in the recent elections and for
other purposes. A report has recently
been received from 1.B, and is being
examined carefully. Government will
take some time to formulate their
conclusions on the report and 1o
decide whether any further inquiries
arc necessary.

Shri Indrajit Gupta: Sir, I rise to
a point of order. This question does
not relate 10 the use of funds for the
purposes of general elections. This
refers to the giving of money by
foreign governments in different forms
to social and cultural organisations
and individuals. (Imterruption). In
any case, this is not the other ques-
tion referring specifically to the use
of PL 480 funds for general elections.
This is a much wider question. He
should reply to that.

Shri S. M. Banerjee: Sir, I raise o
point of order. What the hon. Minis-
ier has replied cnn be the reply to
Question No. 801. Kindly see that
question. There is a specific ques-
tion—Question Nc. 801-—which relates
to CBI repor: on PL 480 funds, ducing
the general clections. I think he has
confused the reply. We can link up
both the questions, if you permit.

Mr, Speaker: Mr, Kanwar Lai Gupta

who has tabled the question will cer-
tainly raise ijt. Let us see,

foariaw ofi &, W N TV iy
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question was debated for one hour or
so, and at that time, I had indicated
that after studying the conclusions of
this enquiry report, this question will
have to be considered, Whether a
further enquiry by a commission will
be necessary. But before that, it

would be very difficult for me to
express an opinion,
Shrl 8. M, Banerjee: What about

the CIA activities?
replied at all,

You have not

-1

Shri Y. B. Chavan: ! am entirely
al one with the hon. Member, because,
what, rcally speaking, we are aiming
at is that, And the purpose of rais-
ing the discussion and asking the
question was to clear the national life
from these dangers, But what steps
could be taken and all that—for that,
we must know, and we must be in a
position to ascertain exactly how it is
working, where it is working and
what measures will have to be
adopted. Before that proper study is
made, if you just go on bandying
about opinions, then it amounts to
spreading suspicion, and it is suspicion
against ourselves, against the nation
itself. 1 think I was pleading for
certain time for a proper study of this
report, and after that study, I will
certainly come before this hon. House
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to indicate the conclusions and the
mmmmm.

Shri Erishna Kumar Chatlerji: Is
the hon. Minister aware (a) that the
Bank of China was not allowed to
funetion by the Reserve Bank as it
was evident to the Reserve Bank
authorities that the bank was being
utilised by political parties for financ-
ing their election campalgn and for
other party work, and (b), if so, is
the hon. Minister prepared 1o 1lake
suitable steps to see that foreign
money is not made available to politi-
cal parties through subterfuge?

Shei Y. B. Chavan: I do not have
information about this,

ofy wrivere fag : W WD AR
17 WR w1 v e gfwn oe-
Fwx o e WY T s e ¥
% o ¥ oo ¥ § s @
ﬂo(-ﬂtﬂf‘ﬂ’ﬁ!ﬁﬂ
s srvon s i ag i s @
wo R § 7wy & Wy ¥ uwder
NmPgwh WwaRwEF o=
wfewt 3x g wiite e N = X
wH i TR WH T ¥ @
faerer & fora® fe Ivawafer ow e
a¥ Far § 1 v faafedr ¥ v g,
& o w3 vy o e drfT § oA
67 ¥ wfiy ¥ wie snwfag v g
§ Twwit fis g wlwer s § i Forere
fe Rz 3 N w ffor &
wrags P &

Take-Over of studeni organiza-
tions—Rig business housea filll gap
left by CIA.

famegj fe sr W@
wrQt vy wiew % §, afc wff
ot # wtw wok ¥ fg oy =
wgvien g W ¥ fag
afily w1 5w o W you e
fs Tu A ¥ wiw w6 awht fend
xt
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Mr, BSpeaker: Has the Minister
followed the question?

Sket X. B. Chavan: No, Sir.

Mr, BSpeaker: Please repeat only
the question.

ff wiwae g : e W,

w1 ofr W § W W
st fre ¥o poU ¥ ¥ g THOT
Frwer & qur ag o wxd  widw "™
*EAH frinT § 36 o ot o mmie
Qo ¥ dqr fawar § owr wrwr xfear
x {Emr e = wifsgz

g T $rTa4 WH

Z% ¥ gro fawdm § awr x@ e
Ay 2o PPN & ¥
KGB Mifasaarg, CIA®
T &1 IAX WY I A WY
A% § + Gz 90 gfeqr ®
Wufr § &1 W w W
s ngmm W & oW At &
% @ wwrEw W w § wiffe fed
W W v @ ot ahw ofver
¥ ag aft *dm ?

Shri Y. B. Chavan: I would make
a request to hon. Members. If they
go on individually mentioning some
allegation or some facts which they
think they know and which are pub-
lished in some papers, etc., that would
be unending. All these matters are

the subject-matter of the inquiry that
bas been taken up.

ot ay fewlt @ oy Wt www
T § W I N wtw wT Q@
i7?
Shrl X. B, Chavan: It is not only a
question of use of foreign money in
the elections, but the general role of
foreign money in our political lfe.
That is also a subject.matter of
inquiry. I do not kNow whether this
particular matter mentionsd by the
hon. Member is involved im that of
not. The only ansWer I can give Is,
1 bave no information, What 1 am
trying to convey to the House is that

d

ks
T
at
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in these matters, instead of mention-
ing individual instances, we might
wait till the study is completed,

Wt wq femd ;. oww AR,
Y ox fafery v qor § @ w1
wara wyt W § 7

Shri Y. B. Ol'um: I have no infor-
mation.

At sy ol - g Sve ¢ QAT AW
fegR?

Shri Chintamanl Panigrahi: May I
know whether Government has got
any complete list of the different
social, cultural, youth and other bodies
which are receiving money from
foreign sources and if so, what are
those organisation?

Shri ¥. B. Chavan: Government
does not maintain & list of people who
receive money. We are discussing a
certain aspect of the question whether
any organisations are receiving any
foreign money in an unauthorised
way. That cannot be answered unless
we study the report.

Shri Indrafit Gupta: Sir, I am glad
to hear from the hon, Minister that
this inquiry is not going to be limited
to the question of the uge of foreign
funds in the general elections but also
the general question of foreign
money coming into the various types
of organisations and individuals. Of
course, he has cast his net very wide.
I would like $0 know, in order to
make such an inquiry effective, what
procedure he proposes to follow in
the way of receiving specific com-
plaints or specific allegations, inviting
the public to give him information or
inviting Members of this House to
give him facts. How will this inquiry
proceed unless it has some evidence
and factz to go on? We are quite
willing to co-operate. We can give
him a lot of evidence.

Shai X, B, Chavan: I would like to
give some background of the inquiry
- that was usdertaken Certaln eriti-

cisms wert levelled in the Press and
it was aired in this House and even
in the public outside, that foreign
money has played its role in our politi~
cal life, cultural life and social life,
This question became more parti-
cularly vocal after the general elec-
tions because there was & feeling that
foreign money was very liberally
spent in the last general elections. It
was because of that that this question
was raised. But the inquiry, really
speaking, was not confined to the use
of money only in the general elec-
tions. It certainly had taken other
aspects also into consideration. How
far it bas gone, whether the mnet is
too wide, whether it has included
cverything, I really do not know. The
study is not yet complete, 1 cannot
say whether we can start that type
of inquiry where we can invite alle-
gations and complaints from indivi-
dual Members etc. Possibly we may
reach that stage after the whole study
is completed. Certainly, I can share
with this august House the conclu-
sions i{hat have been reached

ot oy el : wAETO  Wfew
s & T § Frowd Prerer AW 7

Nagm@amg R § & i)
FOFIT Y ArrTh W & fag da §

Shri ¥. B. Chavan: They will not
be the conclusions of the Government,
but the conclusions that, really speak-"
ing, can reasonably be drawn from
the report. Then certainly we can
discuss it here and if the Parliament,
which is the supreme body, indicates
a certain line of action the Govern~
ment will be willing to undertake that
(Interruptions). It certainly did not
start on any charge-sheet or allega-
tion against anybody.

Mr. Spesker: The hon. Minister
need answer the question that is put
and not further arguments; otherwise
there will be no end to it.

Shri K. Narayans Rao: Sir, I have
been associated with several scademic
institutions which have been receiy-
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ing foreign funds. 1 feel I have a
definite knowledge that at least they
are doing good work. In the light of
that, may I know whether the scope
of inquiry would be confined merely
to know what institutions have been
getting momey from foreign sources
or would it also go into the merits of
a particular case, in the sense whether
the fact of getting foreign money
really or in any way influences the
level of research or other academic
deveiopment that is taking place in
this country?

Shri ¥. B. Chavan: Sir, it is the
same aspect of the question which I
have already answered,

Shri Bal Raj Madhok: Sir, one
reason why foreign money has been
playing a part in India's political gnd
social life is that there are large
reserves of Indian money with some
foreign powers because we have been
making them payments in Indian
rupee. May I know whether this
accumulation of Indian money in the
hands of foreign embassies, foreign
powers or foreign countries will be
stopped and for that purpose will this
money payment in rupee for the goods
that we get be slopped? If thai is
not stopped there can be no end to
this kind of things. May ] know what
steps Government are taking 1o pre-
vent this kind of accumulation of
Indian money in foreign hands?

Shri ¥. B. Chavan: Sir, again a
general question has been raised with
which certain economic policies and
other matters will have to be con-
sidered. For example, the question of
PL 480 funds is linked up with this.
1 just cannot get up and say that we
will stop that sort of thing. We will
have to go into the fact whether
foreign money, whether PL 480 funds,
were misused for political purposes.
We have to be certain about that
before we take a view. Unless we
are certain that it was misused, we
cannot take a view on this.

Shrl J. B. Kripalani: Is it not a
thmwscﬂmumuicwﬂtm

JUNE 28, 1967

that all money is sacred and that even .

& Brahmin can take money from a
pariah?

st weatfe whené; : fadht d¥
& wroie aafify wr e s § o
T 3 e Twr g I e s
welt e A frm AreRm a ¥ fear
I ¥ qar weew § s ww Wy foman
a1 @ R a1 faw qd=r ¥ gy wrrerd
oY Tt 8, ag wwae k| ¥ arrraT agar

g fe, mr alft e A W@ oeam @
ez areraraf ?

Shri ¥. B. Chavan: Well, that is also
a matter for further scrutiny. I can.
not say thail just now,

@t famwx w ;. K areitw s
wgiey & gom g § fe v o9
# v § s ffem 9w e Y
e wrfo go ¥ gru dav fawar ¢
o ‘A’ R R N wewre 8 99
wt ¥t arge & Fav faeen § 7

Shri Y. B. Chavan: | think I have
answered it.

Shri Sradhakay Supakar: May I
know at what level this inguiry is at
present being conducted and whether
having regard to the wide implications
of the existence of money received
from foreign countries Government
contemplate setting up either a parlia-
mentary or statutory committee to
look into the implications of this pro-
blem?

Shrl Y. B. Chavan: No, Sir. It is
not intended at present to do anything
of that sort.

Shri B. N. Mukerjee: May I know it
the Home Minister is not considering
it advisable to have an inquiry,
different from the 1B method of in-
tation and which might unnecessarily
create a tentstive atmosphere of sus-
picion which would not be warrented,
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and whether he would not prefer a
kind of investigation to wnich Shri
Indrajit Gupta has referred, an inves-
tigation in which assistance could be
rendered to Government by ail kinds
of organisations and individuais at
thiz very present moment?

ASADHA 1,

8hri Y. B, Chavan: I think this is a
point of view which will have to be
considered after the study is complcie,
It is certainly an importang point

ul
view,

Several hon. Members rose—

Mr. Speaker: We have spent 20

minutes on this. Now may I go 1o
the next question? Even if 1 am tv
call more members, 1 can at the mosi
call only two or three members; not
all whe are standing up. Further, we
have had a discussion on CIA tunds,
{foreign money in elections, etc. Of
course, if hon. Members want the rest
uf the 20 minutes also to be spent on
the same question, I have no objer-
tion.

Shri Umanath: The Asia Foundation
having found to be a conduit of CIA,
may of the organisations in our coun-
try have stopped taking funds from
it. May 1 know whether the Uni-
versity Grants Commission is still con-
tinuing to receive money from that or-
ganisation? The Home Minister was
saying that the matter is gtill under
consideration. 1 am putting a speciic
question. In the Rajasthan University
Senate the other day a resolution
moved by a Sepate member to stop
taking Asia Foundation grants was
defeated, which means that the Senate
of the Rajasthan University has decid-
ed to continue to take money from
the Asis Foundation. I would like to
know from the Home Minister
whether this is a fact and, if so, what
action the Home Minister has taken
to stop the grants of the Asia Foun-
dation received by the Rajasthan Uni-
versity.

ghei X. B, Chavan: 1 wi'l have to
get ay the facts first. Really spesk-
ing,- T do- nmot know whether the
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muney that is being received is objec-
tionable money or regular money. Un~
less 1 know the facts 1 cannot way
anything.

Shri Umanath: It is CIA condwt
money.

Shri D. N. Tiwary: May I know
whether the inquiry which the Gov-
ernment 18 making will cover all or-
gunisations and individuals receiving
motiey from foreign countries, either
opeliy or secretly?

Shri X, B. Chavan: 1 am prepared
to make an appeal here and now iaal
no institution, whether poluicay or
economie, cun receive any fortugn
money for this type of acuwvity.

Shri S, M. Banerjee: 1 would hke 10
know wheiher the attention of the
hon. Minisier has been drawn to «
news jlem in the Patriot dated tne
27th June under the captlion "Take-
over of Student Organisations. B
Business houses fill gap left by CIA™.
The news item says.—

“Following Lhe public disclosure
of its links with CIA-financca
foundations, the NCUSI"—

that 1s, the National Council of Uni-
versity Students of India, the Bharat
Yuvak Samaj which is actually the
youth wing of the Bharat Sewak
Sama), received Rs. 50,000 from big
busmess houses and organised a gema-
nar which was held in Pilani. It as
CIA money. Will he investigate in.w
its affairs because it means that stu-
dent organisations are being cuptlurcd-
by big business houses helped by CIA
finance?

Shri ¥, B. Chavan: Unfortunately, 1
have missed that news item in the
Patriot. 1 will look into it,

ghri R. K. Sinha: 1 want to ask the
Minister about a question whien
transcends the other questions in the
House. Foreign money comes into this
country because of costly general elee.
tions ang artificially provoked agita-
tions on the eve of elections, Will thy
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Minister go into the question whether
general elections in India may bhe such
that poor people will be elected to
Assemblies and Parliament, whether
parties’ expenses will be curbed and
artificial agitations on the eve of elec-
tions may also be curbed so that
foreign money may not be able to
subvert Indian democracy?

Mr. Speaker: That does not arise
out of this.

Shri M. L. Sondhi: May I azk the
Minister whether in view of the fact
that there are such widespread feel-
ings in the country that some people
or the other are acting as foreign
agents, he will consider a proposal to

introduce legislation to permit the

registration of Indian nationals who

work as foreign agents?
Mr. Speaker: Next question.

wrafies wAT & o AW WY ANt
faww

*783 .o} serATe wrw W -
i gE TR SRIAW :
it Trq Yag wm@w -

W ogpew w0 T W W
7 w4t f

(%) war og ww § & fedr &
qurE oo I wY w9 o aer
W %7 fewtr TR w0 9§

(@) wv qwht wa SO =y N
W wen W § gatfve oy
¥ fa whnmt @ & fol wror &
W Bt st B g e

(n) afe =ff, o sa% w om0
?

The Minisier of Heme Affnirg {(Bhri
Y. B Chavai): (a) As far as we wre
aware political parties are Dot re-
Juired by law in the United Kingdom
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* to submit statement of receipts and

expenditure.

(b) and (c). The Santhanam Com-
mittee had recommended that all
political parties ghould keep a pro-
per account of their receipts and ex-
penditure and should publish annual
audited statement of such accounts
giving details of all individual receipts
and that failure to do s0 should debur
a political party from recognition by
the Election Commission, the postal
authorities and banks. This recam-
mendation: is being examined in con-
sultation with the Eleetion Commis-
sion.

@ WA uw Wk A
sh TREw X wATW WA A -
foult Y 7yt T AR A wrer fearan
B 1 ot 9 duF ¥ wmre T W
gt & 7 & v AWt amge g
# v g g 6 WT & T & e
ot ¥ far wr dur e & oAt H
dfafeen afed & of sir as
geT &, w fir sfiarr ¥ ge o safier
) garnfeee fear §, Wi s
wagaw fagrar & ) aw grwfer &
a¥ 9T g7 wEt ¥ wrpAw dw W
el § ox afy e wfier felt oo
Faw@aoraw W ke ot &
< ok Ow ol @ oY oy efewrr
¥ v ¥ frfor gvam ) o we
N Ywd g v W wgw & g™
afufy & fawfodd &t g W W
fawre e & 7

Shri Y. B. Chavan: I think, I have
answered that this recommendation
is under examination.
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o o §, I e § prw & dw ¥
W gfagamr §, wpeeww §, et
&, warfy § o dww dar T @4 ¥ wrow
fel g g e amr o &
o v woet W gdng
I ¥ fa v w1 frwre wohy ?

Shri ¥. B. Chavan: The elections
to legislatures are not guaranteed by
Government.

Shrimgt} Tarkeshwar] Sinha: May
I know whether, apart from the
political parties receiving funds, the
Government is thinking of regulating
the receipt of funds, either in cash or
in cheques, from the business houses
by individuals, to whichever party
they may belong, who are contestin”
elections either for Legislative As-
semblies in the States or for Parlia-
ment?

Shri Y. B. Chavan: In these mat-
ters, ultimately, it will depend upon
the election law. If at all we want
to do anything with the election law.,
I think, we will have to consult the
Election Commission. Naturally,
there is one guarantee of the maxi-
mum expenditure and that can be
legally done.

Shrimati Tarkeshwari Sinha: I
would like to have a clarification.
Acceptance of money by political per-
ties is neither illegal nor Immoral in
this country. We have accepted that
all political parties can receive funds
and they have to give accounts of the
funds in their income-tax returns. But
there is a feeling growing in the coun-
try that individuals belonging to diffe-
rent political parties receive funds
either in cash or in cheques. Unless
and until this abuse is checked, there
will be no dearth of this kind of mud-
alinging going on. 1 want to know
whether Government 1s aware of it
and, if so, whether they are thinking
of ‘regulating the receipt of funds in-
dividually.

-
-
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Shrl ¥. B. Chavan: That is a sug-
gestion which needs examination.

Shri Hem Barua: Sir, before I put
a8 guestion, may I make a submission
to you. We have been struggling for
such a long time to put supplemen-
taries and there are no Members on
the other side who want to put ques-
tions and you almost incite them to
put questions.

Mr. Speaker: Otherwise, they will
say, all the questions are put from
this side and that they are not given
a chance. (Interruptiom).

Shri Hem Barua: Is the hon. Home
Minister in a peosition to tell ug of any
political party in India which has not
received money from some  foreign
source or from some black-marketeers
and profiteers in this country?

Shei Y. B. Chavan: | am not in a
position to say.

Mr, Speaker: 1 find for every Ques-
tion, some friends stand up every
{ime. 1 am seeing this side as well as
that side. Without mentioning any
names, I am appealing to them not to
get up every time on every Question.
Otherwise, others will not get a
chance. 1 find some friends stand up
every time. I appeal to them not to
do it so that other Members also may
get a chance.

Shri Hem Barua: May 1 submit that
those Members who want to put ques-

tions are mentally alert ... (Inter-
ruption). ’
Mr. Speaker: g 30 Members

are mentally alert and if 1 call all the
30 Members only, others will not get
a chance.

Shri Narendra Singh Mahida: The
public limited compenies are giving
moneys to various political parties. I
have noticed that some of the ghare-
holders object to this. May I know
whether the hon. Minister will make
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*
holders, should be given to political
parties or bring about such a change
In the election law where such grants

to political parties are completely
banned?

Oral Answers

Skri ¥. B. Chavan: I cannot make #
statement nor can I do anything about
it. It is a question of share-holders
and thelr companies. They can cer-
tainly take mattcers to court if they
are doing it il'egally or unauthorised-
ly.

oft aq fowrd : TR W a@ W
feam framy gafg adf wer & fe
Tafaw =t W daer W fear
AT g AR awrd adr §, s-
sfew sy ¥ ar s e §,
I faer T I M a@ &
Twifas z@Y B fee aft fiem
arer & | W WY agem wEk AR
W @ fr gur i€ svpr T sy
famd g oF Tophifaw oo W foeer
*CT 9 ardie ¥ mgega afe
fewm e wifx awmer S o &
ATHA WT R 7

Shri Y. B. Chavan: Possibly I can-
not give any opinion. My own fear
is—J can give my personal opinion—
that it might go against the funda-
mental right. Having a voluntary or-
ganisation is very fundamental in this
country. I do not think I can do it.

q\‘ﬂ!:ﬁ:ﬂ*m* fog
5 2 g 8, e wTF ¥ fog
T 1 A wwTTATE NG

oY Twon T wag ;AT A §
o fat orifig 3o 9 o

Shri P. K, Ghosh: I would like to
know whether the Minister is consi-
der bringing about a legislation to
ban the political parties from iaking
monetary help frem business houscs,
which uitimately brings sbout corrup-
tion.

JUNE 23, 1887"
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Mr. speaker: I have also not under-
stood what he has said. Mr, Sarjoo
Pandey,

oY wew qredm ;v weh o WY
Y€ My %1 v § a1 §6 YA oW A
! arrerh s ¥ § s fggem &
wrife ool % & aw ¥ wfis dar
wifor dat & few qor WY &7
T R At ¥ aroer ek anefear §?

sft Ay fawd : wHE ¥ wE
s #\7 &1 o9 ) qww o

o g Ty wH A qw

cfoar = &)

Mr. Speaker; It is an admitted fact.
What is the point in putting questions?
Naturally in proportion tg the size
of the parties, they do get. There is
no question of denying it.

st ®aT e o - o W ag
e @ § |+ O fufaree o oyw Wt
g o oft oo 7t & 1 o oY AR
g W o ofy =Y 2

Shri Y. B. Chavan: [ think, every
one knows. Every party has possibly
got those connections.

Shri P. Gopalan: 1 would like to
know from the Minister whether the
Government's attention has been
drawn to the recent statement made
by the former Finance Minister, Mr.
T. T. Krishnamachari to the effect that
in India there is an Aid Swatantra
Party Consortium of big business
group which has contributed about
Rs. 125 lakhs to the Swatantra Party
fund during the last Elections, (In-
terruptions). It has also been stated
that immediately after the decantrol
of cement, all the cement oom-
panies....

Mr, speaker: He may put his ques-
tion. '
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Shri P. Gopalan: . . . .all the cement
companies came to a tacit understand-
ing by setting apart a sum of 23 nP.
for every tonne of cement produceq on
invoice. Altoghether it came 10
about Rs. 25 lakhs and it has been
contribuied to the Swatantra Party
fund. I would like to know from the
Minister whether this particular
charge has been investigated and if so,
the results thereof.

Shri ¥. B. Chavan: Let me make it
very clear that we are not investigat-
ing the contribution of local money
to the po'itical parties. This is not
a matter for investigation. It is not
investigated. Whether the Swataut:a
Party has received money or not, the
question may better be put to the
Leader of the Swatantra Party.

Shri Kartlk Oraom: I would like to
ask the Minister whether he has re-
ceived any complaints from any
political party whatsoever in India
that that party has not received any
financial assistance Irom any com=-
mercial or business establishments?

shri ¥. B, Chavan: No, Sir.

Contract with Kalinga Airways
*785. Shri ihllhn Limaye:

Dr. Ram Manohar Lohia:
8. M. Banerjee:
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Shri RaM Ray:
Shri Yajna Dutt Sharma:

Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have taken
any decision on not extending the
contract for the air dropping of sup-

p'ies in NEFA with the Kalinga Air-
ways;

(b) whether it is a fact that LAF.
will take over the work pending crea-

tion of a new Company in the Public
Sector;

(e¢) whether any memorandum has
been sent by the Kalinga employees
who are likely to be retrenched that
they be absorbed in LA.F. as non-
combatants pending their absorption
in the proposed Corporation;

(d) it so. the reaction of Govern-
ment thereto; and

(e) whether there is a proposal to
impose any penalty on the Kalinga
Airways for their cheating and for
taking over their asseis in lieu of this
penalty?

The Minister of State In the Minis-
try of FHome Affairs (Shri Vidva
Charsn Shukla): (a) Yes, SBir. The
Government have decided not to ex-
tend the contract for sirdropping of
supplies in NEFA with the Kalinga
Airways beyond 80th June, 1967 viz.
the dste of expiry of the present con-
tract.

(b) Yes, Bir.
(c) Yes, Sir,

(d) It will be for the Government
agency that is ultimately set up to
consider what staff ete. of the existing
Kalinga Airlines, if any, can be
iaken up by them. There is no pro-
posal to absorb these persons n the

Indian Aly Forcd :
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{e) The Public Accounts Committee
found that certain jrregularities, over-
payments etc. had occurred in  the
implementation of the contract. They
recommended the setting up of a Com-
mittee to go into these questions. The
Committes was set up but has not yet
submitted its report.

ot ww fenll : www wERT,
F et wgET W s qafow owrGEE
wAET #Y T FY WY AT g g
WG WY wH OO W IW A H I
i gy § few Fer worar §
wow whw o yOr wa a% fam
gz wferr ca@as = i w2 )
g 2% & fis ORI qg vt At A
four &, Afier wg.xw vl & QW
ol W ot Ao 8? ame Hemree
¥ oY wriwny £WD, IE ¥ wqATC
saar gy ?

»ft fear atw e : wET &
wwrie o wYE syeear Y & fe g
fieet ¥ WY amqETe ¥ S=F @ wT
&% | 9ga @ erifazive ) swTdard)
wE wCh qift | 7z wnianft wE
O § AT GV qF AT W qAU g
fie forer wroel) ®Y st ¥ Wi to
EY 7T B, Ty werht goft wredf ot aw
¥ ¢ ur Frerer oft ¢, aw @t e
# T AT g9 wegelT ¥ ot
® ¥ forar o1 wwar & 1 ¥fieT aw aw
urfctrs Nifey qe 7 @, =
¥w TAT N wAT www Tl §
® ot ¥ fewre fwn war § oie g
ggerph aa ol | gt ww wrefar-
22w ot warw §, yw & forg o oy ¥
frgfer o7 wor gy Wit & fararonfiy
¢ wgt oF gy WGE W wTw g,
weft fY vaet Frgfer o ardvfy i
wrefz e Y srdanfl e ) anddy

R oqar §, Wit o e |l w
fewY arrwt Y gy At ok § 1 X wely
wEET ¥ T wigar f—fww Wl
WM& E—Trmromagwr
v far omr W s
afy fear war a7, &Y Tedt ofr sy a@
g ¥ ¥ ww oew dew W AwY
aY qAfaT ar o far & of e & 1

ot fowy wow g :  yaww dww
* wavw ¥ qF o€ oY ¢
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Shri Suwrendransth Dwivedy: What
is the reply?

ot fawgr sw g B ey 2
fir s Sw & weaew ¥ QW SIS aTA-
s AR

st wq forwd : weaw wERT, Og
aoTe o afoa aowrcay afi g w1,
¥ oy et gk &, It ¥ ¥ vrew dew
1 FaTS I gwT 97 | faw W &3
2 g awrm & | & wy woweT wgar
g fx orferariie wY ag oY vt fea
T 9T e QAT ¥ ogw ¥ Wt #
AreTr ot avief, o WY ol aw g
wat wfy fear qav @ 7
Mr. Speaker: A separate question

can be put. The bon. Minister is not
obliged to answer it mow.

The Deputy Prims Minisier and
Minister of Finkace (Shri Mermrj
Desal): I have alraady replied to a
question in the Rajya Sabha about this
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ally. . 1¢ the hon. Member puts &

u:tlonhncllhmminlyteﬂ?
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W wy fewd : o wPew,
T T O A ¥ Perear 0w
WATATF | W g e A st
@ oarh, Stgzw e FA XA
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WY oy wsafega sam ¥ oae &
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Mr. Bpeaker: How can the Home
finister know about income-tax?

ot wey foad : gore w@RT, o
afTerd st v ¥ fag aare g
£ 1 o wEE wgy & 5 s g
T feqr 91, o} ag A% orvwrd & 0
T 8HQ qg AR X F O W A
qeurr g § 7 g awedte & ward
w7 ¥ ¥ A7 7y var ¥ e AY grsara
qifearite Y feqr mar v, 9w o g

ottt

shri Morarjl Desal: 1 do not carry
Hl the figures in my head.

Shri 8. M. Banerjee: During the
‘hinese aggression, when the West
jerman Government gave us blankets
or distribution among the jawans in
hose mountain peaks, and a'so socks
md jerseys, a contract was awarded
o the Kalinga Alrways for the air-
lropping of these things on the moud-
ain peaks. But it was reported, and
t was reported even to the PAC that
pany blankets which were to be dis-
ributed to the jawans in those areas
were told in the Caleutta and Patna

Shri Hem Barma: And also at
Pibrugarh and Jorhat.
Skrl B. M, Banerjee: .. .and at
sther places, and those blankets were
1019 (A) LED—2.
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available not for the jawans but for
the old men who had money. I would
like to know whether this investiga-
tion was completed, and if this charge
is proved, will this company be taken
over by Government so that the

empire of Biju Patnaik will come to
an end.

Shri Vidya Charan ghokia: I have '
already said that this company is not
going to he taken over, but the con-
tract with this company is going to be
terminated.

Mr. Speaker: He asked about blan-
kets ete.

Shri Vidya Charan Shukisa: We are
trying to reply at present to the
question concerning the report of the
Publiec Accounts Committee and actlon
arising out of that. If the hon, Mem-
ber tables s separate question, I shall
certainly give the answer.

gShri Ranga: I take objection to this.
He hag put the question. He can take
notice of it and inguire. Why does
he want g separate notice?

Mr. Speaker; He will take note of
this and inguire into it.

Shyy Vidya Charan Bhuokia: Yes.

Shri S. M. Banerjee: I 'seek your
guldance. Part (a) of the question is
whether Government have taken any
decision on not extending the contract
for the air dropping of supplies in
NEFA. What I have asked is that
there were some supplies which weTe
dmppedno‘llnmhbuthm
Patna and other places.

Mr. Speaker: Shri Ranga raised that
Question. He has accepted that and
sald that he will inquire into it

“‘l‘ll.lﬁ.w:mdﬂ-h
mmmpur‘dlomitm
itself, He knew that these charges
were there. N

ot wy fowd: e e,
iy WY o T Tur AT o
e Fex fen® )
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i wef worfe: st wher
quoiy & ol ¥ s Sl i
wrt § fe & wraraifer draned v we
€ o1 ¥ woarar wey ¥ ; wfx wn,
oY w7 ATETT K| wiw ¢ fawre wX
& for gz @ 7

oY faer STw Y W@ Ag W
O T ATRA WTAT qT, 9T @ amay
X faart $3 & ag 73 fty forar
war 2 e g afems  AweT & et
o wEET W |

Shri Swell: 1s it a fact that one of
the irregularities .for which Govern-
ment decided to discontinue the con-
tract with this company is the mum-
ber of unauthorised sorties in NEFA
and other areas by planes of this com-
pany? Is it g fact that this number
was mentioned in the PAC report ot
about 1600 and that after the PAC re-
port had been published laid on the
Table, the number of sorties has now
come down to 200 or less? 1If so, how
has it come to happen and whether
the NEFA administration, in charge
of these supplies, had maintained pro-
per records of the sorties and flights?

Shri Vidya Charan Shukia: Yes, the
NEFA administration is taking care
to maintain proper records. As far as
the other matter mentioned by the
hon. Member is concerned, there is
a committee appointed to look jnto
the claims concerning sorties which
were authorised, which were not
authorised, and the claims and coun-
ter-claims made by Government and
the company.

Shri Indrajit Gupta: It was known
to Government for sometime that the
present contract would not be renewed
30 June. In gpite of this,

ces and should not be diverted from
for this particular work. Why have
Government delayed all this time

JUNE 28, 1987

Written Answers 7092

corporation for doing all the freight
%mmwm
in A, and why have they now
faced the country with an indefinite
period of delay during which the re-

ing all the relevant facts, a decision
has been taken, and the process of
setting up the corporation has already
been started, but there will be some
time gap. for which the air force wiil
have to be used, so that the strategic
supplies are not interrupted, but I can
assure the House that we are doing
our best to expedite this, so that the
time gap is reduced.

it wrefrrrw wi®a : s sl
ofy & oot oaTw X pu ay wer W fin
& o & garer 91 97w whefaf
®Y AT gEWA T O | AT Joew
oz # fr xo wiwfal srag &
&are g | O war o Ay W W fed
uwtﬁrﬁﬁrmtwng!r“'
fog amgdt ?

sft ot wowt Tew : ot o
T Y A T ware & W Y WO
T STt aw v Wty & ke #
e gearer w6, wW EAE A & wer
9 farwre w80 WX 9t el Sty
foz ¥t oY o wroortewr & v ¥
T &¥G I %) wwew feagr oraur

WRITTEN ANSWERS TO
QUESTIONS

Working conditions of Indian Mines
*784. Shri Bibhut! Mishea: Wil the
Minister of Labour and Rehabilitation
be pleased to state: ]
(a) whether it i» a fact that the
working conditions of tha Indian
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dnes specially cosl mines and otheT
iineg are scandalous and the manage-
ient is inefficient;

(b) whether most of the mines are
ting obsolete techniques and wornout
iuipment; and

(¢) if so, the action proposed to be
tken by Government?

The Minisier of State in the Minls-

ty of Labour, Employment and Re-
rlﬂlﬂlﬂul (Shri L. N. Mishra): (a)
0.

(k) No. The equipment used and
he method of work adopted in most
1 the mines are generally satisfactory.
lowever, there is room for further
mprovement.

(¢) Improvement in working con-
litions and increase in productivity
re constantly kept in view and suit-
ble action is taken to introduce bet-
sr techniques and eqguipment
vherever feasible.

Jobs for Unemployed during Third
Plan

*786. Shrimati Tarkeshwari Sipha:
Wil the Minister of Labour and Re-
wmbllitation be pleased to state:

(a) how far the Third Plan has suc-
teeded in providing jobs to the unm-
'mployed; and

(b) whether it is g fact that the
ictual working of the Plan has proved
hat the targets fixed for providing
mployment were unrealistic?

The Minister of State in the Minls-
iry of Labousr, Employment and Re-
habilkation (Shri L. N, Mishra): (a)
md (b). The additional employment
opportunities created during the
Third Plan period are estimated at
145 million; 10.5 being in the non-
agricultural sector and 4 million in the
agricultural sector. At the time of
tormulstion of the Third Plan, it was
soviseged that the Plan may provide
additional employment of the order of
4 million.

ASADHA T, 1888 (SAKA)
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Retirement Age

*787. Shri Yashpal Singh:

i
|

Will the Minister of Home Affairs
be pleased to state:

(a)} whether Government have a pro-
posal under consideration whereby the
retirement age is proposed to be re-
duced to 50 years; and

(b) if so, the details thereof?

The Minister of State in the Minis.
try of Home Affairs (Shri Vidya
Charsn Shukis): (a) and (b). No,
Sir. However, Government have de-
cided to amend the rules so as to pro-
vide for retirement in the public in-
terest on completion of 25 veara of
service or attaining of 50 years of age,
whichever may be earlier, after giv-
ing three months notice. The eM-
phyeuwmhnwltunﬂarmua
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relire after tnree monthy
notice. i

Commitice on Students’ Agikstion

Wil the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 2100 on the
28rd November, 1988 and gtate:

(a) whether the Committee on Stu-
dents’ Agitation hae since submitted its
report to Government; and

(b) if z0, the main recommendations
of the Committee and those accepted
by Government for implementation?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir.

(b) The report is being examined
and It wil] take some time for the
Government to formulate its views.

Common Links between Punjad and
Haryang

*789. Bhri D. N. Patodia;
Shri Bishwansth Roy:
Sari K, N. Pandey:
Shrl Prakasy Vir Shasiri:
8hri R. Barua:

Will the Minister of Home Affairs
be pleaseg o state:
(a) the progress schieved ao far to

resolve the disputes arising out of the
common links between Punjab and

Haryana

() whether the present Govern-
mnents in those States have disugreed

JUNE 23, 1067
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to accept the principles already
down in this regard; inid

(c) whether the new Stats Govern-
ments have suggested some alternate
solution; ang

(d) if so, whether any new

cedure has since been evolved to re-
solve the disputes arising out of the
common links between these two

States?

The Minister of Home Affalrs (Shri
Y. B. Chavan): (g) to (d), Action is
being taken to
Governors for Punjab and Haryana,
A Bill for setting up of separate High
Courts for the two States is being
drawn up.

Under the Punjab Reorganisation
Act, 1086, the State Electricity Board
and the State Warehousing Corpora-
tion have to be divided on or before
the 1st November, 1867. The State
Electricity Board of the composite
State of Punjab has already been
divided and the Government of Punjab
have been requesteg to draw yp the
necessary scheme for the division of
the State Warehousing Corporation.
Among the other Inter-State Corpora-
tions, the Btae Financial Corporation
has been divided. The Government
of Punjab have been requested t»
draw up necessary schemes for the
division of other Inter-State Corporas-
lions in consultation with the concern-
ed Governments., This work s report-
el to be progressing  Necessary
orders will be issued by the Central
Government in the light of the
schemes 3o prepared. In the mean-
time, after consulting the State G::
ernments, gdequate representation
been given on some of the Inter-State
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796, 8hri B8, R. Daman!:
Shri Prakash Vir Shastrl: .
Shri Hukam Chand Kachwal:
Shri Shiv Kumar Shastri:
8hrl Bam Gopal Shalwale:
Shrl Raghuviz Singh Shastri:
ghri Nay Deo Sastak:
Shri Atam Dus:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Pakistan has been con-
Hnuing its raids on the Western
borders even after the Tashkent dec-
laration apd caused loss to the life and
property of the inhabitants, and

(b) if so, the details of the same?

The Minister of Home Affalrs (Shri
Y. B. Chavan): (a) and (b). Where-
ag there are no reports of such raids
in respect of Punjab and Gujarat,
there have been 117 land intrusions
ang 23 violations of the Indian air
space by Pakistan in J. & K. Incidents
reported from Rajasthan are mostly
in the nature of trans-border crimes
fike robberies, kidnappings. cattle
lifting, thefts, etc., in a view of which
Pak Ranges are believed to have had
a hand.
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Extra Departmental Empioyees

*792. Shri Umanath:
Shri A. K, Gopalan:
Shri P. Gopalan:

Will the Minister of Communications
be pleaseq to state:

(a) the number of extra-Depart-
mental employvees working under ths

Posts and Telegraphs Department,
statewise;

(b) the details of the salary and
allowances granied te them;

(c) whether there is any proposal to
recognize them at least as part-time
Deparimental siaff;

(d) if not, the reasons therefor;

(e) ithe duty time fixed for the extra
Departmental Staff; ang

(f) whether overtime allowances are
granted to them?

The Minister of State in the De-
partments of FParllamentary Affalre
ang Communicailions (Shri L K.
Gujmal): (a) and (b). A statement is
laid on the Table of the House, [Placed
in Library. See No. LT-820[67).

(c) No, Bir,

(d) Extra Departmental Agents per-
form postal functions on an agency
basis and they are expected to have
some other means of livelihood also.
They are not regular civil servanta.

(e) The duty hours of various cale-
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ence to work load in particular offices.
They vary in the same category and
from office to office, subject o, the
:nximum not exceeding 5 hours a
ay.

{f} No Sir.

Privaie Papers of the Late
Jawaharial Nehru

*788. Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri N. C. Chatterjee:
Shri Sidbheshway Prasad:

‘Will the Minister of Educatiom be
pleased to state:

(a) whether it is a fact that the late
Jawaharlal Nehru had bequeathed his
private papers to either the National
Library, Calcutty or the National
Archives, New Delhi;

{b) if so, whether his Jast wishcs in
this respect have been carried out;

(c) if the reply to part (b) above be
in the negative, the reasons ther=for?

The Minister of Siate In the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a} to (c). The portion of Shri
Jawahar Lal Nehru's Will and Testa-
ment so far published does not contain
any reference to this matter. It is,
however, understood that he did make
a reference to the effect that all im-
portant documents of historical value,
bearing on the history of the Freedom
Struggle and post Independence period
be offereq to the institutions mention-
ed. The implementation of this part
of the Will involves sorting out very
voluminoits papers in the light of his
wishes and the work is in hand.

Police Verification for Central Jobs
*I94. Sh¥i E. K. Nayanar: Will the

JUNE 25, 1087
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The Minister of Singy in the Mials-
try of Home Affailrs (Shri Vidya
Charan Shukia): No, sir,

Financial Poxition of Oentral
Government Employees

794, Bhri A. Y. Vajpayee:
Shri Bul Raj Mudhok:
Bhri S8hri Chand Guel:
Shri Molsho Pramad:
Stri Rabi Ray:
8hri Maharaj} Singh Bharati:
8Shri Yajoa Datt Sharma:
Shri R. 8. Vidyarthi:
Shri Hardayal Devgun:

Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have con-
ducted any survey into the financial
position of the Centra] Government
employees,

(b) whether it is a fact that major
percentage of the employees arc al-
ways under debt; gnd

(¢) if so, the possible reasons for
such a state of affairs and the measur-
es proposed lo be taken by govern-
ment to better the lot of Govern-
ment employees?

The Deputy Minisier in the Minis-
try of Home Affairs (8hri K, 8.
Ramaswamy): (a) to (c). No survey
in regard 1o the financial position ot
Central Government employees has
been conducted. It is, therefore not
possible to say what percentage of the
employees are under debt and tihe
reasons for this.

Suspeasion of Cetialn Empleyecs of
the ‘Bitvada’

*798. Shri Cunanand Thakur:
Shrt Madhm Limaye:

Will the Minister of Labour sadl Bo-
habilMation be piesseg to state:

(a) whether the dispute batween the
management of the Hitvada and [
employwes over the mupansion of cer-
tain smployees has since beuss yattied;
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(b) if not, whether the parties to the
dispute have approached the Centre to
intervene in the matter; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Labour angd Reha-
bilitation (Shyi Hathi): (a) The
matter falls within the State sphere,
However, it has been reported to us
1hat closure has since been lifted.

th) No.
(e) Does not grise.

Indian Delegation to UNESCO

*797, Shrimatf Sharda Mukerjee:
Will the Minister of Educatiom be
pleased to state:

(a) the composition of the 1966
Indian gelegation to the UNESCO; and

(b) the criteria foliowed by Gov-
ernment in nominating members of
this Delegation?

The Ministey of Education «Dr.
Triguna Sen): (a) A statement is laid
on the Table of the House. [Placed in
Library. See No. LT-821/67].

(b) Suitability to represent the
Government’s point of view consistent
with the need for cconomy.

Common Seript

*798. Dr. Ranen Sen; Will the Minis-
fer of Education be pleased to refer to
the reply given to Starred Question
No. 197 on the 31st May, 1967 and
state:

(a) whether the new Hindi script as
a link script hss been appreciated by
the various State Governments; and

(b) whethey the proposal to make
this new script an additional scsipt for
various other Indian languages has
been by the Parliamentary
Commiltee on Education at their meet-
ing held recently?

The Ministor of State in the Miais-
fry of Biustion (Shrl Bhagwat Jha

Aszsd): (a) Copies of the pamphlet
containing the modified Devnagari
script were supplied to all the State
Governments but no formal comments
::r any of them have been received so

(b) The matter has not been placed
before the Parl.iamentuwy Committee,
This Commitiee is primarily concern-
ed with the consideration of the re-
commendalions made by the Educa-
tion Commission and the formulation
of 3 pational educational policy.

Scholarships to Foreign Siudents

*798. Shri Ram Kishan: Will the
Minister of Education be pleased to
state:

(a) whether it is & fact that ceriain
new conditions have been laid down
for foreign students, who are awarded
scholarships for study in India.

(b) whether they have o give a
written declaration not to participate
in any political activity; and

(e) §f so, whether Government have
noticed recently any violation of such
written undertakings by the foreign
students?

The Minister of State in the Minis-
try of Education (Shri Bhagwst Jha
Axnd): (a) No, Sir.

(b) The scholars are expeécted not to
take part in political or other objec-
tionable or illega] activities. This has
been gpecifically lalg down in the
Scheme of General Cultural Scholar-
ships, a copy of which is given to
every scholar. It has not been coR-
sidereq desirable gr necessary to take
a written undertaking from them In
this respect.

(c) Does not arise.
Natiomalieation of Text-books

+§0¢, Shrl G. 5. Mishrs: Wil the
Minister of Education be pleased to
state:

(a) the progress made so far towards

the nationalisation of text<books; .
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(b) whether the standard texi-books
will be made available from the cur-
rent session;

(¢) if not, the reasons for the delay;
and

(d) the steps being taken by Gov-
ernment to make available technical
literature and technical books gt cheap
rates?

The Miunister of State in the Minis-
try of Education (Shri Bhagwat Jha
Aszad): (a) The question of nationali-
sation of text-books rests with the
Btate Governments. However, ac-
cording to the information available 1a
the Ministry, all State Governments
except Gujarat have nationalised text-
book production at various stagesand
in varying degrees,

(b) and (c). The Central Govern-
ment has no responsibility for making
standard text-books available for use
in schools. However, the National
Council for Educational Research and
Training has a programme of prepar-
ing model text-books in different sub-
jects, and making them available to
the SBtate Governments for adoption
and adaptation. Some of the baoks
prepared by the Council have already
been prescribed by the Central Board
of Secondary Education, Delhi and
Delhi Administration,

(d) Standard works of foreign and
Indian origin including technical baoks
mainly at the University level are
republished in English in low-priced

editions for use of students in India.

CBL Report on P.L. 480 Funds

*801, Shri Bhogendra Jha: Will the
Minister of Home Affairs be pleased
4o state:

(a) whether the C.B.I1. has submit-
ted an interim report regarding the
use of C.LA. and P.L. 480 funds in the
lsst General Elections; and

(b) if s0, whethey Government in-
tend to undertake adequate and
necessary steps with regard to the
same and if so, the details thereof?

Written Answers JUNE 128, 1067
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The Minister of Home Affalrs (Ebri
Y. B. Chavam): (a) The Intelligeuce
Bureau have submitted a report after
inquiring into allegations regarding
the use of foreign funds in the recent
General Elections gnd for other pur-
poses.

(b) The report is being examined
carefully. Government will take
gome time to formulate their comclu-
slons on the report and to decide
whether any further inquiries are

necessary.
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Linking Wages with Productivity

*883. Shri Nitiraj Singh Chaudbary:
Shri G. 8. Mishra:

Will the Minister of Labour and
Rehabiliiation be pleased to state:

(a) whether any steps arc proposed
to be taken for linking workers' wages
with priduction; ang

(b) if not, the reasons therefor?

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) Wage
fixing authorities determine wages
after taking into gecount various fae-
tors including productivity.

(b) Does not arise.

Survey of the Indian Ocean

*804. shri Swell: Will the Minister
of Education be pleased to state:

(a) whether Government have made
a study of the economic potentialities
of the Indian Ocean;

{(b) the agencies of Government
which made the study; and

{c) whether any scheme has been
formulated for the cxploitation of
these economic potentialities?

The Minister of Edacation (Dr.
Triguny Sen): (a) A beginning towardg
such a study has been made.

(b) The National Institute of Ocea-
mnography of the Council of
Scientific agnd Industrial Research.

(c) Not yet, Sir.

Return of Mizo Rebels

*505. Shri Vishwanath Fandey:
Madhu Limaye:

. H. Patel:

Singh Bhadoria:

Ray:

REER
1P

Shri Moiahy Pramd:
Shri Ram Sewak Yadav:

‘Will the Minister of Home Affalrs be
pleased to state:

(a) whethey it is a fact that about
100 armecd Mizo rebels accompanied by
some Kuki Naga hostiles are on way
to Nagaland through Kalapahar and
Iril Valley of the Sadar Hills sub-
division of Manipur to contact the
Naga underground; and

(b) if so, the reaction of Govern
ment?

The Minister of Staty im the Minls
fry of Home Affairs (Bhrli Vidy
Charan Shukla): (a) and (b). A
armed gang of Mizos ang Kukis js re
ported to have entered Manipur are:
from Mizo Hills in the early part o
May 1967. The gang hasbeen movinj
north-eastward but the ultimate desti.
nation of this gang is not very cleax
However, the security measures hawv
been tightened and patrolling nhas bee:
intensified.
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Tehay Jall, Delnl

*897. Shri Bal Raj Madhok: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it is a fact that the
Central Jail, Tehar, New Delhi has a
total accommodation for 1250 prison-
ers;

(b) whether it is also a fact that

ration, clothing etc. permissiblg to the
prisoners under the Jail Manual has
not been avsilable for them; and

(c) if s0, the steps coniemplated by
Govermment to extend the cantral
jail or_reduce the number of prison-
ers 1odgea in HY

Written Answers  JUNE 28, 1987
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The Minister of State In the Minis.
try of Home Affalrs (Shri Vidys
Charan Bhukia): (a) Tehar Jail
provides accommodution for 1278 pri-
Soners.

(b) The population in the Central
Jail, Tehar, during the 1ast six months
remained between 2,000 and §,500. It
is not a fact that the minimum rstions
and clothing as prefcribed in  the
Jail Manual were not provided to the

prisoners,

(¢) Proposals for the expansion of
accommodation for prisoners in Delhi
are under the consideration of the
Delhi Administration.
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Allegations levellea by West Bengal
Dy. Chief Minister against Minister

*805. Shri Ram Gopal Shalwale:
Will the Minister of Home Affairy
be pleased to state:

(a) whether he has received from
the West Bengal Government the
facts regarding the reported allega-
tiont by the Deputy Chief Minister
of West Bengal against him to the
effect that the latter had jnstigated
officials to revolt;

(b} it =0, the text of the report;
and

(¢) Government's reaction thereon?

The Minister of Home Affairs (Shri
): (a) and (b)., Yes,

|

Government have
Chief Minjster's

in the Statesman
1089 was genarsily car-

It

itk %
i‘!
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(c) The charge made by the Deputy
Chiet Minister of West Bengal is
:who]}y unfair and unwarranted and
is strongly repudiated.

Pak, Trespass into South Rerubari
Village

*B1). Shyj 8, K. Tapuriah:
Shri 5. S. Kothari:

Will the Minister of Home Aftalys
be pleased to state:

(a) whether it is a fact that a gang
of Pakistanis trespassed into Barni-
para village in South Berubari on
the 9th June and kidnapped a vil-
lager Shri Mahendra Das; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of Home Affairs (Shyt
Y. B, Chavan): (a) Five Pakistani
nationals trespassed into the Indian
territory at vil'age Baraipara, Dis-
trict Jalpaiguri, and kidnapped Shri
Mahendra Das, an Indian national,
while he was graring his cattle near
the border, on 9th June, 1887, Shri
Mahendra Das returned to his village
on the same day.

(b) A protest has been lodged by
the State Government, demanding
that . stringent measures be taken
against offenders and asking the
Government of East Pakistan to pre-
wvent recurrence of such incidents.

Dacoit problem in Chambal Vallosy
$T76. Sbri Baburso Patel: Will the
Minister of Home Affairs be pleased
to state:

(a) the progress made in the study
of the dacoit problem in the Chambal
Valley and other placesby the Cen-
trsl Bureau of Investigation;

(b) the reasons for the delsy in
completing the study; snd

{c) when the report is expected to
be ready?
" The Minister of Staie in O
try of Home Adaks.-' (Shal Vigy®
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Charan SBhakla): (a) to (¢). A study
is being conducted by the Central
‘Bureau of Investigation into certain
aspects of the problem of dacoity and
kidnapping for ransom in the Cham-
bal Valley and contiguous areas
This {s a bif project and involves
local enquiries on an extensive scale.
It alsy requires case studies of .ome
important criminals, It is being con-
ducted under the guidance of a Fro-
fessor of Sociology. Life histories of
80 important dacoits have been com-
pleted and the relevant statistical in-
formation has also been collected. A
schedule for planned analysjz and
study of the available material has
been drawn up.

By its very nature the study Is
Lkely to take considerable time. It
is not possibie at this stage to indi-
eate the time by which the report
4a expected to be ready.

Displaced Persons fn Tripurs

Will the Minister of Labour and
Rehabliitation be p'eased to state:

(a) the number of displaced per-
gons why entered Tripura during
1984—87 (upto April);

(b) the numbey of such persons
yehabilitated outside Tripura;

(c) the number of displaced per-
sons now in camps and reception
eentres; and

(d) the steps Government propose
to take to resettle them?

The Minbster of Stade in the Minls-
try of Labour, Employment and Re-
Babfiitstion (Shri L. N. Mishra): (a)
1.18.088 persons from 1-1-1964 to 50~
41967,

(b) 7,258 persons.

(¢) About 10,000 persons of whom
_Wmhm
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:lobeunttouth.-_-rsututormet-
ement, as there is hardly any scope
for their rehabilitation in Tripura it-

turn for rehabilitation under  the
different agricultural and non-agri-
cultural settlement programmes.

Kidnapping of Indians from Pak-Tri-
pura Border

$778. Shri Mohammad Esmaif:
ghri Ganesy Ghosh:
Shri B. K. Modak:
Shri Bhagaban Das:
Shrl Jyotlirmacy Basa:

Will the Minister of Home Affairs
be pleased to state:

(8) the nuniber of Indian citizens
kidnapped by Pakstanis from Pak-
ripura border during the last §
years and the places from which they
were kidnapped; and

(b) the steps taken to prevent such
kidnapping?

The Minister of Home Affalry (Bhrt
Y. B. Chavan): (a) Information, yoear-
wise, is as follows:—

———

Number of Indian citi-

Year
gens kidnapped.
1963 20
1004 14
1088 -
1988 ]
1987 13
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the Table of the House. [i'luccd in
Library. See No. L'I'-m,’d?];_

{b) Protests were lodged with Pak
authorities in fit cases, demanding re-
tum of the kidnapped persons and
asking the Pak authorities to prevent
recurrence of such incidents. Inten-
sive patrolling on the border was
maintained and whenever weaknesses
in border security arrangements were
noticed, steps were taken *n remove

Comnversions by Missionaries

3779. shri Baburao Patel: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foreign Chris-
tian missions and missionaries at pre-
sent operating in Madhya Pradesh;

(b) the areas of the Btate where
they operate;

(c) the nationalities to which
these missionaries belong and their
number;

{d) whether Government have
received reports of mass conversions
of Harijans and Adivasis by these
missionaries; and

(e) if so, the number of persons
converted and the places where such
conversions took place and the dates
on which these were done?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) The number of
foreign Christian missions and mis-
sionaries at present operating In
Madhya Pradesh is 18 and 284 res-
pectively.

(b) Almost all the Districts of the
State.

(e) A statement is laid on the Table

of the House, [Placed in Library.
See No. LT-8213/67).
(d) and (e). There is no law

1051 persons are reported to  have
been baptised or converted into Chris-
tianity since April, 1065. .

Conversion of Hindu Nagas

3780. Shri Baburao Patel: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that 700
Hindy Zemi Nagas were forcibly con-
verted to Christianity in two Naga
villages of Toushem and Moguilong;

(b) whether it is a fact that these
Hindu Zemi Nagas sent an sos to
our local Army Headquarters asking
for help to prevent this forcible econ-
version and to protect their religinn,
but no help was given by our army
authorities;

{c) whether it is also a fact that the
so-called Government of  hostile
underground Nagas have declared
Christianity as their “State religion™
and have destroyed old Hindu temples
and constructed new churches in their
Place;

(d) the number of Christian mis-
sionaries in the Manipur area, the
countries they come from and the
nature of political work they do; and

(e) the steps taken by Government
to prevent Christian missionaries
from using religion as a cover for
political designs? -
The Minjster of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) There have been
reports of about 800 non-Christian
Nagas being converted to Christianity
from the two villages. In Toushem
village, the conversion is reported to
have been under threat of expulsion
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are no reports of destruction of old
Hindu temples, oo

(d) There are no foreigner aos
Christian missionaries in Manipur.
There are in all 34 Christian mission-
aries including one of Italian origin
who obtained Indian citizenship in
1964. There is no information of
their being involved in any political
activity.

(e) The Government are keeping
a close watch over the situation.

Rebabilitation of Repatriates

3781. Shri Ranga: Wil' the Minister
of Labour amd Rehabilitation be
pleased to state:

(a) the steps taken to rehabilitate
and to provide employment Lo the
repatriates from Burma in (i) the
Steel Works, Harbour, the Port and
the Ship-building Yard at Visakha-
patnam, (ii) the M.I.G. Factory at
Koraput, (iii) on the new railway line
{from Vizianagaram to Jaypore and
Belladilla and (iv) at Bhilai and
Rourkela Steel Plants;

(b) the number of such repatriates
already provided employment stating
the works in which they have been
employed and how many more are
sti'l on the registers of the local
Employment Exchanges and that of
the Ministry; and

(c) the steps taken by the Minis-
try through their own local aid offices
10 enable these repatriates ‘oc know
and obtain such relief from  the
Government?

The Minister of State in the Minis-
try of Laboiuty, Employment ind Re-
habiltation (8hri L. N. Mishrs): (a)
The Administrative Ministries were
requested to issue instructions to the
Public Sector Undertakings under
their respective control to reserve 2§
to 33-1/3 per cent vacancies in the
Undertakings for the repatriates from
Burma and Ceylon. Besides 1his.

JUNE 28, 1067

%016
services under the Central Govern-
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. ment. Upper age limit has also been

relaxed up to 45 years, with a further
relaxation of § years in the case of
Scheduled Castes and Scheduled
Tribes candidates.

A statement showing the action
taken by the Administrative Minis-
tries iz laid on the Table of the
House. (Placed in Library, See No.
LT-824/67].

A Committee consisting of the re-
presentatives of Visakhapatham Port
Trust, Dock Labour Board, Coro-
mandal Fertiliser and other impor-
tant functioneries, has been set up
in Visakhapstnam to explore ways
and means for procuring employment
to the repatriates.

(b) 9320 persons have so far been
provided employment as indicated
below: g

Central and State

Government Offices. 5062
Public Sector Under-
takings. 27%
Private Industries and
other Organisations. 308k
Total: 9329

Number of persons employed in
each Office/Undertaking is not avail-

able separately.

;,285 repatriates from Burma were
on the live registers of the Employ-
ment Exchanges as on 30th  Apri],
1967,

{c) Instructions issued by the Gov-
ernment of India according Priorlly’
etc. to the repatriates have been
brought to the notice of the Employ-
ment Exchanges throughout India
and the State Governments. Special
Employment Liaison Officers luve
also been appointsd to mauintain liai-
son with the repatriates, Employment
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Opening of B.T. Coliege in Each
Diwtrio

38R, Bl B K.
Will the Minister
pleased to state;

Daschowdhury :
of Edmestion be

(a) whether the Government of

India have a proposal to start one
B.T. College in every district;

(b) if so, when the B.T. Colleges
will be started in Districts, where
there is none at present; and

(c) whether the Government of
India are in a position to start a B.T.
College immediately, if the local peo-
ple of a District donate land?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) No, Sir. Education being
a State subject, such institutions are
generally, set up by the States, keep-
ing in view, the needs of the area and
resources of the State.

(b} Does not arise.

(¢) Such a proposal has to bc made
to and considered by the State Gov-
ernment concerned.

Reserved Vacancies for 8.C. and S.T.

$783. Shri M.nnvn:- will the
Minister of Labour and Rehabliita-
tion be pleased to state:

(a) whether the Director General,
Employment and Training has  the
authority to nominate Scheduled
Castes and Scheduled Tribe candi-
dates against reserved vacancies;

(b) if so. in how many cases and

in what category of posts he has
nominated such candidates during

1963-64 to 1966-67; and

(c) whether a copy of the order
suthorising him to nominate them to
.peserved vecancies will be laid on
the Table of the House?

The Minister of Labour and Re-
. Nabilitation (Shel Hashi): (a) No.

(b} and (c). Do not arise,

-
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Exployment Exchanges [n Dadra,
Nagar Havell and Laccadives Islands

5184, Shri Siddayya: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether there are any Employ-
ment Exchanges in Dadra, Nagar
Haveli and Laccadives Islands;

(b) if not, the reasons therefor; and

(e) if so, the number of candidates
registered and the number of place-
ments during the year 1986-67?

The Minister of Labour and Re-
habjlitation (Shri Hathi): (a) No.

(b) The areas are not as yet indus-
trially important, nor have they any
employment potential.

(¢} Does not arise,
Ahmed Group of Mills near Bombay

3785. Shrt Narendra Singh Mahida:
Wil] the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether it is a fact that the
Ahmed Group of Mills at Ambarnath
(near Bombay) after being acquired
as evacuee property for Rehabilita-
tion Pool in March, 1855 was sold to
one. Kanway Rajnath, for Rs. 50,11.000
in August, 1957;

(b) whether Government have rée-
ceived the full sale price;

(¢) if not, details of payments =0
far received and the amount outstand-
ing from the purchaser and ressons
for delayed payment;

(d) whether it is a fact that the

purchaser has given cheques in pay-
ment which were dishonoured by the

banks; and .

(e) if so, the details of such pay-
ments and action taken by the Gov-
ernment for the recovery of the due
amount?

try of Labour, Emaployment
hablidatisn (Shrl L. N. Mishen): (oY
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There was an agreement to sell the
mills to Shri Raj Nath in August, 1957
but this agreement was later on
superceded and the mills were ¢old
for a .sum of Rs. 0811000/~ on
'21-4-80.

(b) No, Sir.

(e) The last annual instalment was
-due on 20-10-86. He has so far paid
in all Rs. 34,07,212 towards principal
and Rs. 12,05,612 towards interest.
The balance due on the above date
inclusive of principal and interest,
was Rs. 34,13,282. The main reasons
advanced by him for non-payment of
total amount due are the difMiculties
faced by the woollen industry result-
ing from the Chinese aggression in
1962, Indo-Pakistan conflict 1965 and
devalustion of Indian currency. Shri
Raj Nath has represented that in view
of the difMiculties faced by the wool-
len Industry he may be granted ex-
tension of time to pay the amount due
from him. This request is under
examination in consultation with the
‘Ministry of Commerce and Minlistry
of Finance.

(d) and (e). On 2-7-68 he sent six
cheques amounting to Rs. § lacs out
©f which only two cheques amount-
ing to Rs. 1 lac could be encashed and
the remaining four cheques could not
be cashed for want of funds in his
account. Thereafter he represented
or extension of time on groundas of
the difficulties faced by the woollen
industry. His request {g under exa-
mination as mentioned In part (c) of
the reply.

Telepbone Revemue Ascounts Office

3788, Shri Narepfra Singh Mahida:
Will the Minister of Communications
be pleased to state:

{a) whether Government propose
10 shift the offlce of the Accounts
Officer, Telsphone Revenue dealing
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with Baroda situated st Delhi-8 to
Gujarat circle;

(b) i not, the reasons therefor;-

(c) whether Government have re-
celved representations from the offt-
cials of A.O, T.R. (B) Delhi-8 sbout
their sufferings and hardships due to
the delay in implementing the policy
of shifting; and

(d) it so, the remedial measurss
taken in the matter?

The Minister of State in the De-
pariments of Parllamentary Affatrs
and Communications (Shri J. K. Guj-
ral): (a) Yes, Sir.

(b) Does not arise.

(c) Yes. some representations were
received in the past.

(d) Orders have been issued for the
decentralisation of a part of the Tele-
phone Revenue Accounts Office (B) at
Delhi to the Rajkot Engineering Divi-
sion in Gujarat Circle and the staff hag
been struck off to join Rajkot. The
residual office will also be decentralis-
ed to divisiona] level after arrange-
ments have been made to absorb the
surplus local staff and other allied ad-
ministrative problems have been set-
tled.

Interference by Provident Fund
Inspectets

2787, Shri Bal Raj Madhok: Will the
Minister of Home Affnirs be pleased
to state:

(a) whether it is s fact that the
Provident Fund Inspectors have easy
access to the Criminal Courts’ records
in Delhi and tamper with the same
and if so, whether the authorities have
received any complaint in thig res-
pect;

(b) the steps taken agmingt guch
interference in the sdministration of
justice; and
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(c) whether Government have also
instituted enquiries on such ecom-
plaints and if 50, with what result and
it not, the reasons therefor?

- ffie Minlater of State in (he Minks-

of Home Affalrs (8hrl Vidya

C Sbukla): (a) No such com-
plaints have so far been received.

(b) and (e¢), Do not arise.

Arrest under DB,

%198, Shri Shiva Chandra Jha: Will
the Minister of Home Affalrs be
Pleased to state:

(3) how many times and against
how many blackmarketeers, hoarders
and tax evaders, D.LR. has been ap-
plied;

(b) if not, the reasong therefor;

(c) the laws used against such per-
sons at preseni?

The Minister of Sate in the Minis-
try of Home Affairs (Shri Vidys
Charan Shukla): (a) According to the
information received so far, action
under DIR has bpeen 1aken against
hoarders, black-marketeers and tax
evaders in 41378 cases. Information
from some States/Union Territories is
TDeing collected and will be laid on the
Toble of the House,

{b) Does not arise.

(&) Action under laws like the
¥osential Commodities Act, Foreign
Exchange Regulation Act, Customs
Act, Income Tax Act 1961, Wealth fax
Act 1057, Estate Duty Act, 1938, Gift
tax Act, 1058, Central Excises and Salt
Act 1944 etc. is teken against such per-
sons at present.

Seiting up of Natlonal and Regional
i Lavatitories

199, ki ©. C. Desal:
Shri P, N, Solanki:

-u&mm

Shel RBamachandrs §, Amin:
Ebri D. R. Parmar;

Will the Minister of Eduestion bi
pleased to state: o be

(a) the number' of Nationar and
Ragional Research Lahoratories in
the country, the subjects dealt with
by them, their locations, the year in
which they were established, the
amount spent on capital account on
each of them, .the annual recurring
expenditure and the number of scien-
tists employed In each of them;

(b) whether it is a fact that barring
a small research laboratory for salt,
there is no national or other labo-
ratory in Gujarat whereas in other
States sometimes as many as three
national laboratories are located; and

(¢) whether Government propose to
rectify such regional deficiencies when
proposal for any new national or
regional research laboratories comes
up for consideration?

The Minister of Eduecation (Dr
Trigupa Sen): (a) There are 28
National Laboratories/Institutes and
4 Repionsl TResearch Laboratories
under the aegis of the C.SIR. The
information about their location, year
of establishment and functions is con-
tained in Appendix 2: Pages T2—76 of
the Annual Report of the CSIR. for
the year 1965-66, a copy of which is
available in the Library of the Parlia-
ment.

A Statement showing the amount
spent on Capital account, the annual
expenditure ang the
strength of scientific staff employed
in each of them is laid on the Table
of the House. [Placed in Lidravy,

See No, LT-825/67].

(b) and (c). The CSIR has
eqtablished one National Laboratory,
namely; the Central Salt and Marine
Chemicals Research Institute at
Bhavnagar (Gajarat) and if more then
one Natlonal Laboratory/Institate
have been located in some of the other
States, } is on the question of merit, -

e e ——— S



(a) whether Government are ware
that " there are many cases of forced
Jabour (Begar) in the Bastar District
of Madhya Pradesh even today; and

(b) if sb, the steps Government pro-
pose to take in this regard?

The Minister of Labour and Re-
habllitation (Shri Hathi): (a) and (b).
Information is being collected from
the Government of Madhya Pradesh
and will be laid on the Table of the
House.

Post Offices in Bastar District

3781. Bhri J. Sundar Lal: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of Post Offices (with
sheir location) presently functioning
in the Bastar District of Madhya Pra-
desh;

(b) whether there is any proposal
to increase this number; and

(¢) if so, by how much and the
Places where those will be located?

(8hri 1. K. Gujral):
(a) to (c). A statement is laid on the
Table of the House, [Placed in
Library. See No. LT-828/67].

Education of Adivasis

S1M. Bhyl J. Sundar Lal: Will the
Minister of Education be pleased to
state:

() whether there is any proposs!
under consideration of Government

(b) if so, the detally thereofy

The Minister of Stato in the Minis-
try of Education (Shri Bhagwat
Azxad); (a) and (b). Except in
schools and some schools in the ur
ban areas of Weat Bengal,
Education upto class 4 or B is
free throughout the country
children, including those of A
Similarly, free education is provided
for all children wupto VIII class in
Andhra Pradesh, Haryana, Kerala,

by

i

&
ke

areas omnly), Gujarat (upto VII),
Uttar, Pradesh (for girls only), Bihar
(for girls only) Jammu ang Kashmir,
Madras, Mpysore, Orissa (for girls
only), Msharashtra (standard VII)
and all the Union ‘Territories. A large
number of States have enacted com-
pulsory education laws but the e~m-
phasis has all along been on persum-
sive measures.

Application by Cltizeng of Delhi

3798, Bhri Bibhutli Mishra:
Shri K. N. Tiwary:

Will the Minister om Home Affairs
be pleased to atate:

(a) whether it is a fact that the
Chief Executive Councillor of Delht
and his Office have refused to accept
applications by the citizens in Urdu
and English; and

(b) if so, the reasons therefore?
The Minister of State in the Ministry

of Homo Affairs (Shrl vidya Chamas
Shokia): (a) No, Sir.

(b) Does not arise,

Accommodation for Teachers

37194 Shrimati Turakeshwar! Sinka:
Will the Minister of Education be
pleased to state:

(a) whether a large number of
bousing

Delhi teachers are without
facilities;

L

(b) whether one of the reasona for
the acute howsing shortage is the noo-
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‘availability of lang in the Campus
area; and

(c) whether Government propose to
allot more lands for expansion of Cam~
pus area 50 that more houses eould be
buailt up?

The Minister of Education (Dr.
Triguna Sen): (a) Yes, Sir. The Delhi
University has been able to provide
residential accommodation to a small
aumber of teachers only.

(b) No, Bir.

(e) No, Sir. The University is al-
ready in possession of sufficient land
for construction of staff quarters.

pilapldateq Buildings in Delhi
3785. shri Onkar Bingh:
Bhri Hukam Chand Eachwai:
Shri Ram Singh Ayarwal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the two
hundreq year old building of the Delhi
College has started sinking;

{b) if so, whether there js any like-
lihood 0f other buildings in Delhi
meeting the same fate; and

(c) if go, whether any scheme {1
being prepared by Government in this
regard?

The Minister of State in thy Ministry
of Home Affalrs (Shry Vidya Cbaran
Shukia): (a) No, Bir.

(b) and (¢) Do not arise,
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Pak. Firing at Akyaterbang

380, Dr, Karni Singh:

Shrimat} Nirlep Ksar:

Will the Minister of Home Affairs
be pleaseg to state;

(a) whether Puokistani miscreants
fired on the Indian border guards on
the 9th April 1067 at Akyaterbani in
Murshidabad District;

(b) the extent of damage guffered
by Indian and how often such provo-
cationg are taking place; and

(e) the action taken by Government
in this respect?

The Minister of Home Affalry (Shri
¥. B. Chavan): (a) to (c). On the
night of 8th/8th April, 1967,
some unidentified armed da-

i a dacoity in
the house of one Jagat Barman of
Kayeterbari (not Akyaterbani), Dist-
rict Cooch Behar, West Bengal, They
assaulted the inmates and inflicted in-
juries on one person. On hearing the
alarm, a BSF party proceeded towards
the spot and fired upon the dacoits
while they were retreating towards
Pakistan, The dacoits returned the
fire and managed to escape with pro-
perty worth about Rs, 500.

Protests were lodged by the State
Government and the Commis-
sioner of Cooch Behar with their
counterparts in East Pakistan. The
Border Security Force has Intensified
its partrolling on the Cooch PBehar-
East Pakistan border,

There was no incident of the kind
in the West Bengal-Pak border for &
periogd of three months prior to this
hsident,

wdwenr  sroy enfeent w7 AW w0
wyrn
3803 ot T fog wwaw :
st gov W W :
w1 apark Wt Ay R &)
U vt fe .
(%) 31 fewxz, 1086 WY TN
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©Otvil Defence and Homp Guards

3808.,Shri ¥Yashpal Singh:
SBhri 8, C. Samanta:
Shri Ram Kishan Gapia:

Will the Minister of Home Affairs
be pleaseg to state:

(a) whether Government have deci-
ded to strengthen the works of Civil
Defence and Home Guards; and

(b) if so, the steps propased to be
taken this respect?

‘The pPeputy Minister in the Ministry
of Home Affalry (Shri K 8. Eama-
swamy): (a) Yes, Sir.

(b) State Governments/UT Admi-
nistrations have been asked to make
both the Home Guards Civil De-
fence organisations per t. It is
proposed to introduce a Civil Defence
Bill in the current session to give the
necessary statutory authority to vari-
oug Civil Defence measures required
) bbetnhninthauleatednﬂnenbh
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of Industrial Disputes Act

Madhy Limaye:

8. M. Banerjee:

George Fernandes:
“Shry Ram Manohar Lohja:

1508

‘Will the Minister of Labour and Re-
be pleased to state:

(a) whether in view of the rige in
the price level Government intend to
amengd the Industrial Disputey Act in
order %o change the definition of
workmen 80 as to include certain
supervisory cadres at present excluded
and also gll those within the income
limis of Rs. 1000 per month on the
basis of the Memorandum submitted
by the State Bank Union; -

(b) it so, what supervisory cate-
ioﬂeld are proposed to be included;
Al

(c) when the amending Bill is likely
to be introduced?

The Minister of Labour and Rehabi-
litation (Shri Hathl): (a) to (c). The
proposal to ameng section 2 (s) of the
Industrial Disputeg Act, 1947 so as to
include supervisory and managerial
personne] drawing a salary upto Rs.
1600}- p.m. was included in the agenda
of the 28th Session of the Standing
Labour Committee held at New Delhi
on 10th May, 1967 but was not dis~
cuased at the meeting for lack of time,
It will be placeg for discussion at a
future meeting of the Standing
Labour Committes or the Indlan
Labour Conference,

Written Angwers 8034

*ty Wi Frafer ey & et
w1 fpwraw S & vererow

3807. sit «txre fag -
o gew W W

war qr-etd gl s v, 1967 &
W GieT W T 550 & IACH
T # oy aary WY g w0 fs
&g atw fawfor fawrr ¥ sy
w fgraw w23w ¥ o v &
e % el mit fotg e sl § 2

Pewrd wwra W T (sh
four vt gew) ot o g
ww o famtor fawra & qefgfen
Chfaadt aqr Iad FT & @ 93
frgfeaat wr wrarw §, ®w whe Ja7
WTANT & ;Y qOHH ®@® 75 Whww
gfafrqfreY § grafas swear o
T w T w1 faven fear war §
Y &% Jar yratr & qoad ¥ wfaede
hfrad & o&f ¥ frgfer & fadr
FetaT 50 whwe wlafrgler # sraea
® g v ¥ X § e fr

IR

Delhi Municipal Corporation Amend-
meni Bills

3808. Shri Ba] Raj Madhok:
Shri A, B, Vajpayee:

Will the Minister of Home Affairs
be pleased to state whether Govern-
ment intend to introduce afresh the
Billg further to amend the Delhi Muni-
cipal Corporation Act introduced im
the Third Lok Sabha which have
lapsed in view of the dissolution of
that House?

‘The Minister of State tn the Ministry
of Home Affairs (Shri Vidys Charan
Bhukia): The Bills have been re-
fexred to the Delhi Adminis-
tration for being placed before
the Delhi Metropolitan Couneil,
as required under section 22 of the
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Delhi Adminisiration Act, 1966, Action
to introduce the Bills in Parliament
will be taken after considering the
recommendations of the Metropolitan

Council and the views, if any, of the
Executive Council thereon.

Indisn Articies in British Museum

$809. Shri N. 8. Sharma:
Shri Sharda Nand:
Shri Brij Bhoshan Lai:
8hri A, B. Vajpayee:

Will the Minister of Education be
* pleased to state:

(a) the number of Indian articles
of historical importance sent from
India during the British regime, which
are at present lying in the British
Museum, London;

(b) whether the Government of
India have taken any action to get
them back from the British Govern-
ment;

{¢) whether the British Govern-
went have refused to return some of
these articles; and

(d) if so, Government's
thereto?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Asad): (a) It has not been possible
to collect full information. Informa-
timm collected has, however, revealved
that coing have been catalogued in a
siven-volume series published by the
British Museym. There are also two
studies respectively ' dealing with
medieval Indian Sculptures and
Amaravat] Seulptures in the Museum.

(b) to (d). Action on these will de-

upon collection of complete in-

formation and examination of (a)
ahove.
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ud technical subjects in
Bie o termivologrs sad
(c) it go, the details thereof?

The Minister of State in th, Minle-
dj: (a) The Commission for
Stfentific and Technica} Terminology,
which iy the concerned organisstion,
hug so fer finalisey and published &
Science Glossary of 40,000 terms of
first degree level in seven basic
sciences (Physics, Mathematics, Che-
mistry, Geography, Geology, Zoology
and Botany), Another 5,000 termg of
post-graduate gtandard in Mathematics
and Physics have also been finalised.
In other subjects, worg of evolution
of terminology up to the post-gradu-
ate level iy in progress. So far, about
1,47,000 terms jn these yubjects have
bren evolved, of which about 88,100
bave been finalised,

(b) and (c). Yes, sir. Details of the
publications brought out go far have
already been furnished in the state-
ment laid down on the Table of the
8abha in reply to Starred Question
No, 43 by Shri 8. M. Joshi, answered
on Wednesday, the 24th May, 1867,
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Indisn Sportemen i World Centests

3815, Dr, Karnl Singh:
Shrimatl Niriep Kamr:

Will the Minister of Edueation b
Ppleased to state:

(a) the sports in which Indisn

sportsmen have excelled and won
medals for India in individual sports

items in the world contesty with their
ordero!meﬁttromlwowlm;

(b) the number of such gportsmen
as have been given awards by the Pre-
sident during the same period; and

(¢) the sports in which Indian
sportsmen have won honours for India
io ‘team’ events?

The Minister of Siste in the Minls-

try of Education (Shri Bhagwat Jha
Asad): (8) to (c). The information is

being collected and will be laid on the
Table of the House,

Universities in the Country

3816, Shri 8, E. Demmni; Will the
Minister of Educatien be pleased to

slate:

(a) the total number of Universities
existing at present State-wise; angd

(b) the number of them which are
residential universities?

The Minister of Education (Dr.
Triguns Sem): (a) and (b). A state-
mwent giving the information is laid
on the Table of the House, [Placed in
Library. See No. LT-827/67]}.

Cogrespoadence Course in Universitles

3317. Shri 8. R, Damani: Will the
Mlinister of Education be pleased to
siate;

(a) the universities which are al-
lowing—

(1) correspondence cOUrses;

Written Answery JUNE 38, 19687

Written Answers 8040
(1) private students to appesr fer
university examinations;

(bl*?: number of students whe
appear in such University Examina-
tions; angd

(c) whether such gtudents beloas
% the employed section of the people?

The Minister of Educstion (Dv.
'mﬂ:ﬂ!-n): (a) (1) University of

(il) Universitiey of Agra, Aligarh,
Andhra, Banaras, Bihar,

Delhi, Gsaubati, Gorakhpur,
Jabalpur, Ranchi, Jammu and

gal, Osmania, Panjab, Patna,
Poona, Saugasr, Sri Venka-
teswara, Utkal and Vikram,

(b) informmtion is not available im
the Ministry,

{c) the categories of students whe
are permitted to appear as private
candidate by the universities men-
tioned under (a) (i) above are em-
ployed persong and women,

Will the Minister of Pariiamentary
Affairs be pleased to state:

(a) when the next All-India Whips
Conference iy likely to take place; and

(b) what will be ity agenda?

The Minister of Partiamentary Af-
fairg ang Communications (Dr. Ram
Subhag Siagh): (a) It iy proposeq to
hold the next All India Whips Con-
ference in October, 1087 or so, after
ascertaining the conveniencs of the
Chief Whipe of State Governments,

(b) Agenda will be finglised in due
course. .
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‘Will the Minister of Education be
pleased to gtate;

(a) whether equipment worth
crorey of rupees is lying idle in the
National Physical Laboratory, New
Delhi due to the non-availability of
‘imported spare parts;

(b) if s0, for how long this equip-
ment is not in use;

(c) the estimated 10ss acerued to the
Laboratory so far as a result of this
-equipment remaining idle; and

(d) the action taken by Government
in this regard?

The Minister of Education (Dr.
Trigana Bem): (a) No, Sir.

(b) to (d). Do not arise,
RT3 te wrage farafeam
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Eviction of Adivasl Familing frémm
Dadra-Nagar Havell

3821. Shri Umanath:
Shri C, K. Chakrapani;
Bhry P, Gopalan:
Shri Nambiar;

Will the Minister of Home Affales
be pleased to state:

(a) whether it is a fact that the
Administration of the Union Territory
of Dadra-Nagar Haveli have decided
to evict Adivas; families from the
forest lands;

(b) if s0, the number of Adivasi
families affected and the causeg of
eviction;

(c) whether any representation has
been received by Government in this
regard; and

(d) if so, the steps taken thereon?

The Minister of Siate in the Minls-
try of Home Affairy (Shri Vidaya
Oharan Shukls): (a) No, Sir,

(b) Doeg not arise.
(e) Yes, Sir,

(d) Does not arise, in view of (a)
above.

RMS. Offices in Ofisa

3822, Shri Ramachandra Ulaks:
Shrl Dhuleshwar Meena:
Shri Heerdl Bhai:

Shri K. Pradhani:

Will the Minister of Communications
be pleased to state:

(a) the number of RM.S, Offices at
present in Orissa; and

(b) the number of RM.S. Offices
proposed to be opened in that State
during 1067-68 and the locations there-
of?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) Eigteen.

(b) One at Bolangir.
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Wemasn Candidates in Orimsa
Earploymapst Exchanges

3823. Bhrd nachan Ulaka:
Shri Heérjl Bhal:
Shri K, Pradhani:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the number of women candidates
f(poth gradustes and non-graduates)
who have been registered in the ver-
gious Employment Exchanges in Orissa
at on the 3(th April, 1967, ang

\b) the number out of them provi-
ded with employment assistant till
the erid of April, 19677

The Minister of Labour and Reha-
Mlitation (Shri Fathl): (a) and (b)
Statictice of educated job =eekers
(Mutriculates and above) are collected
at half yearly intervals relating to
June and December. Latest figures
ale given below:

- of Na. onLive No. of
woman Register ts
t as on ected
31-12-1966 during
];ec:mbu
1966
H 2 3
Citsdustes (including
"loﬁ-.nn(ghnl). . 78 21
Mistriculstes (incluing
Higher Secondary
pessedand Interme-
dintes). . . 208 54
Below (inchid- 1718 335
ing .
_ TOTAL | . 3094 sIo
Polytschnics for Women n Indla

3824, Shyt Eamachandry Ulaka:

JUNE 29, 17

Written Answers §o4s

Shrl Heerjl Rbai:
Sbrl XK. Frafihani:

Will the Minister of Elaoation be
pléased to lt_gué' -

(a) the number of polytechnics for
women at present in the dountry
(State-wise); and

(b) the number of such polyiech-
nics proposed to be opened, State-
wise, during 1067-687

The Minisier of Edmcation ([Dr,
rrl‘rmm): (n).

1. Andhra Pradesh [ 3
2. Assam T
3. Gujarat . a
4. Kerala . 3
S. Madms . 3
6. Madhya Pradesh 1
7. Mysore . . 2
8. Urtar Pradesh . . 2
9. West Bengtl 4
10, Chandigarh . X
11. Delhi. 1
ToTaL (-3
—
(I?)Andhn Pradesh . . I
2. Haryana . 1
3- Mysore . . . 1
ToraL , 3

Will the Minister of Kdmesijon
pleased to state: :

(a) whether it is a fact that funds
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Départment 6f African Studies in the
Universtiy of Delhi #or a world tour;

(b) if so, the name of the Institu-
tion that made the grant, the amount
granted and the purpose of the tour;

_{e) whether the tour was undertak-
en;

(d) it so, when gnd to which coun-
{ries;

(e) whether (Jovernment's permis-
sion was sought before receiving the
money and whether permistion was
granted by the Government?

The Minister of Eduecation (Dr.
Triguna Sen): (a) Yes, Sir.

(b) The Rockfeller Foundation made
a travel grant of §$8,625 to enable the
grantee to undertake a study tour of
the Uniteq States, Europe and Africa
for the purpose of studying the orga-
nisation and working of African Stud-
ies Programmes in these countries.

(c) and (d). The tour was under-
taken from 27th September, 1965 to
28th March, 19866, The countries visit-
ed were: Uniteq States, United King-
dom, France, Belgium, Netherland,
West Germany, Nigeria, Sudan Ethio-
pia, Kenya, Uganda and Tanganika,

(e) Yes, Sir.

Mijrants from East Pakistan

3826. Shri Rammchandra Ulaka:
Shri Dhuleghwar Meens:
Shri Heer}i Bhai:
Shri K. Pradhani:

. Will the Minister of Labour and
Rehabilitation be pleased to state:
(a) the numbher of persons who
Have migrated India from East Paki-
stap during the last two months; and

[ ] 5 - - "
{b) .thé plices where these peaple
feateds

have ‘been Féhabil

Ths Mndités of Btife In the MMl
o S e
biMgxtion (Shrt L, N. s (Y

3950 persons, guring the mohfhs ef
April and May, 1967,

(b) These migrants have arrived
only recently, Such of them as are
considered deserving of rehabilitation
assistance have beep accommodated In
transit or relief camps. They will
have to await their turn, as the pro-
gramme of rehabilitation of large
numbers of migrants, who bad arriv-

ed earlier, is yet to be fully imple-
mented.

Statement by Chairman of Press
Institote of India

3827, Shri Umanath: Will the Mini-
ster of Home Affairs be pleased to
state:

(a) whether Government’s jttentice
has been drawn to the press statement
of Sri G, Narasimhan, Chairman of
the Board of Trustees of the Press
Institute of India appearing in the
‘Hindu’ dated 25-4-87 announcing theilr
decision to suspend its relationship
with the Asiag Foundation and return
grant made for 1967 on the ground
that the foundation was receiving CIA
Funds;

(b) whether any follow-up actiown
was taken by the Government td trace
other Indian organisations who rece-
ived similar grants from the Asia
foundation. and to cause their suspen-
sion of relationship and further rece-
ipt of funds;

(c) if so, the names of such orgeni-
sations and the extent of moneys in-
volved; and

(d) if not, the reasons therefor?

The Minisier of State In ihe Minls-
try of Home Affairs (Shri Vidya
Charan Shukiz): (a) Yes, Sir.

(b) to (d). The Intelligence Bureau
who was aeked o make inguiries into
the use of forelgn funds in General °
Elections and for ofher purposss has
facenily subinitted s veport. Tt -
being examined carefully. :
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Head of Department of African
Studies, Delhi University

3828, Shri Umanath:
Shri Nambiar:
Shri K. Ramani:

Shrl P. Gopalan:

Will the Minister of Education be
pleaseg to state:

(a) whether it ia a fact that the
writings and concepis of the present
Head of Department of African Stud-
fes in the University of Delhi, ever
since his gppointment, have beep con-
sistently and repeatedly criticised by
ationalist Africans in their Jjournals,
seminars angd various other forums, as
being pro-colonialist and anti-African;

(b) if so, the main point of these
criticisms and their authors;

(e) whether Government had revie-
wed the writing and conduct of the
Head of the Depariment in the light
of these criticisms, at any stage, after
his appointment; and

(d) if so, the result of such a re-
view?

The Minister of Education (Dr,
Triguna Sen): (a) Government are
not aware of any such criticism.

(b) to (d). Do not arise.

Will the Minister of Homes Affairs
be pleasad to state:

(a) whether Government are aware
of the network of ‘Freemasonic Lodges
in India and their activities;

(b) whether Government have at
sny stage probed into the secret acti-
wities of these lodges;

(¢) whether it is a fact that 3 num-

Writien Answers JUNE 28, 1987
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(@) if so, whether these officials
have taken permission from the Gev-
ernment before joining this soclety;

(e) whether Government have at
any stage reviewed the likely impact
on these officers of the membship of
this society on their loyalty to the
State and the Nation; and

() if 50, the results gf the review?
The Minister of State in (he Mints-

try of Home Affairs (Shri Vidyn
Charan Shukia): (a) Yes, Sir.

(b) No, 8ir.
(e¢) Government have no information

(d) Rules do not require such prior
permission.

(e) No, Sir,
(f) Does not arise.
Retirements

3830, shri 8. R, Damani: Will the
Minister of Homp Affairs be pleased
to state:

(a) the average annual rate of staff
retiring from Government rervice in
the following categories of:

(i) LAS. Officers

(ii) Officers of other All-India
Services,

(iii) Central Secretariat Service
Officers.

(iv) Section Officers, Assistants
and Clerks ‘In the Central
Secretariat. '

(v) Class IV: and

(b) the average amount of Provi-
dent Funds, gratuity and other bene-
fits converted into cash, if any, pay-
able annually on account of such re-
tirement?
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Saading Labour Committes Moeoling

3321, Shri Tridib Kumay Chaudhnri:
Shri 8. O, Samanis:
8hrl Ram Kishan Gupta:
Shri R. K. Sinha:

Will the Minister of Labour and
Rehabilitation be pleased to atate:

(a) whether the Standing Labour
Committee which met in New Delhi
on the 10th May, 1967 could not take
wp all the items on the agenda that
were circulated for the meeting; and

(b) the main decisions taken at the
Committee meeting?

The Minister of Labour and Reba-
Militation (Shri Hathl): (a) Yes.

(b) A statement showing the Main
Conclusions/Recommendations of the
Meeting is laig on the Table of the
House. [Placed in Library, See No.
LT-628/67].
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Churuliz Colliery

3833, Shri Deven Sen: Will the
Minister of Labour and Rehabilitation
be pleased tg state:

(a) whether it is a fact that the
employees of the Churulia Colliery of
New Churulia Coal Company, Rani-
ganj have not been paid their weekly
wages for 12 weeks, monthly wages for
7 months and quarterly bonus for 3

quarters;

(b) whether the profit-sharing bonus
for 1985 has also pot been paud;

(¢) whether the Management has
left the colliery without any notice to
Government and {p the workmen; and

(d) if go, the steps Government
propose to take in the matter?

The Minister of Labour ang Reha-
bilitation (Shri Hathl): (a) Payments
are now outstanding in respect of
weekly wages for 6 weeks, monthly
wages for 5 months and quarterly
bonus for 2 quarters,

(b) It was due on June 1, 1867 but
has not yet been paid.

(e) Yes.

(d) Legal action for non-payment
of monthly wages is being taken.
Similar action regarding non-payment
of weekly wages and bonus is being
considered,

Efforts are also being made by the
Central Indusirial Relations Machinery-
to get the Colliery restaried. Should
these efforts prove unsuccessful, the
provisions for the Industrial Dis-
putes Act relating to payment of com-
pensation on closure will be enforced.

Quarters for Postmen of Uliar
Pradesh

8834, Shrl Vishw, Naith Pandey:
Will the Minister of Communiextions
be pleased to state:

{a) the number ¢f postmen who are
in service in different Post Offices of
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Uttar Pradesh ac on the 30th April,
1087;

(b) how many of them have got
residential quarters,

(¢) how many are li\d‘n‘ in the
rented houses; and

(d) the steps taken to providas resi-
dential quarters to postmepn living in
the rented houses?

‘The Minister of State in the Depart-
-menis of Parllamentary Affairs and
Communications (Shri I."K. Gujral):
(a) 6572.

(b) 121 have been provided quart-
ers by the Department,

(c) 5451 Posimen have not been
provided with departmental aeromemno-
-dation.

(d) There are proposals for con-

struction of staff quarters ;t various -

‘places, These are taken up ~ubject to
availability of funds,

Proposal for construction of staff
quarters are taken up for all wings
of the services without discrimination.
Postmen will also be entitled to allot-
ment of these quarters in accordance
with the prescribed rules.

‘Unemployment Problem of Educated
persoss fn UF,

3838, Sbri Viewn Nath Pandey: Will
Minister of Labotur gnd Rehahin-
“fb-beplemdtom

(a) whether Government bave spon-
sored any scheme to tackle the pro-
blem of educated yaemployment . in
‘Uttar Pradesh during Forth Five
“Year Plan; and

+(b) If #o, the detaily thereof?

Writien Aniwers JUNE 28, 1087

Written Answeri  B0Sd

. The Minketér of Labeur ghg Rohabl-
lltatlu {Bhri Hathi): (a) and (b). The
various Gévelopment achérhes, in dier-
erent States, under the Fourth Five
Year Plan wil] creste additional em-
ployment opportunities for the edu-
cated as well az others,

Unemployed 8.C. and 8.2, Persons '8
oPr

3836, Shri Vishwy Nath Pandey:
Will the Minister of Labour ani Reha-
bliltation be pleased to state:

(a) the number of educated unem-
ployed in Uttar Pradesh as op the
30th April, 1867; and

(b) the number of persons belong-
ing to the Scheduled Castes and Sche-
duled Tribes among them?

The Minister of Labour gnd Rehabi-
litation (Shri Hathi): The information
is collected at half yearly intervals re-
lating to June and December. Latest
figures of persons on the Live rcgister
of Employment Exchanges in Uttar
Pradesh for 31-12-1986 are given below:

(a) Educated persons Matriculates
and above) 1,16,018

(b) Scheduled Castes 14,702
Scheduled Tribes 3

Vacancies Notified and Filled In U.P.

3837. Shri Vishwa Nath Pandey:
Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) the number of vacincies notfed
in the Public and Private Sector esti-
blishments in Uttar Pradesh as on the
30th April, 1967; and

(b)thom‘hndwm
in thl:la estab) mmudl
varions Employinert
end of April, I
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The Minister of Labour and Rebabi-
Mintien (Shrl Hathl): (a) and (b). The
information is given below:

e - notified fitled
Jdurin' ]mm
to April Io.a\;il

1967 1967
Public Sector . 18,358 11,429
Private Sector. . TV

4799

Buployment of Engineers in U.F.

3838. Shr)} Gonanang Thakar:
Shrl Vishwa Nath Pandey:

Will the Minister of Labour and Re-
labilitation be pleased to state:

(a) the pumber of cngineers who
pased from various Engincering Col-
leges and Institutes of Technology in
Uttar Pradesh and remained unem-
ployed during the year 10686-67; snd

(b) the steps taken to provide em-
ployment to them?

The Minisier of abour and Reha-
bititation (Shri Hathi): (a) The re-
quired information is not available.
However, the outlurn of Engineering
graduntes in U.P. in 1986-87 was 1510.
The pumbar of Engineering graduates
(including post-graduates) who wete
om the Live Regisiers of Employmen.
Bxchanges in UP. as on 31st Decem-
ber, 1066, waa 235.

(b) the various development schemes
in the Five Year Plans are expected

10 Jeall to Targer employment oppor-
funities for .

University Celloges

3800, Shri Sradhaksr Sopakar: Will
ths Minister of Edueation be pleased
1o Mate:

«;a'-).-umm
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(b) if so, the special privilegss amd
grantg to which they will be entitled?

The Minister of Educatiom (Dr. -
Triguna Sem): (a) and (b). The 1ecom-
mendation of the Edueation Commis-
siog for the gramt of auionomous
status to well-established Colleges
(along with its other recommendations)
is under consideration,

Rehabilitation in West Beagal

2840. Shri Indrajit Gapta: Will the
Minister of Labour and Rehabiliiation
be pleased to state:

(a) whether he had discussiong om
the 18th May, 1867 with ithe Waest
Benga] Rehabilitaiion Minister regard-
Lng the rehabilitation problems in the

te:

(b) whether the differences an this
queslion between the Ccntre and the
State have been narrowed down; and

(c) 1 so, in what respectis?

The Minister of State in the Mimle-
try of Labour, Employment and Reba-
bilitation (Shri L, N. Mishra): (a) to
(c). The Wcst Bengal Minister for
Rehabilitation hag certain informal
and general discussions with the Union
Minister for Rehabilitation on the 18th
May, 1087. The exchange ol views was
most useful. There is no basic differ-
ence in the attitude and approacp ef
the Central and S'ate Government %o
rehabilitation problems in West Beh-
gal. 'The main difficulty now Is the
availabllity of financial resources.

Dearness Allowanee to LAS[LES,
Oficery in OF

3841, Shrl Omka; Lal Berwa:
Shri Oakar Siagh:

Wili the Minister of Heme Afiniws
be plessed to state:

(a) wehether it is a fact that Uttar
Pnduhﬂmmtmﬁm
Allowsnos. W
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(b) whether they have Written to

it Central Government asking for

their approval of the proposal; and

{¢) whether the Central Govern-
mpnt also proposs to make a similar
move in this respect?

‘The Minlstor of Biate in the Minjs-
of Home Affalys (Shri Vidya
Shukia): (a) and (b). The
QGovernment of Uttar Pradesh bave
requested the Government of India to
re-consider the matter ang withdraw
the grder sanctioning Dearness Allow-
snte tp members of the All-India Ser-
vices drawing a pPay of more than
Rs. 1000 per month,

(c) No, Bir.

Cellege and Bchool Teachers of Orissa

3842, Shri Ramachandra Ulaka:
Shri Dhnleshwar Meena:
Shri X. Pradhani:
Shri Heerjl Bhal:

Will the Minister of Education be
pleased to state:

(a) whether the affiliated colleges
apd high schools of Orissa were given
any finoncial assistance for the im-
provement of pay scales of teachers
during 1068-67; and

(b) if so, the details thereof?

The Minister of Education (Dr.
‘Teigana Ben): (a) and (b). A sum of
Ras. 2,000 was paid by the University

Grants Commission during 1966-67 to

the Stewart Science College, Cuttack,
towards the implementation of the
Second Plan scales of pay.

No financial assistance is given by
the Cen'ral Government directly to
High Bchools for improvement of pay
scales of teachers.

 Depesils in Fest Offices

5843, 8hri Dhuleahwar Mocna:
Shri RBamachandra Ulaka:

Shrl Heer)l Bhal:

) Shri- K. Pradhasl:
mmmum
be plaased to state the total amount

JUNE 28, 1967

is Rs. 3,23,81,000.
Schoel Hostels in Orisen

3344, Shri Dhuleshwar Moena:
Shri Ramachsndra Ulaks:
Shri K. Pradhani:
Shri Heerji Bhal:

Will the Minisier of Edwcation be
pleased to state:

(a) whether any financial assistance
has been given to the Government of
Orissa for the comnstruction of schogl
hostels in the State during 1068-97;
and

(b) if so, the details thereof?

The Minister of State in the Minks-
try of Education (Shri Bhagwat Jha
Azad);: (a) and (b). No, Sir. But a
tolal assistance of Rs. 368.68 lakhs was
sanctioned to the State Governmest
during 1986-07 for programmes of
General Bducation.

Will the Minister of Education be
pleased to state:

(s} whether any grants were given
to the Orisssa Government ¥or the
development of Oriva litersture amd
culture during 1966.8T; and

(B) if 00, the detaily therwod?’ -



faer Written Answers ASADHA 7, 1880 (SAKA)

ﬁ;m-d:lhhﬁo“-
EAncation ( Bhagwat I
lﬂ)' (a) Yes, Sir.

(b) Grants to the extent of Rs. 27,250
were danctioned to the Government of
Orissa towards implementation of
their schemes for the deve¢lopment of
Oriys language.

Will the Minister of Educatlon be
Pleased to state:

{(a) whether any financial assistance
was given to Orissa by the Sangeet
Natak Akademi for promotion of Oriyva
Dramas in the State during 1866-67;
and

(b) if su, the details thereof?

The Minister of Education (Dr.
Triguna Sen): (a) and (b). Yes, Sir.
The Sangeet Natak Akademi gave &
grant of Rs. 3,000 in 1966-67 to the
Orissa Sangeet Parishad, Puri for
Pakhawaj training,

District Gasetioers of Orissa

3847, Shri Dhuleshwar Meena:
8hri Ramachandra Ulaka:
Shri Heerfl Bhai:
Shri K. Pradhani:

Will the Minister of Bducation be
pleased to state:

(a) the financial assistance proposed
to be given tp the Government of
Orissa for the compilation and print-
i of District Gazetteers -during
1087-68; and

{b) the details thereof?

The Minister of State in the Minis-
Ldm (Shri Bbhagwat Jha

:{a) and (b). During 1867-68
the Central grant-in-aid to the Govern-
mgnt of Orizsa will be 40 per cent of
the expetditure
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Gazetteers. The grant for eni:npih-
tion is subject to a ceiling "of
Re. 14,800.00 per volumae,

Migrants from Mosambigue

3848, Shri K. Pradhani.
Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:

Will the Minister of Labour amd
Behabllitation be pleased to state the
steps taken so far on the rehabilita~
tion of the repatriates from Mozam-
bique and the progress made in that
regard at present?

The Minister of State in the Minis-
try of Labour, Employment and Be-
habilitation (Shri L. N. DNMishra):
According to information awailable,
mast of the repatriates from Mozam-
bigue have settled in Gujarat. The
steps taken for their rehabilitation are
given below:

(1) Indigent repatriates are given
financial assistance wup to
Rs. 100 per month per family.
The expenditure i3 shared
egually by the Government of
Gujura! and Central Govern-
ment.

Repatriates are granted loans
for starting business or small
- scale industries at a conces-
sional rate of interest of 3 per
cent. The maximum amount
of such loan is Rse. 5,000 in
each individual cage.

(3) The repatrisates are given
priority in the allotment of
agricultural lands on the
same basis as accepted for the
displaced persons from Pakis-
tan.

(4) The children of the repat-
riates are eligible top partake
in the schemes in force in
Gujarat for the grant of free
studentships, scholarships and
provision of free schoo) books,

2
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In respect of technical education,
children of repatriatey are
paid an amount equivalent of
all fees ordinarily levied in
Technical Institutions plus an
annual allowance of Rs. 60
per head.

(5) Repatriates are given special
consideration for the grant of
dealer licences under warious
orders such as foodgrains,
sugar and Gur control orders.

The Government of Gujarat have
reporied that almost all the 500 fami-
liss who had come to Gujarat have
been settled. Details of rehabilitation
assistance granted by the Government
of Gujarat are given as under:

(i) 148 families have been grant-
ed loans amounting to
Rs. 3,27.300.

(ii) 4 Industrial Unite of the re-
patriates were granted import
licences for raw material

{iii) 23 acres of land have been
allotted to 3 families for
agriculture.

(iv) 20 families have been given
Fair Price Shop licences.

(v) 22 families have been given
Sugar licences.

(vi) 47 families in indigent circum-
siances are getting financial
assistance ranging from Rs. 50
to Rs. 100 per month.

(vii) 73 "children of Mozambique
repatriates are getting educa-
tional concessions.

(viii) 4 persons have found amploy-
ment in Government service.

wgw Ty v m, vl ¥ wearew

3se9. ot wey awida:
wh gagre woweh
wqr fown Sy a5 o W gar
R fe

(¢) w1 femfeeem o
wrva ¥ goroe Ty Gesafemve s
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worlr wr @ Fzw figg wgw, wrawh
& wsaras! o WX ¥ gaw el
& a ¥ ¥k A Wy g §; W

(w) =fx g, @Y v worw & w
ot feqr wqr @ 7

fowr wft (vt fuygn Ww):
(%) v (w). favafogmn wow
uTam ¥ 916 A7, 1966 ¥ ¥y gy
oo & wear ¥ T fipg -
fargrer ¥ €71 O wvgTRET WET AT 4
favafaamemy ¥ §3 T2 wraw qearaet
& wradr ¥, A gri e wwra Y wf
|raT ¥ 91 W A, FAT-Wrw Fnaarit
% gz X A fawitm ¢ fY, miw F
IFEETAN IFA-AT K T 0 TN
g ¥ favafagaa oy gfaw feay
a1 fF sreqagai o famfagmy g
wq feraat & srrare frqerar wrfigd o«

Will the Minister of Eduwcation be
pleased to state:

(a) whether the Xerala Government
has requested for a grant-in-sid or
loan from the Central Government for
providing Government accommodstioa
for schools; and

(b) the reaction of the Govern-
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Public Telephone Boothe
3051, Bhri Yashpal Singh:
Shri Ram Gopal Shalwale:
Will the Minister of Comsmunica-
tiems be pleased to state:

(n) whether there is a growing
demand for increasing the number of
public telephone booths in all cities
in the country; and

(b} if 90, action taken in the matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Osmmunications (Shri 1. K. Gujral):
(a) Yes, Sir,

(b) Government has recently issued
instructions to increase the number of
P.C.Os. to 2 per cent of the total num-
ber of lines, working in Telephone
systems within a year and thereafter
make efforty to achieve a target of
5 per cent for the time being. For
long-term plans, provision will be
made to increase this from & to 10 per
cent,

o i Pt

3852.5fr Wwg waw:
it wgruw fag wreel:
oft <fw wm:

w1 fawr w4 ag wary € gar
& s ¥ fedt fRemee & ®
wow &TF ¥ Y safrRwel o dxar
forlt 3, 97 & 7w st § Wi
%% foew Twre v iy it war § 7

ooy viwrew & vow WY (off
wews W W) ¥ @RY Wl
fARWAT ¥ &) Sufatas wiF W W§
§, fawt Rere-wt s00-50-12508 )
Wy wTe TRy & e §, ST faaer
Frsawre § :

(1) wefriwe  (serew)—2
wrtay & Qumd & ywEw sl
et ¥ frkwe o wgren e

swrgw fawm, sty ¥ guifen

. wro, fgama waz, satan ¥ Qwaat

¥ wrawgeaTay Y g Wi wex fvefiw
A wif A Y i fonder@ § )
¥ yriwy ¥ weww oY gnfawee
e WY &1

(2) faaws (swvow) —%
ﬁ'ﬁf'—“m g BEEF R -

swwat & gedw & £y § g
I wTd, IF WA Wi T ar
AT & F, AT GINW W A
s v, faw. g garwa Y w1 geamer
WY SwIE aw awfer afrer wwr
W Y gwwc wne W afew
qfa®r 3, 3aamrdy fafe ¥ fawry, frlr
AT 1 qrE @eT T wom,
fedt gum wm, =0 qrawi @
g, ghopfar wriwy, fird cdwmit
T wregar, geaife

sy fht  Fritmen § awww on

3833, =t Wirg wex:
it wgorw fag woeeft -
sy fw o

wn o WY g way & wor
wGtfw

(%) war ug aw & fis Sofr
firlt Frdwrery ¥ o A2 o W
wy ey fear war o1 ;

(w) aft & & o o
wx g€ ot ; 1 w0, 1967 B
firo safier e T @ ¥ vt o faery
wag ; dx

() 3w fawor * A e Wi
e iuar i we =
Fax it s g e fer 7
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fawr darvw & o sl (o
W W wrem) 2 (W) ¥ (7).
A o, duw v ovw ¥ e
# ¥ 7 vy agaw W 2wy
WERIw AWT 2 WA, (966 WY WERRNY
ey ¥ wy 3 aed ueve oY gw duw
S wAm qW WY dyar o o€ off
W W et s ¥ e ¥
Rty fisd w wedi o afwsafieal
¥ davlwrd Rare &G 91 | QY W
1 wite, 1967 WA ¥ farour §
oY wrf T ¥ Y T9AT ¥ WA Wiar
T AT A AATARD T

Lo SULL AR

3ssé. it wier fafvwwa are
=i waw Ty :

dwy 23y wrwT 16 ST ak ot
offe fog o ¥ e gl
Wrardafesd, T W ¥ W
¥B ¥t w0 FEW TP | AT TEA
it &t snbxfre ofY ot oft, ww
fe goly & wa Wt wrdufire @iy ok
wfl § 1 fewonlt awr dunit el

B ¥ g X whute § e B
Mt e, Wt o O & oo
mt.qnu,mrtam
ofed WY AEC T AW @ 0
(w) 1867 # wigdt H gt
wwr-qze 9T Y R § | [ereten ¥

waef | i@ denr LT
830/67]

Telephone System

3855. Shri Yashpal Siugh:
Shri Ram Gopal Shalwale:
Will the Minister of CommuEnications
be pleased to state:

() whether Goveroment are con-
sidering a proposal to appoint a Com-~
mittee comprising of eminent publis-
men, trade union leaders and experts
in the technical field to look into Gae
varipus defects of the present tele-
phone system; and

(b) if so, when a decision would be
taken?

Parliamentary
Commaunications (Shri 1, X. Gajral):
(a) No, Sir,

(b) Question does not arise.

FPhoto Interpretiation Iustitute, Survey
of Indix, Debra Dun

3856. Shri Bibhutl WMishrs:
Shri K, N. Thwary:

Will the Minister of Edweation be
Dleased to state: .

(b) the remson for the appointment
of the foreign experts; and

(¢) whether nerial photographs were
used by the All India Soil apd

Use Burvey, Geologica) Eurvey, .
snd Natural Gas Commission,

N
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AHd Zone Research institufe, Jodh-
pir ete. before the establishment of
the above Institute?

The Minisier of State in the Minls-
try of Education (Shri BhagWat Jha
Aszsd): (a) No foreign expert in
photpgrammetry has been attachegd fo
the Institute.

(b) Does not arise.

(c) Yes, Sir,—aerial photographs
were used by all these four organisa-
tions,

Tour of India by a Team of Seouts
from Britain

" 3857. Shri Atam Das; Will the
Minister of Edueation be pleased to
state:

(a) whether it is a fact that a team
of the British Scouts called the ‘British
Scout Expedition to Australia’ is tour-
ing India en route to Australia; and

(b) if mo, the details of the facilities
provided to them? -

The Minigier of State in the Minis-
try of Education (Shri Bhagwat Jha
Asadl): (a) Yes, Sir.

(b) No facilities were asked for.

Enforcoment of Indian Trade Unien
(Amendment) Act, 1947

3858, Bhri K. P. Bingh Deo: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

() whether it is a fact that the
Indian Trade Union (Amendment) Act
of 1947 has not been fully enforced;
and

(b) it s0, the reasons therefor?
The Minister of Labour and Rehabi-
Miation (Shri Mathi) (a) Yes.

(b) The policy of the Government
ia to lay emphasis on voluntary recog-
-aition of trade unions rather than on

ference (May, 1958) lald down eertain
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‘Criteria’ for voluntary recognitiom of

Trade Unions, which hwm

of the Code of Discipline in

wk feew; & wiwe wrie W fondt §
WIT BN W wzar

38s59. ot Wy oY
st wnww o ek
ot gTw WX wEOw:
o ngew s ag aor Wy
FRGIR:

(v) s g 7w & f5 5 9w,
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MY ;
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ga & frse o qftrdl § 31 7, 1967
Y oot oy oY wrc Wy e T 0
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ss61. ot qfeer fag:
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w1 qgend 5d ag A «F g
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(%) fao¥ o ot ¥ g
fafen wfex & fedt Amifge wfe-
sl & s ¥nfagfa & Y =t
& wxy, fEe ¥ Wl wor & vl

ok
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wowrQ | ATl et i ¥
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Fewan -qraraa ¥ dwy fawer gofwad
safendt &Y gowrdr Far ¥ cur w1 ?
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Teent smwe & Tvr i (R
fwee qw) : (¥) @ (w).
AT TF0 &Y ot off § ot ewraew
TC T € ey o

Shifting of Nehru Afmsoums

3862, Shri Afam Das: Wil the
Minister of Educatiom be pleased to
state:

{(a) whether thcre is any proposal
under the consideration of the Gov-
ernment of India to shift the Nehru
Museum from Teen Murti to Shanti-
vans; and

(b) if so, when?

The Minister of State in the Minis-
try of Eduncation (8hri BhagwWat Jha
Azad): (a) No, Sir.

(b) Does not arise.

sgram qtan

3863, W Wlo Wo Fanft :
foor 547 og aaiR W g 26 fw:

(w) exatar wifa & aw
vt ¥ 2w # feadr saoam e
eqifox &y af & -,lun-:

(@) T =W MWW 8
wfa wre wwar fa & feoell w1 ofe
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3864 St o Weo tawly . w7
famidt igaaR g e f5
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Stagustion amongst Assistants ia
Central Gevernmnent Officos

3885. Shyi Virendrakmmar Bhah:
Will the Minister of Home Affaire be

pleased to state:

(a) whether the Committee of Joint
Secretaries appointed to go into the
question of S'agnation amongst Assis-
Government
Offices has submitted its report:

(b) it so, its recommendation about
the creation of a new category of
Assistants, namely Senior Assistania
and the scale of pay recommended for
this new category; and

(c) if the reply to part (a) above
be “in the negative, when the report
is expected and the reasons for the
delay?

The Minister of State In the Minis-
try of Home Affairs (Shri Viaya
Charan Shukla): (a) to (c). This item
was one among various items refer-
red for consideration of this Com-
mittee. While the Committee has subl
mitted its first report covering matters
already considered by it, this parti-
cular item is currently under com-
sideration and its recommendationa
thereon are expected shortly.

et et e s q¢ o
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Indian Schoel of International Stadies,
New Delhi

3841, Shyl Jyotirmoy Besu: Wi
the Minister of Education be pleased
to state:

(a) whether Government are aware
that & number of foreign sgents are
conducting research at the Indian
School of International Studies, New
Delhi under direct Western patronage;
and

(b) if so, whether any control is
exercised over the activities of the
foreign research studenta?

The Minister of Edueation (Dr.

Triguna Semn): (a) and (b). As far
as the Government of India are aware,
no foreign sgents are conducting re.
search in the School However, on
June 1, 1867, the School had on its
rolls seven foreign students. Since
they are enguged in academic activi-
ties in the School, like the Indisn
students, no special control over them
is considered necessary by the School
authorities.
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Cargo Handling at Calecuita Docks

3870, 8hri Sldheshwar Prasad:
Shri Sitaram Keari:
Shri Shashi Ranjan:

Will the Minister of Labour amd
Rehabilitation be pleased to state:

(a) the steps Government propose
{0 take to improve the low output in
cargo handling in Calcutta Docks; and

(b) the reasons for not filling the
vacancies of more than 2000 workers
In the gangs of registered labour by
taking back the recently retrenched
stitches and beggars?

The Mhisier of Labowr and

Rehabilitation . (Shri Hathi): (a) %
Schemes—ome

foodgrains handling and the other for
galt ships were introduced with effect
from the 16th March, 1965. Further
Incentive Tonnage Schemes covering
handling of other cargoes are under
congideration.

Written Answers 8074

pool” of 700 workers is being creathd
by recruiting them as temporarlly
listeg beggars who will work s Gig-
garg when there 13 & rush of
ships; otherwize, they will also wo¥k
as rollias.

Appointment of Governors

3871, 8hri Jyotirmoy Bast:
Shri K. Halder:
Shri Bhagaban Das:
Shri K. Ramani.
Shri B. XK. Nayanar:
Shri P. Gopalan:
Shri Viswasmatha Meneon:

Will the Minister of Home Afiairs
be pleased *~ state:

(a) whether his attention has besn
drawn to an article in the Jugontar
dated the 5th June, 1967 (Calcuitia
dally page 3) regarding the appolnt-
ment of Governors; and

(b) if so, Government’s reaction

thereto?

The Minister of Home Affalrs (Shei
Y. B, Chavan): (a) Yes, Sir.

(b) In making appointment to the
high office of Governor, the maln
consideration is the suitabllity of am
individual

Calentta Dock (Labear

387%. Shri Sidheshwar Prasad:
Shri Sitaram Kesri
Bhri Shashi Ranjan

Will the Minister of Labeur aad
Rehadilitation be pleased to state:

(a) the procedure for the transfer
of réserve pool workers to ihe monthly
register;

(b) whether it is a fact that 108
Dock Workers of Calcutta Dock Labour
have beén prevented from securing
transfer to monthly register trom {hw
reserve pool: and

(c) if s0, the steps taken by Gov-
ernment In the matter?
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The Mislster of Labour sad (e}hmuw'ﬂu—p
Rebabilitation (Shri Hathi): (a) being spent anngally - mth
mummmmm students; sng i d

Employment) Scheme, 1956 detailing
She procedure to be adopted for trans-
fer of registered workers from the
Reserve Pool to the Monthly Register.
However, in view of the fact that the
Scheme envisages the maintenance of
the Monthly Register and in view of
the fact that monthly employment js
& more desirable form of employment,
the Calcu:ta Dock Labour Board has
approved of the transfer of certain
Rexerve Pool workers to the Monlthly
Register of Messrs. Naresh Nath
Mookerjee, a stevedore of the Calcutta
Port subject to the condi ion that in
the case of gang workers, all the
workers in a gang should agree to
such transfer.

(b) and (c). Messrs. Naresh Nath
Mockerjee had applied for transfer of
the following registered workers from
the Pool to the Monthly Register:

58 Gang workers,
10 Winchmen.
1 Hatch Foreman,

The Caleutta Board has since approv-
ed of the transfer of 4 gangs, con-
sisting of 31 workers, 10 Winchmen
and 1 Hatch Foreman who hsve given
thelr written consent for transfer srom
the Pool to the Monthly Register. The
question as to whst should be done
with regard to the gangs, all the
workers of which have not expressed
theilr willingness to go over to the
monthly employment is likely to be
eonsidered at the next meeting of the
General Committee of the Board.

Indian Bimdents Abroad
74 Bhei Nitira) Singh Chandbary:

Will the Minister of Edueation be
Messed to state:

(a) whether the Indisn nationals
are studying subjects other than
Selence snd Technology in Oxford

(d) when there are facilities Yor
studying the above subjects in the
country, why Indisn students are
being permitted to go abroad?

The Minister of Educatien (Dr.
Triguua Sen): (a) Yes, Bir. |

(b) According to the latest awail-
able information as on 1-1-1963 (e
aumber of Indian students studying
abroad, fnm subjects other tham
Science and Technology, country-
wite, is given in the Annexure laid
on the Table o the House. [Placed
in {..ibrury. See No. LT-831}67).

(c) According to the informatkon
furnished by the Reserve Bank of
India, the foreign exchange expendi-
ture incurred on students studying in
London, Oxford and Cambridge and
other universities is at the rate ot
Rs. 10000 (Pre-devaluation) per
student per year. In case of UBR.
universities, the rate i3, however,
Rs. 15,000 (pre-devaluation) per
student per year,

(d) As per general poliey of Govarn-
ment India students are sent abroad
under various scholarship schernes for
post-graduate stufles or advanes
work|research or for specialised train-
ing in subjects for which adequam
facilities are not avallable In the
country and the subjects of study]
researchjtriinine are considered eof
national importance, However,
foreign exchange may alac be relems-
ed to 5 student taking up a nom-
technica] degree rourse in any sub-
ject at sny university subject to eer-
taln conditions suh as that he shoukl
have a secured not less than 60 per
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‘(U) the total telephone revenue
euistanding in Madhya Pradesh at
(o) the telephone revenue outstand-
\ag agalnst the State Government and
Contral Government establishments in
Madhys Pradesh;.and

(d) the steps proposed to be taken
to recover the same?

The Minister of Stiate in the De-
partmenty of FParllamentary Affalrs
and Communiestions (Shrl I K.
Gajral): (a) Rs, 21381 lakhs.

(b) Ra. 848 lakhs as on 1.2-87 for
bills issued upto 31-10-68

(¢) Rs. 313 lakhs against State
Government and Rs. 080 lekhs
against Centra]l Government.

(4) Action bas been taken to en-
force  disconnection of defaulting
subecribers including Government
swbecribers. Other steps, such as,
pursumg the defaulting subscribers,
and recourse o legal sction, are alsd
being taken to gecure early pettlement.

(s) whether Subscriber's
Dialling Facilities have been made
available to sny towm of
Pradesh;

(®) i 0o, the names of the towns;

whether there ig a proposal of

o 8.1.D. Facilities in Bhopal,
Jabalpur, Indore, and Raipur;

(d) if ¢o, by when; and

(e) it not, the reasons therefor?

Pho Minister of Siate in the De-

Aftalre
rﬁd tiens (Shr I K.
Qujral): () No, Sir.
‘(b)nn-mtnhe-
(¢} Yo», Sir.

ately three 1o lour
:::Enpprwn:"ly o/t
bout five years < to Jabalpur and
‘Reiper. These tsrgets are however

dpendent on the availability of re-

]

(e) Does not arise.
Pk Y. Blaff ta Asam

. Shri Dhireswar Xalls:
Will the Minister of Communications
ba pleased to state:

(a) the total strength of P. & T.
Staff in Assam State (excluding
NEFA, Nagaland, Manipur snd Tri-
pura) at present; and

(b) the number out of them be-
longing to Assam, Bengal, Bihar,
Uttar Pradesh, Manipur, Tripura and
Khasi, Garo and Mizo areas?

The Minister of Bizte im the De-
;rhutle! Parliamentary Affalrs

(Swri L K
Gujral): (a) 8,032,

(b) The information is being col-
lected and will be placed om W
Table of the Sabhs.

Rebabilitation

3878, 8hrl Barjos Pandey:
Shri Eshag ]

Will the Minister of Labomr amd
Rehabilitation be pleased to state:

(a) the number of officersjofficials
posted at Lucknow in the UF. Re-
gional Office of the Rehabilitation
Department continucusly for mors
than three years;

(b) the reasong for their continued
stay for that period; and

(c) whether it is a fact that officials
recrujted initially on a lower post Sh
mnammm.nmm-uk
in the same office even though they

Officery st U.P. Roglenal Offisc of ihe
Department

mqm.Wlu
hab{itation (Shri L. N, Mishea): [y
Officers 2. Officlals 84 _
(b) For administrative resscns, 0= -
.mnuinpubiiew
ey Ves



Soy9
Vigiianes Cases Pending In D.P.
Rogien -

3879, Shny Sarjos Pandey:
Shrt Babaq Salahbali:

vigilance pending against the
oficers in U.P. Regional Office of the
::luuuum Department at Luck-

(b) the number

(c) the action taken or proposed to

be taken agalnst the defaulting
officers?

The Minister of State in the Mimle-
Wy of Labour, Employment asd
Rekabilitation (Shri L. N, Mishra):
{(a) Five (B).

(i) Destruction of documents 1

(ii) Unosuthorised transfer of
evacute PropPertics 3

(iif) Fraudulent issue of sale
certificare 1

5
(by 7 SPE.|[C.1.D. cases, These
cases relate to alleged jrregular dis-
barsement|adjustment of compensa-
tion, disposal of properties in a
firaudulent manner, and forgery.
{¢) As regards 5 cases mentioned

Written Answers JUNE 28, 1867

Written Answsre  Sofd>
Lucknow of the Rehabilitation Dy-

ke

(b) the number of employesss who
status; =, .
(¢) the number of em
have not been granteq th
the reasons thersfor;

(d) the number ol cases in which
quasi-permanent  status was onbce
granted and then withdrawn; and

(e) the circumstance, rules and
instructions on the basis of which
this status has been withdrawn?

The Minister of Sfate In the Minks-
try of Labour, Employment and
(Shri L. N, HMishra):

) he
status and

Echabilitation
{a) 101.
(h) &3.
(c) Eighteen (18).
Uanit 3
Unripe 2

Under Consideration 13

(d) Onme.

(e) The official concerned Was
wrongly declared quasi-permascent in
the grade of post which he held in
another affice prior to his appoint-
ment in the office of the Regional
Settlement Commissioner, Lucknow.
His Quasi-permanent status in that
grade was cancelled in consultation
with the Minlstry of Home Affairs.
He has since been declared quasi-
permanent in the post in Thigher
grade to which he wag appointed n
the office of the Regiona] Sejtlenent
Commissioner, Lucknow under
provisions of Central Civil
(Temporary Service) Ruiles.

wen € 0w g Gudw

sss1. s wown for ywoy:
R g ¥

§ 1
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il W W wew fawffor faar
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QL

(7) wr go Wy gF wx
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(w) afx g, & Ta® ¥ ¥
?

weg-an ey wwre fowe ¥ oo
Wit (o go goquTrw): (%) dad
crwadfr e ¥ waf # wrer & o
& (1963-64 & FuitaTdA
qAT) B wwar faer gwre oy

1961-62
1962-63
1963—-64
1964-65
1965-66

¢t swwdfg o wafe & far
12,00,000 FNerAT (TN
wy) & Frarfer w1 s faeffor fear
g

(@) 1954 & ST & famier
¥ foy wifm s ot gy
g T R e Jaeit &
froemd ar @ § 1 AT ¥ v
g Iewen & fwin & o ¥
wie o wrko fre wyar famfor-dfr
w: it frqa swr @

(w) @ gt

(w) vemy figee-got ¥ & SR
ot of g7 Y tw ¥ Towew onff §
ey e Wy ¥ o & o g

116701
1,32,000
1,46,132
1,55,304
2,01,019

@ e e — " Tl
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fr et v & Fofor wrow. wo
ﬁmﬁm—ﬂ’nq‘wri

Will the Minister of Edncation be:
pleased to state:

(a) the number of Cultural Delegu-
tions gent.. to the foreign countries
during the last four months;

(b) the countries visited by them;
and

(c) the results achieved from the
visits of such delegations?

The Minister of Education (Dr.
Triguna Bean): (a) Five.

(b) USSR, Hungery, Czechoslova-
kis, Yugoslavia, France and Bhuten.

(c) The performances of our artistes
were highly appreciated and India‘s
heritage was presented in its true
perspective abroad. The visits also.
helped to promote mutual under-
standing and goodwill and foster
closer relations with foreign countries.

Propagation of Hindl in Assam

3883, Shri B, N, Shastri: Wiil the
Minister of Bducation be pleased to
state:

{a) whether any grant bhas been
given by the Union Government to
the State Government of  Assam
under the scheme of propagation of
Hindi jn the non-Hindl aspesking
States during 1964-83, 1985-66, 1988- .
87; and

(b) it g0, the details thereot?

The Minister of State in the Minis-
try of Rducation (Shri Bhagwat Jha
Azad): (a) and (b). The following
mbmmtohm
Government of Assam undar “The
mamau&

b - i ke SR
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-the non-Hindi spesking Ststey durimg
the years 1964-05 to I1D86-87.

' Amount sanctioned during

Purposs of the oy m——>
grant. . T r 1966-67
Rs., li Rs.

Amﬂnmuf
i Teachers 1,76,706 4,327,000 1,50,000

Establishment of
Hindi Teschers
Trai Call-
egenint

State . Gy, 000%

One Fajse Fosiage Stamps

3884. Bhri B. N. Shastri: Will the
Minister of Communications be pless-
.o to state:

(a) whether the Post and Tele-
graphs Department has stopped
:ln:ltinc one pPhise postage stamps;

{b) if not, whether Government are
aware that one paise postage stamps
are not available in the Post Offices
particularly in the Parliament House
Post Office?

Written Anpwery
ot wreere
ote y¥ wyrw 9O

wyr fawr sioly ag s oY
wid fis :

(%) war g ww ¥ f fom

fearraifisat writfoy w@ v
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National Laboratories

3887. Shri Nitiraj Singh Chaudbary:
Sbri G. 8. Mishra:

Will the Minister of Edueation be
pleased to refer to the reply given
to Unstarred Question No 1648 on the

(b) whether any proposal of estab-
lishing meére National Laboratories is
under consideration of Government;
and

(e) if so, where and when?

The Minisier of Edueation (Dr.
Triguna Sen): (a) Three statements
showing the amount sgpent on estab-
lishment, buildings and research
during the years 1984.85, 1965.88 and
1066-67 lald on the Table of the
House. (Placed in Library. See No,
LT-832/671.

(b) At present there iz no such
proposal under consideration.

(¢) Does not arise.

W qre/eive W

3888, sft farw warT wrewh:
sy e sy
wqifie fag weh :

w7 qEeTE AT 9% TR W e
wia fy

(%) w1 wre WM FWIL T
¥ goere vt gfee fomr § fe a3
st ok agfica a7t arte & fodr @ Tt
aar dw arqe ¥ frafier ¥ afear
¥ fasy §; e

(w) afe g, & @ ww F
¥fra sroeTT o wfifour W @ ?
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Demands of Workery in Jharis Coal
Fields

3889. Shri Shiv Chandika Prasad:
Wil the Minister of Labour and
Rehabllitation be pleased to state:

(a) whether it ig a fact that con-
cilistion proceedings started by the
Dhanbad Regional Labour Commis-
sioner on the notice served by the
I.LN.T.U.C. sponsored Colliery Maz-
door Sangh on the management of
431 collieries in the Jharia coalfield
concerning the workers' demand of
immediate implementation of the re-
commendations of the Coal Wage
Board, introduction of statutory
rationing in the Jharia coalflelds and
arrangementis for the sale of grain at
cheap rates have failed; and

(b) if s0, the steps Government
propose to take to maintain industrial
peace ih the coalfields and to get the
reasonable demands of the employces
acceded to by the Management with-
out loss of production?

The Minisier of Labour and
Rehabilitation (Bhrl Hathi): (a)
Yes; the conciliation proceedings
were held by the Regional Labour
Commissioner (Central), Dhanbad on
the strike notices served by Colliery
Mazdoor Sangh affiliated to Indjan
National Trade Union Congfress on
the managements of 128 collieries
only. Of these. 108 collieries are m
the Jharia coaifield.

(b)Y The recommendations of the
Coal Wage Board are now under the
active consideration of the Govern-
ment. Statutorv rationing will be
introducea in stawes consistent with
the availability of foodgrain stocks,
with the State Governments.

Awards of Wage Boards
3899, Shrl Nkiv Chanéira Jha:

Will the Minister &f Labour and.

Rehabfiftation be pleased to state:

. (a) whether it iz a fact that the
Awards of seversl Wass Boards bave
not been fully or partially implement-
od 0 far; and

Written Answera m

(b) if so. the name; of such Wage
Boards and the steps . Government
propose to take to get the same im.
plemented fully at the earliest?

The Minister of Labour and
Rehabiitation (Bhri Hathl): (a)
The recommendations of gome of the
Wage Boards have not been imple-
mented by some of the units jn the
concerned industry.

{b) The implementation of the in-
terim recommendations of the Wage
Boards for the Engineering Industry,
and the Iron Ore Mining Industry
and the Limestone and Dolomite
Mining Industry has been compara-
tiveiy, less satisfactory. The State
G'n pam o - nove been reguested to
take special measures to secure im-
plementation of the recommendations
of the Engineering Wage Board. The
officers of the Central Industrial Re-
lations Machinery have been similar-
1y advised in relation to the Iron Ore
and Limestone and Dolomite Mining
Industries.

Relirement Age of LA.S8./IPS.
Officers

3891. Shri Ram Gobal Shalwale:
Shri Yashpal Singh;
Shri 8. K. Tapuriah:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Rajasthan Govern-
ment have approached the Centre for
affecting reduction in the age of
retircment of 1.A.S. and I.P.8. per-
sonne] from 58 to 53 pears; and

(b) if so, the reaction of the Cen-
tral Government thereon? -

The Minister of Btate in the Minls-
try of Home Affsirg (Skrl Vidys
Charan Sbukis): (a) No, Sir

(b) Doey not arise,

mmuM'
3892, Shri Dhireswar Kallta: Will
the Minister of Communications be
pleased to state:

(a) the number of applications
pending for telephone connections st
Gmhnl'lhrtbeh:tmm;
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(b) the reasons for the delay in
giving the connections; gnd

(c) the steps taken to expedite the
connectionsy

The Minister of State in the De-

Gujraly:  (a) Ni). The earliest ap-
Pljrt!_;;ion on the waiting list is dated
1- .

(b) Does not arise.

(¢) The capacity of exchange is
2800 lines and working connections
are 2485. The waiting list iz 811. The
exchange is being expanded to 4200.
After the work is completed, the en-
tire waiting list will be progressively
cleared.

Cauvery Spinning and Weaving Mills
Ltd., Cauverynagar {Madras)

3893, Shr{ K. Ramani:
Shri Umanath:
Shri C. K. Chakrapani:
Shri P, Gopalan:

Will the Minister of Labour and Re-
habill.ation be pleased to state:

(a) whether any stock of yarn and
other mill properties belonging to the
Cauvery Spinning and Weaving Mills
Ltd. Cauverynagar, Madras State, was
s2aled in pursuance of gction for re-
covery of Provident Fung arrears, by
the Provident Fund suthorities;

(b) if so, the extent of the arrears
and the period over which the accu-
mulation accrued;

(e) whether the sealed properties
have since been released;

(d} if 8o, the reasons for the re-
lease; . :

(¢) whether the arrears have since
been paid; and

(f) if not, the action proposed for
recovery?

The Minister of Labour and Re-
Tabilitation (Skei Hathl): (a) Yeu

Written Answsrs 80p0

(b) Rs. 4,30,835.15 for the period
November, 1968 to March, 1967.

(e) Yes.

(d) The attachment order was with-
drawn on the assurance given by the
management that the provident fund
arrears would be paid within a
month’s time,

{e) Not yet.

(1) Revenue recovery proceedings
under section 8 of the Employees
Provident Funds Act 1952, have al.
ready been initiated. Proposals for
prosecution of the employer have also
been sent to the State Government.

Balangir-Sonepur Telephong Lime

3854. Shri K. P. Singy Deo:
Shri Dhirendranath:
Shri P. K, Deo:

Will the Minister of Communieations
be pleased to state:

(a) whether it is a fact that the
telephone line between Balangir and
Sonepur remains out of order for most
of the time; and

(b) if so, the steps taken Lo set the
line in order?

Gujral): (a) Breakdowns have been
very few, except during May, 1967,
when extensive damage was caused to
the trunk line on 23rd May, 1967 due
to a heavy storm,

(b) Does not arise.
Oorrespondence Courses in Universities

2895, 8hri Vasudovan Nalr:
8hri C. Janardhanan:

Will the Minister of Fducatiom be
pleaseq to state:

(a) the number of students enrolled
in each university for correspemdence
courses in 1966;



8o91 Written Answers

(b) whether any specific rules have
been laid down regarding tihe e)igi-
bility for admission to these courses;
and

{c) the total number of studentis who

applied for admission to these courscs
in 19667

The Minisier of Education (Dr.
Trigung Sen): (a) So fap only Deihi
Uniersity has introduced correspond-
ence courses for B.A. (Pass) depree.
The total number of students cnrolled
by the university for the correspond-
ence courses in 19668 was 3,309.

(b) the admission are open fto stu-
dents from all over India and to the
officers of the Indian Forcign S.rvice
and their dependants. A student must
have completed 18 years of age beclore
the first October in the year of ad-

mission. The minimum qualification

for admission to thy first year of the
B.A. (Pass) course shall be as follows:

(i) For admission to 1tne B.A.
(Pass) Course of three year's
duration.—A candidate rust
passed the Intermediate Exa-
mination from an Education
Board of a Statelor University
or an Examination recognised
a8 equivalent thereto,

(ii) For admission tp ‘he B.A,
(Pass) Course of 4-year's dur-
ation.—A candidate must have
passed the Higher Secondary
Examination of the Central
Board of Secondary Education,
New Dethi, or an Examination
recognised and ~quivaimnt
thereto or the Intermediate
Examination, duly recognised
by this University,

(c) 4769 persons applied for admis-
sion to the correspondence courses of
the Univatsity of Delhi in 1988.

JUNE 28, 1067
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£ & 1 faieY goerdl Wi gl gra

w yafad emqfodis far g

wfaer Wit wET qv dae dhaar

& wrarT T Y fear amar § o Ry

s w9ar Gvi & sgfeadt & fad af
s agr foar nar §
Kidnapping by Pakisianis
3901, Shri Madhu Limaye:
Shri Rabi Ray:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether it is a fact that some
puople have been kidnapped by Pakis-
tanis in Jalpaigurl District as reported
in Times of India, Bombay Edition,
dated the 11th June, 1987;

(b) if so, the number of persons
kidnapped; and _

(c) the action takcn to recover these
kidnapped persons?

The Minister of Home Affalrs (Shri
¥. B. Chavan): (a) to (¢). One Shri
Mahendra Das of South Berubari was
kidnapped by 5 Pakistani nationals on
8th June, 1967 gt about 1300 hours and
was relcased by them on the same day
at about 2200 hours,

Protest notes were lodged by the
soclor commander of the Border Secu-
rity Force to his counterpart in East
Pakistan and by the State Govern-
ment to the Government of East
Pakistan. .

Return of West Bengal Govornment
Files .
3902. Shri Ram Gopal Shalwale:
Shri Yashpal Singh; .

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2488 on *he
14:h June, 1967 and state: .

(a) whether the request from the
State Government of West Bengal far
the return of some sccret documents
which were receivegd from the State
Government on the eve of the foyma-
tion of the non-Congress Government
has been considered; ang

(b) if so, the decision taken opn the
request?
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The Minister of State In the Minis-
try of Moma Affairs (Shri Vidya
Charan Shukia): (a) and (b). The
mattor is still under consideration.

Scheols ang Oolleges in Bastar District
MLP.) .

3903. Shri J. Sunday Lal: Will the
Minjster of Rdwoation be pleased 1o
state:

(a) the number of primary schools,
junior high schools, high schools and
intermediate colleges in the Bastar
Distriet of Madhya Pradesh s on the
st March, 1087; and

(b) the names of the places where
these are located?

The Ministey of Siate in the Minis-
try of Education (Shri Bhagwat Jha
Asad): (a) and (b). The information
is being collecteq from the State Gov-
ernment and will be lald on the Table
of the House.
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Commission of Enquiry to iavestizsie
the Allegations against Orissa Miniscers

3909, Shri 5, K. Tapuriah:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Mr. Biju Patnaik, fur-
mer Chief Minister of Orissa, has writ-
ten to him suggesting the setting up of
a Commission of Enquiry by the Cen-
tral Government to go into the allega-
tions against him and other ux-
Minisiers of Orissa;

(b) whether he has also volunteered
to withdraw the defamation case filed
by bhim against a newspaper lo enakle
a public enquiry; ang

{e) if so, the devision of Gavernment
in this regard?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (c). Yes, Sir,
but the suggestion has not been ac-
cepted.

(b) In his letters to the Home Minis-
ter there is no indication to this offect.

Recognised Trade Unlons

3910, 8hri B. 8. Sharma: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the number of recognised trade
unions gnd mem thereof in
both Public and Private Sectors with
their aMiliation; and

(b) the number of trade wunions
which have not so far been recognised
in the above sectors?

¥

The Minister of Labeur and
Babilitation (Shri Hathl): (a) Inform®-
tion i available only about unions in
industries falling in the Central aphere
and recognised under the Coda of Dis-
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cipline. The position of recognition is
as under:

Puablic Private
Sector Sector
No.of Veri- No, of Veri-
unions fied unions fled
Mem- -
ber- ber-
ship ship
LN.T.U.C. .7 7,900 3 1,279
ALT.UC. . 848 1 %42
HMS. ., . 5 5146
U.T.U.C., . 2 166
Others ., . 5 29477 1 158

Besides, 11 ynions (7 of INTUC, 1
each of AITUC, HMS, U.T.U.C. and
Independent) in the public sector and
13 uniong (8 of INTUC, 3 of AITUC, 1
of UTUC and 3 Independent) were re-
cogniseq without verification as they
were the only unions in the under-
takings

(b) Claims of 15 unions in the pub-
lic sector and of 9 In the private sec-
tor in the Central sphere are under in-
vestigation. ‘There {s no information
available about the number of unions

in the Central sphere not recognised
10 far,

Demonsiration before U.S. Embassy

3611, Sbri Hem Barua: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it i3 a fact that a
demonstration was staged on the 18th
June, 1967 in front of the U.S.
Embassy, New Delhi to voice our
people’s protest against the U.S. role
in the recent West Asia War; and

(b) if so0, the measures taken by
Government o ensure security to the
Embassy concerned?

1880 (SAKA) Whritten Angwers 8102

was staged on the 13th June, 1967 in
front of the U.S. Embassy by certain
organisations.

(b) Adcquate police arrangaments
were made.

Postal Life Insurance

3912. Shri Ram Sewak Yadav:

Shri Shivy Chandry Jha:
Shri Ramavatar Shastrl:

Will the Minister of Communications
be plessed to state:

(a) whether the report of Lhe Con-
troiler of Insurance on the valuation
of the Postal Life Insurance has been
received,;

(b) if so, the surplus disclosed in it
and how it is proposed to distribute
the same amongst the Policy Holders;
and

(c) whether the existing Policy
Holders will also be compensated in
view of the reduction In premium rates
chargeable from new Policy Holders?

The Minister of Btate in the De-
partments of P Affaire
and Communications (Shr1 1 K.
Gujral): (a) Yes, Sir.

{b) The surplus is Rs. 278.35 lakhs.
The manner of distribution is under
consideration.

(c) A proposa) to this effect is under
consideration.

C.ILA. Money for [ndian Fross
Institute

3513, Bhri Shiva Chandra Jha: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Indian Press Institute was getting
money in one form or another from
the C.LLA. of America; and

(b) i so, the steps taken by Gov-
ernment in this regard?

mmamuhﬂ-
try of Home Affalrs (Shri Vidya
Charan Shukla): (2) snd (®). Tha
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Intelligence Bureay had been asked to
make inquirles into the use of foreign
funds in the recent elections and for
other purposes. - A report has recently
been received from the 1B. and is
being examineq carcfully. The Gov-
ernment will take some time Lo formu-
late their conclusions on the report
snd to decide whether any further in-
fquiries are necessary,
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Basic Education in Madras

3917, Shri Lobo Prabhu: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
of the reported decision of the Madras
Governmont to abolish Basic Edu-
cation;

(b) whether this is because Basic
Education is a failure ang it also dls-
criminates against the poorer sections,
which cannot afford to send their
children to other schools; and

(c) whether Government are prepar-
ed to appoint a Committee to com-
pare the results of Basic and nun-
Basic Education?

The Ministey of Education in the
Ministry of Education (Shri Bhagwat
Jha Asad): (a) and (b). Information
is being collected from the State Gov-
ernment and will be leid on the Table
of the House in due course.

(c) There is n0 proposal at presen!
to appoint such a Committee.
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Prohlbition Policy

" 3018. Shri Lobo Prabbu: Will the
Minister of Home Affairs be pleased
to state:

(a) whether in view of a recent
Supreme Court decision regarding the
Prohibition vig-a-vis Fundamenta]
Right; of tappers tpo puruse their occu-
pation, Govuernment have undsr con-
sideration a proposal to review the
Prohibition Policy; and

(b) if =o. the final derision ‘aiien in
the matter?

The Minister of State in the Minds-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) It 15 not clear
which Suprem.> Court decision is being
referred to. But Governme:ut of India
have no proposal under consideration
to review the Prohibition Policy on
the basis nf any recent Supreme Court
decision,

{) Does not arisc.
Incentives to Teachers

3919. Shti Lobo Prabhu:
Minister of Fducatlon be
state:

t{a) whether it is a fact that
Mysore Government give a bonus to
‘he terchers and schools gn the busis
of the results of their students; and

WwWill the
please:l to

tb) whether Government propase to
recommend this to other States in
order tp mitigate the indifference of
terchers to th: vrogress of their
students?

The Minister g7 State In the Minis-
try of Eduoation (Shri Bhagwat Jhh
Azadl): (a) and (b). Information is
being collected and wil] be placed on
the Table of the House,

Literacy

3929, Shri Lobo Prabhu: Will the
Minister of Education be pleased to
state: :

(a) the percentage of the enrohment
in primary schools in the coumtry,

JUNE 18, 1067

ihe
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which leaves without becoming lite-
ratg;

il») whether Government have con-
sidered that the most rewarding form
of compulsion is 10 enforce aliendance
on thn.:c¢ onve enrolled till they become
literaie; and

(e) if sb, the measures proposed to
be taken by Government in this
regard?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jba
Azxad): (a) Accordina 1o the Education
Commission, the percentage of drop
vuts at the piimary stage is about 36
for boys and 62 for pirls.

(by un+ (¢). Yes, Sir. But in the
¢xisting sncial and economic condl-
tione, enforcement of compulsion s
not very praclicable. Instead, effort is
made 1o elimina*e wastage and ensure
attepdance by provision of suitable in-
centives and other persussive mea-
SUTres.

Seniority list of State Officialy after
Re-organisation

1921, Shel K. Lakkappa: Will the
Minister of Home Affalrs be pleased to
stgte:

(a1 whether Government have setil-
ed the seniority list of officials of all
the States after the reorganisation of
Sta‘ss on linguistic basis; and

tb) if so, the details of the lists ac-
cording to each Department and State?

-

The Minister of Home Affalry (Shri
Y. B. Chavan): (a) and (b). A State-
wise statement showing the number of
officlals for whom senicrity liate hsd
to be prepared, and the number for
whom the lists had been finalised ap tO
15t June 1967, is lald on the Table of
the House. [Placed in Lidbrory. See
No. LT-333/67]. Departmaent-wise
break-up of figures is not-available,
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Emmy

3028, Shri Ram Gopal Shalwale:
Shrl ¥Yashpa] Singh:
Shr! D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to delay
the lifting of Emergency from 1st July.
1967; and

(b) if so. the reason therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charap Shukla): (a) and (b). The
Home Minister has already made a
statement on the subject in the Houre
on 22nd June, 1987.

Percentage Increase in Literacy

3923, Shri K., Lakkappa: Will the
Minister of Education be pleased to
state the percentage of increase in

Literacy in the country today sinc2
19827
The Minister of Edueation (Dr.

Triguna 8en): According to -ne esti-
mate literacy during 1961—T71 is ex-
pected to increase at the rate of about
1 per cent per annum. The 1981 Cen-
sus figure was 24 per cent of the total
population. Subject to the assump-
tions of the projection, the estimated
figure for 1987 is about 30 per cent.

“The Continent of Circe” by
Nirad C. Chaudhury

3924. Bhri Hem Barua: Will the
Minister of Home Affairs be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the remarks
made about the Assamese people in
Mr. Nirag C. Chaudhury’s book “The
Continent of Circe"” on pages 36 and
’7‘

(®) if so, whether Government have

mlmd that these remarks are
nor historically true

nd likely to add to the secreta-
) mm;lﬂd

ASADHA 17, 1880 (SAKA)
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(e) if so, the steps Government pro-
pose to také in the matter?

The Minister of State in the Minis-
fry of Home Affalrs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) and (c). The matter is being
examined by the Government of
Assam with a view to take suitable
and effective action.

Teaching Science and Mathematios in
Schools

3926. Shri R. Barua: Will the Minis-
ter of Education be-pleased to state:

(a) whether any assessment of the
present curriculum of teaching Science
and Mathematics in our schools has
been made;

(b) if so, with what result; and

(c¢) whether any step is taken for
giving emphasis on developing & dis-
ciplined understanding of basic funda-
mentals of Mathematics?

The Minister of Edueation
Triguna Sen): (a) Ves, Sir.

(by Some serious defects have been
identified. The curriculum is for the
most part dated since it does not in-
clude modern concepts on the under-
standing of science and mathematics,
The text books used are not of ade-
quate quality and the teaching methods
adopteq lack investigative and »xperi-
mental approach. Teachers have roi®
been provided with manuals,
guides and other instructional mate.
rinls. Laboratory apparatus and
equipment are still of the conventiona]
type and unsuited to teaching science
along modern lines.

(c) The National Council of Educa-
tional Ressarch and Tralning, with the
assistance of experts, has undertaken
a comprehensive programme to revise
and upgrade the curriculum produce
model textbooks and teschers’ guides

or.
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matics and a correct ynderstanding of
the fundamentals,

B11s

House RBenk Alldwance to Andaman
Employees

3927, Shri K. R. Ganesh: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it is g fact that the
Chief Commissioner's Advisory Coun-
cil for the Andaman and Nicobar
Islands recommended the grant of
house rent allowance to the employees
of the Andaman Administration; and

(b) if so, the decision taken by
Government in this behall?

The Minister in the Ministry of
Home Affairg (8hri Vidya Charan
Shukla): (a} Yes, Sir. The Chief
Commissioner’s Advisory Committee
for the Andaman and Nicobar Islands
had recommended that the benefit of
house rent sllowance ghould bhe ex-
tendeq to the Jlocally recruited em-
ployees of the Andaman and Nicobar
Administration, who are at present
not eligible for the grant of (his al-
lowance under the existing orders,

(b) The recommendation was not ac-
cepted.

Files of Andaman State Transport
Department

3828, Shrli K. R. Ganesh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it iz a fact that
tickets of the Andaman State Trans-
port Department were found missing;

(b) if so, the values of the missing

(c) whether a Police eénquiry was
conducted; .nd

(d) if so, results of the snquiry and
the action taken thereoft .

of State in the Minle-

JUNE 25, 1987
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(b) Rupees 147T03.45F (face walue).

(c) and (d). The matter is under
investigation by the Police and the
enquiry has not been. completed yet.

8712

Andamany

3929, Bhri K. R. Ganesh: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it ig a fact that diesel
water pumps purchaseq by the Anda-
man P.W.D. were found tg be defective
and reconditioned;

(b) whether it is a fact that an
Officer of the Andaman Administration
was gent to Calcutta (o select these

pumps; and

(c) whether any responsibility has
been fixed by the Government for this
loss to the Public Exchequer?

The Minister of Staty, in the Minis-
try of Home Affairs (Shri Vidya
Charan Shnkla): (a) to (c). The Anda-
man PWD had p!lcyd orders for five
diesel pumps fitted with 50 P diesel
engines on a Calcutta firm, Out of
the three pumps received at Port
Blair, two were installed. It was found
that though the pumps were new the
engines fitted to them were not new.
The matter was taken up with the
representative of the firm and he
agreed to replace these cngineg with
new engines.

No officer of the Andaman Adminis-
tration wag pant to Calcutta for this
purpose.

Police Mems, Andaman

3830, Shry K. R Ganesh: Will the
?;Mu‘ of Home Affalrs be pleased t0
| .

(a) whether any audit hag been
conducted of the Accounts of the
Andaman Police Line Mess Detween
1“0%010\!7:

(b) if not, the remstng therefor;
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(e) the annual tota] amount of
transactions involveq in the Police
Mess during this period; and

- (d) the procedure followed for the
collection of money from the police
personnel and whether rceceipts are
given to the contributors?

The Ministey of Btate in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir,

(b) The Police Lineg Mesy in Anda-
mans 8 not run departmentally by
Government, Its accounts ure, there-
fore. not subject to Government audit,
The Mess is a non-Government orga-
nisation and its membership is open
to al) Police personnel who may wish
to join it. It iz managed by a Com-
mittee elected by the Members gt re-
gular intervals. The accounts of the
Mess could be subjected to audit if
the Members of the Mess so desired,
but no such request was made.

(c) The figures of annual collections
and expenditure of the Mess are given
below:

Year Collections  Expendi-

. ___mre
Rs. P. Rs. P.
1958 . 7590749  T7,911'51
1959 . 83,217-98 81,625 0§
1960 90,107 14 92,217°92
1961 . 79308 44  84,236-72
1962 88,820 88 89,195 10
1963 1,85,302-14 1.83414-20
1964 2,07,356-04 2,06,348 36
1965 ' 194,735 T4 2,03,334°98
1966 . L,O7:246°78  1,09,986° 19
198y, . 69.135:03 67,020 85

m;m M‘,:
N

(d) Till June, 1966, résovery of
Mass bills was being made through
the scquitance rolls of monthly pay
bills, No receipts were issued. Since

July, 1088, recoverieg are being made
by officers disbursing pay at the time
of disbursement of salaries, in ~ecord-
ance with the lists sub-
mitted by the Incharge of the Mess.
Consolidateq receipts are peing issued
by the Incharge of the Mesy to dis-
bursing officers for total amount of
recoveries,

Polytechniey and Engineering Colleges
in Delhi

3931. Shr; R. B, Vidyarthi: Will the
Minister of Education be pleased to
state:

(a) what was the total intake of
students in each Branch of Engineer-
ing in each of the Delhi Polytechnics
and Delhi Engineering College during
the last three sessions and what wWas
the number of students belonging to
the Scheduled Castes/Tribes in each
Branch;

(b) whether thers was any deficl-
ency in filling up the reserved guota;

(c) if so, the reasons therefor; and

{d) whether there is separate reser-
vation for each Branch of Engineering?

The Minjyier of Eduecation (Dr,
Triguna Sen): (a) A Statement show-
ing the total intake of students in each
Branch of Engineering in the Delhi
Egineering College ang in ¢ach of the
Delhi Polytechnics, year-wise and
Branch-wise and the number of Sche-
duled Castes-Tribes studentg admitted
thereto, institution-wise, 7ear-wise
and branch-wise js placed of the lable
of the House. [Placed in Library.
See No. LT-834/87).

(b) Yes, Sir.

(c) Due to non-availability of
Scheduled Castes|Tribes students who
fulfilled even the lower admission
qualifications prescribed for them, =

{d) Yes, Sir.
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Working of Iron Ore Mines

3932, Shri Srinibes Misra:
Shrl 5. Kundu:
Shri Ram Charan:

Will the Minister of Labour and
be pleased to state:

(a) whether the Tata Iron and
Stee] Company has decided 15 stop
working of their iron oOre mines at
Badam Pahar ang Gorumbisani:

{b) whether it is also a fact that
this closure will throw out of em-
ployment about 8,000 loca] Bcheduled
Tribes people; and

(e) if so, the steps taken by Gov-
ernment to avoid such unemployment?

The Minister of Labour ang Rcha-
bilitation (Shri Hathi): (a) The com-
pany proposes to close the mines by
the end of this year.

(b) According to the information
available, 5000 workmen are likely to
be affected.

(c) The workers have béen advis-
ed to get themselves registereq with
the Employment Exchange angd the
Directorate-General of Employment
and Tralning has issued necessary in-
structiong to the Director of Employ-
maent, Orissa, for rendering suitable
employment assistance to them,

Manipuri as National Langusge -
3034 Shri p, Meoghithandra; Wwill

the Minister of Home Affatrs be pleas-
ed to state:

(a)

JUNE 38, 1967

Ruling on Statements
under Rule 107

have received copy of 5 resclution
passed by Manipurl Sahitya Parishad
for the ineclusion of Manipuri in the
Eighth Schedule to the Constitution,

(b) Government are not {n favour
of any further enlargement of the lst
of languages included in the Eighth
Schedule to the Constitution

8116-

12 bre.
RE: STRIKE BY AIR INDIA PILOTS

Shri 8. M. Banerjee (Kanpur):
The Air India statement was laid
yesterday.

Shri Kanwar Lal Gupta (Dalhi
Sadar): 1 also wrote to you about
that.

Mr, Bpeaker: I will give you some
one hour geparately.

1301 hrs,

RULING ON STATEMENTS UNDER
RULE 197

Mr, Speaker: Yesterday after the
Home Minister made a statement in
response to a Calling Attention Notice
regarding asssult on Shri B. K. Ghosh,
M. P. a point of order was raised by
Shri H. N. Mukerjee that it was not

agg
5
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Statements under 8118
Rulé 197

are in the nature of suggestions, eri-
ticisms and counter-opinions and
therefore there i3 no restriction that
the original statement as well as the
subsequent questions and answers
shoulq be confined to more facts
alone, The practice so far in this
Houge confirms this.

(ii) It follows from my ebove ob-
servations that such statements are
open to debate, The only reatriction
iz that there shall be no debate om
such statements at the time they are
made. Thers is no prohibition against
a notice for a debate on a matter con-
tained in the statement of a Minister
in response to a Calling Attention
a subsequent dats belng
if a section of the
House iz not in agreement with the
or conclusions given by e
in his statement they are at

(ii) Rule 380 reads az follows:—

“If the Speaker is of opinion that
words have been used in debate
whi¢h are defamatory or Indecend
or unparliamentary or undignified,
he may in his discretion order that
such words may be expunged from
the proceedingg of the House.”

It is very clear. I have quoted the
rule,

A matter which is sub-judice and
which has been referred to in a speach
or debate or in any statement in the
House does not fall within the ambit of



under Rule 107
[Mr. Speaker]

$ug Reling on Statements  JUNE 98, 100 - Rey: Questioncof Ruiuiiope §320
not

matter the Speaker may ask him to
forthwith.

discontinug his  speech

The Speaker may also observe that
the Member should not have referred

to a matter which was sub-judice.
Both the Statements will then be on

récord but the Speaker canpot and
should not order expunction of such
words., In the present case, however,
I find from the statement of the Home

Minister that the position at present
is that the police have started in-
vestigation on complaints made to
them and the statement has not dis-
closed that any criminal proceedings
have in fact been ingtituted in a court
of law. 1 do not, therefore, agres
that I am called upon or have the
authority to expunge any thing from
the statemunt of the Home Minister,
ot wy foor® (i) ¢ e
wgraw, oy X ag A Fororr fear & 99
¥ fuwrs % go Tt v op § Afer
frager 3w & faoha wry agt gor
¥q WMo AWM ¥ wAw ¥ Ty TC ALY
oo Y o 1 ey ol & 9@ W
fea™ gy o oF 91 FA AW Y IT W
Y T @ | T T e W e
WX WY &7 0T ¥ FE Ty A0 W
W} e e & fawredi
&t wr Afey dfwar der fr o s g,
widarlft & a3 wel w7 fAwrear §
A Fa¥ fug I oft wiy A fraw v
& ot v s § fedded, @&
fedz, , ST
mtdwmypeh off or B Jw W
oft fg el ¥ s g wk 1
o frdle ¥ % agr g )
M.

wft ny, fowd? : gafare & fag
o forar § 1 fY &Y fost oo TR
g W § ag wear uww A §, oy
o n owg@

1207 hrs.

RE: QUESTION OF PRIVILEGE

ALpzoaryong De. RAM Manomax Lonmza
Br Smu Skexr Baapma Yares

ot wy foold : (qi<) : ooy
wfr@, 30 7€, 1967 W 1T AWr ¥
T g v wwey wie it § e e
arft W ¥ x§ wwr ¥ OF AT aeer
¥ farorres i AT weTT o (SwwTy)
i ¥ oW TEEYIOR @
flra T TP W X :



8121 Re.Quesiiondy ASADEA 7, 1000 (SAKA) Privilege ©  Spaa

W T, T T aaT g r
iy wTdA § fe o ¥ el
% qw @ v Wy et § fis wre
e agw ¥ 39 v Oww wwT ¥
o & oI T Wiw wer ¥ weew X,
xw ol an & Tro geaTAT ¥ wr
o gae f Y Qv ff wwaT W

¥ & Y ¥ v § Wi @ W
¥ wsaer & A¥ wrowy wéy § fie qw
woT % g OF wwew & 0 wfgwre §,
it sfasst § 9 & ary AT W, W
W ¥ gew i gw e evdha we
wwdr § e fre aog *Y sl w3
e 1w d A ¥ & g9 v
wrgt § ¢ ¥ oifearil Hew @
M, IT F TS 145 TUCW ¥ g
et fr af § —

membery of

Complaints against
offowts of the Other Souwe:

The leading principle which appears

to pervade all the proceedings bet-
ween the Houseg of Parliament is that
there shall subeist a perfect equality
between them, gnd that they shall be
in every respect totally independent
oneg of the other. Hence it is that
neither House ean claim, much less
exercised, any authority over a mem-
ber of the other. Neither House of
Parliament can take upon itsel? to
punish any breach of privilege or
contempt offered to it by any member
of the other House. If any complxint
is made against any individual mem-
ber or against any of the officers
of the other House, the usual mode
of proceeding is to examine into the
fact and then lay a statement of that
evidence before the House of which
the person_complained of is a member
or officer.

In a recent instance, after a com-
plaint had been made in the Commons

of a speech delivered outside the
House by a member of the House of

Mr. Speaker: The words are “out-
side the House”.

apology from the FPeer concernad,
which he read to the House."

wrad qrg S AT Al arar |

“When a member, officer, or ser-



Re. Question of

[t wry firerd]
wWruny ¥ I faer e Y wawt o) fren
wIN 1954 F w3 am ), I wT
argw facka qgr sty ¥gr fe ot Wi
g TN FIC THI6T08 § ) wg Fely
LGR Lok P

8123

Mr, Speaker: It has been read a
ni'mber of times.

oft g fovd: - & s A qgen
i—

“When a question of breach of pri-
vilege is raised in any House in
which a member, officer or gervant
of the other House is jnvolved, the
Presiding Officer shall refer the

case to the Presiding Officer of the
other House"

wT ZT qre R ag daen w3 g g
AW F AT T TH 97 F Al
ey ¥ frararfesre =, Wtz g w1 o0
w7 w2 ¥ fawe fawte o, dn g §
ar 7§t 1 afz wqa wa @ fe s gar
& NN ag 7@ wg § fe der -
arofr 3 7Y TATT 7T WA AW WA
Y widY gfowz wT wwdlt &, ag & ¥
¥ W §—WT AW g ¥
. A w fow awd § fw g el
gevg ¥ favefasrz at wagen gt
8, =y sfaesr * gt woraqr mw B,
xw o o wa & awer wr aowTy gt
& Jw A w7 I F oy ¥ fwy
wrdarft w% | xaar urq I 6 e
aRamm A § N e qw 5w
ot wpm R

JUNE 38, 1007

discuss it with me two or three times
with the assistance of the

and also of all groups There.
point now is, this House ecould take
notice of it If the speech had been
made, as in the case of Bhrl Arjun
Arora. outside the House. In the
British Parliament also, the case to
which Shri Limaye referred, a Mem-
ber ot the House of Lords made the
speach outside the Houre, Therefore,
the Parliament could take note of it.
Here the position is a little different.
An hon. Member of Rajya

The person aguinst
he mede the allegation #s an hon
Member of this House. The point
was raised by that House itself that
it should be referred to the Privile-
ges Committee. That House took no-
tice of . It iz not as though they
did not take notice of it at all. Then
the Chairman sald that he would look
into the matter, he called the Mem-
ber who made the sallegation, direct-
ed him to produce evidence and
when that hon. Member of the other
House could not produce satisfactory
evidence to the satisfaction of the
Chalrman. he sald that there was ab-
solutcly nothing, the allegation was
not proper—he used some adjective, I
dp not know the proper wording of
it.

ot wy ook :  Afrederl vt
wet & wrar &, A & wrew # g
ot ot &

Mr. Speaker: Therefore, it bas
e
we begin up

it should not ultimately becoms
controversy betwean fhe two
The Cheirman has given &

4]

H
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already. To whom am I to wirite?
] am to writé to the Chairman,

st wy fro? : wsaw aaw, S
Yo fo¥ wdy fewr fs ow & Gar
we § R TR S ag .

Y § 1 R aqganft aft o, Ay wgr
¥ QI |

Mr, Speaker: 1 am to write to the
Chairman whg has already looked in-
to it and given g decision,

ot vy ford : 37 Y WAy Wiy

wifgd |

Mr. Speaker: Order, order. You have
had your say, you must hear ‘ne also.
As 1 said, 1 tried to convince hon.
Memburs or get convinced by them.
l.xa 1 gave peraission 1w Shri
Limaye to raise it because I myself
had some doubt after discussng it
fuc iiftcen days -o that the wnJle
House ney know about the fa.t. 1
disallow il because the Chairmaa has
already given a decision and [ do not
want to refer it to the same Chairman
to take it up again.

Shri S. M., Bansrjee (Kanpur):
Why should he not apologise?

ot wy fed . qsmr R, aE
eI Py Y w7
wtr fedarfasrafafa & aA iy &
ford dre aft §, v o ary 3} ¥ fay
Wt &g adf § snfe oy dan feg
& oy waedY |

13,18 hrs. .
PAPIRS LAID ON THE TABLX

Uravemsrry GaaNTE Commssion Rx-
TURNS AND INFORMATION (AMEND-
MExT) Ruixs, pre.

The Ninkter of Education
Triguna Sem): I beg 1o lay on
Table:—

(1) (1) A copy of the Univensity
Grants Commission Re-
turpa and Information

(Dr.
the

Paperg Lald  ABADHA 1, 188 (imu).
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(Amendment) Rules,
1988, published in Notifl-
cation No. 5.0. 04 in
Gazette of India dated
the 19th February, 1968,
under gub-section (3) of
section 25 of the Univer-
sity Grants Commission
Act, 1956,

A statement showing rea-
song for delay in laying
the above Notification.
[Placed in Library, see
No. LT-789/67].

(2) A copy of the Certified Ac=
counts of the Indian
Institute of Technology,
Kanpur, for the Yyear
1965-66, along with the
Audit Report thereon,
under sub-section (4)
of section 23 of the Insti-
tutes of Technology Act,
1861. [Placed in Library,
see No. LT-790/67].

(3) A copy of the Report on tha
activities of the Central
Institute of English, Hy-
derabad, for the year
1964-85. [Placed in Li-
brary, see No. LT-791/67].

(4) A copy of the Certified Ac-
counts of the Central In-
stitute of English, Hyde-
rabad, for the year 18964-
€5, along with the Audit
Report thereon. [Placed
in Library, see No, LT-
791/67].

[¢1))

Lwpaax Forzsr Service (RECRUITMENT)
SECOND AMENDMENT RULEs, x7C.

The Minister of State in the Min-
istry of Home Affalrs (Shrl Vidma
Charan Shukia): Sir, I beg to lay on
the Table:—

€1) A copy of the Indian Forest
Service (Recruitment) Se-
cond Amendment Rules, 1967,
publisheg in Notification No.
G.8.R. 913 in Gazettq of
India dated the 1Tth June,
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[Shri Vidya Charan Shukla]

1967, under sub-section (3)
of section 3 of the All India
Services Act, 1851, [Placed
in Library, see No. LT-702/
67].

(2) A copy each of the follow-
ing Notifications under sub-
section (5) of section 4 of
the Inter-State Corporations
Act, 1957:—

(i) The Bombay Village Pan-
chayats {(Reconstitution
ang Reorganisation) Order,
1967, published in Notifi-
cation No, 8.0. 1888 in
Gazette of India dated the
26th May, 1967.

(i) S.0. 2070 published in
Gazette of India dateg the
24th June, 1967, containing
corrigenda to S.0. 1888
published in Gazette of
India dated the 26th May,
1967. [Placed in Library,
seg No. LT-793/67).

(3) A statement showing reasons
for delay jn laying the Notifi-
cation mentioned at (i) of
item (2) above, [Placed in
Library, see No. LT-708/67).

{4) A copy each of the following
Notifications under sub-sec-
tion (4) of gection 18 of the
Citizenship Act, 1985:—

(1) The Citizeny (Registration
at Indian Consulates) Ame
endment Rules, 1987, pub-
lished in Notification No.
G.8.R. 811 in Gazette of
i:gl?l dated the 10th June,

()

lished in Notifieation No.
G.8.R. #72 in Gamstte of

JUNE 28, 190¢  HNlection to Commitree 128

India dated the 10th Juna,
1987. [Placed in Library,
see No, LT-T04|07].

present the Sixth Report of the Com-~
mittes on Private Members' Bills and
Resolutions.

MOTION FOR ELECTION TO
COMMITTEE

Courr or UmivEessTy or Dz

The Minister of Edueatiom (Dr.
Triguna Sem): 1 beg to move ths
following:

“That in pursuance of clause
(1)(xvi) of Statute 2 of the
of the University of



Shyi 8. M. Banerjeg (Karpur); Yes-
terday the Minister of Civil Aviation
made a statement about the sirike by

&
:
E
§

g

morrow we will have thig discussion
on Alr India strike for one hour.

Shri 8, M, Banerjes: I accept your
suggestion. But our #Mculty is this.

!
§
:
g
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1222 hre,
DEMANDS FOR GRANTS—contd.
MovistRy or Drrence--contd.

Mr. Speaker: The House will now
take up further discussion and voting
of the Demafids for Grants under the
Ministry of Defence. We have now
only 2 hours left for the discussion of
this Ministry, How long will the
Minister take to reply?

The Minister of Defence (Bhrl
Swaran Bingh): I will take about 43
minutes.

Mr. Speaker; So, 43 minuteg out of
the 2 hours will be taken by the
Minister., Therefore, this discussion
will go on till about 2.30 p.m, when
the Minister will be called,

Shri 8. M. Banerjee (Kanpur): 1
hour more should be given because
one hour has been wasted by Shri
Bhagat.

Mr. Speaker: If 1 extend the time
for this Ministry, to that extent you
will lose time on other Ministries, So
at 2.30 the Minister willi reply. Till
then, two Or three members can gpeak.
Now, Shri Nitiraj S8ingh Chaudhary.

Shri Surendranath Dwivedy (Kend-
rapara): Sir, may 1 point out that
Shri Samar Guha has not yet been
called?

Mr, Speaker: Has he not spoken?
T thought he hay already spoken. I
will call him after Shri Nitiraj Singh
Chaudhary,

Shey Surendranaih Dwivedy: I am
pointing this out because this iy not
the frst time that it has happened
Mr, Speaker: I will call Shri Samar
Quha next.

sft #ifercror Fag St (grebmane):

" werw wEw, Sfroar daren & Hrdx-
ooy warz weert ¥ wtvif qr e ¥

R e A A L

*Moved with the recommendsation
of the Presidemt. .
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[t faforow  ferg whwrt]
wawt g weedl X wgr ¥ W
W gor & fag  wfroer woft
e MR §) NagE
YRR Tt F At W R § I 6
groar & Soge A wawar o
12.25 hre.

{Mr. DzpuTY-SpEAKER in the Chair]

wawwr 19 1y N oy aw ol
wft k& 3 ¥ e ¥ g9 e g
g B et ¥ gw e v § B
wfirewr sawn @9 F Tt B o
arrerdt At o XA wqwan § e
T WAl @ 1 W
afaoer  darag o foiyd v &
IR @y Oy § AT £ e §
forg ¥ wrow wew  aga f ard Iy
g 1 e gl I A ot & arw Afew
wn § v faeefy 3w WY gowT & W
YR SR R TR T D g ol
ez g7 33

# sfroar woft agfew w1 W
foltz & ara, @5 4950 9T A
i arg vtk § I F 9T wrwiEe
W A(EATF | T ¥ WA qreor ¥
wfercaT swrem # Ty Wt oft R &
we frorfaar ar yoefr o ol
afe foid % &t o ifY Ot wrawe 9w
gy agw o O agt wxw & a1 e of
1 goen w el ¥ s W
T W Tt & pfew woht
quft & & v ant o oy €
o qrt Qe ¥ gEAr wft g ft

g Wt ¥ ¢ m orfewrr- e
gz ¥ faw ¥ fie wref ¥ wr oot
frdrarr ey ot wrwfre ¥ Qo mar
qr| R Ewy IR WY wrwrd el
& qparT e ¥ fefaue are ey uned,
ez v fafresr goft_wife® o
ff FF 1w ¥ sramar geamlor Wi Aad
wr ¥FFw ot o wff @ | I WY
grfwer wor & fong ofr o wrer onff ¥
o s ax i M ¥ wywr wenr fw
sfacar st o wfacr ¥ gt anlt ¥
grogfer 7 f, W 9% saTy R o

wry & gn ¥ agx xwr Qymany
g ¥F w7 gr § ag v g ¥
g Trow wow iy sk A fea Y

quiee § | avera ¥ qufer § o7 aff ag oY
sforear & W 9T gw ¥aw @
§ o & AriuT WG e § wra oY
afcfeafa # @ 2w ) JG @ Xw &
&7 weaw gerr mfeemr /i o Wy
tw ¥T T N g wx Gewr
Vs I w6 )

% ava & frdy o7 ¥ w wrgan
g ) 39 o sy qinfy ¥ Wiy sfaoa
sl wgren w1 s feeray Wy Wi oy
& gom ot & fenfigd, see e ar
wiwwrfait ot fer dewer o fywmn
% gow w1 waw apy o Fedet forw ¥
o & door ¥ a1 ¥ wyw www T AMAWTD
Q€ o oy w< o aft wgET



8133 DG (Min. of
Defence)
T ¥ vy oy fufred oe fedw
o Ffeard oY dzer ¥ wlomy, e
0% @Ry W6 xRl dF
vy wis ofrw dte dea il
A ¥ M 93 §f fodid WE

a &, afew & &t @ § fis g il
£ wc a1 ¥ s T A o ft
it 21 A ¥ o T W

¢ ATY OFY 41 X AT
vy wfivr T AFeY Y wamx kfadry
TT QX qF Y WRATHT AA AT
QAL R onht¥ At ¥ aary ¥k
wft foreft § 1 & oy sieft oft ¥ AW
wo g e furer et & e ek §

ASADHA 17, 1889 (SAKA)

DG. (Min. of 8134
Defence)

¥ a7 ¥ fod fe oy o srvare

fe § 37 ¥ wyare &t W A ¥

ol ool ¥ wyesg F0F |

N THAT AT ¥ § I Wy v
goar welt oY ¥T swA qreR-AT ¥
w2 foatE, 1947 ¥ WX wrEsz SO
wrgen g, e xafed e xo 3w &
WY Wo Wro WTEo Wyw ¥, T Y wWrko
"o THo & TUATHIAT TAT /Y | A
w1 Faa WA W Wife Yo THo W
FIT HIA AT AT | ®o Hio w0
WY WY 4,000 To Terd. ¥ WA ¥
S A BT AT rEE e gur w1 e
wHTaes wiftsast iy &Y I ¥ Ao W
ﬁ“ﬂml?‘imﬂmfo oﬁ'(«o
® oWt frar T ) @ & A 9w W
frt Famgw frqr mar 1w W
o FrefrarT gom & 9w # Pt @
FCaret w1 Fawwra oY gy wr
g afer woa efed wr doer avr mff
famg foar war | wifo Qo qWe
® o Wt D AT frmger ger g
1T I BT ITT WA 400 ¥ TE ¥
¥ 3000 % ITAT ¥ | TRT-ATT ¥ WA
¥ ugere B & wfawiogt w1 {ew s
wTfo Yo WHo ¥ TUAT AT | W X
# T welY oY ¥ SrdeT e fis wg @
q¢ faare v fnwror & oh wwedd
% v W ﬁmq(ew.ﬂﬁ.
wife & qor At & o wr £ o
warg & A F & I w7 sqTH YW
¥ wftwer ¥ faé & q= 366 ¥ &u
7ﬁﬂ<mmmnlw#
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_[?MQM]

w wreT xw faury * At §
Y e oft amrar § W S W &
Sywer wTx ¥ ford wrko Qo Qo wWTREwH
T W73 100 Fo ¥ 300 T I®
fraifer fear § aw whor & sfasfat v
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Bhri Samar Quha (Contai): On the
last occasion, when the calling-atten-
tion-notice on the hydrogem bomb ex-
plosion by China was being discussed,
I got out of my temper, and the reason
was that it was not a sudden or spas-
modic expression of any sentimentality
but I was simply shocked by seeing the
sluggish and sleepy attitude of De-
fence Minister to the serious
problem of our  nationa] de-
fence. In that statement, the De-
fence Minister described the thermo-
nuglear explosion by China ag the
6th nuclear explosion, It wag not an
inadvertent slip that the worq ‘ther-
mo-"was not there, but it showed that
there was a serioug lack of understand-
ing on the part of the Defence Minis-
ter of the qualitative difference be-
tween a thérmo-nuclear explosion
and & nuclear explosion.

As 1 have already said, at no other
time since Independence has our coun-
try been so dangerously endangered
as it is now by the threat of exter-
nal aggression. Yet, we find a serious
lack of awareness and aleriness in the
higher echelons of Government,

of aggression and its probable timing,
and (3) timely equipping of the de-
fence forces with the latest weapons
of modern warfare and training them
in clock like precision to handle them
sharply and effectively, and (4) a Da-
tiona] awareness and determination to
combat the enemies totally.
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mies even, because our enemies are
actual, and we all kpow who they are.
But we must remember that although
in 1962 and 1865 China and Pakistan
separately launched aggression against
India, but we must remain prepared
and, we must not harbour any illugion
whaisoever in this regard, that in
future India will have to face synchro-
niseq Sino-Pakistan thrust simuita-
medusly on two fronts, jn the north-
eastern Iront in the north-western
front, Equally, we must not forget the
present hostile postures of China and
Fakstan and the jingoist slogans rais-
ed in those two countries, agaiast us
as also the attempt to whip up anti-
Indian hysterjg in China and Pakistan.
Therefore, we must beware that per-
haps the coming sutumn may not pass
off peacefully.

1 will not deal with all aspects of
our national defence, but only one
that posed Dby the Sino-Fak thrust
against India particularly in the
Easterp front, I will concentrate my
observations on the probability of
developments in the eastern sector. It
is Quite known that the expression
‘Sino-Pakistan collusion' has been fre-
quently used in this Parliament and
in the country, but we have to realise
the gravity and depth of this collu-
sion. Before 19685, Pakistan had deve-
loped a defence strategy, the central
point of which was that if West
Pakistan was fortified, it would
guarantee the defence of East Pakistan.
But in 1965, this theory of Ayub, that
the fortification of West Pakistan is
the best guaraniee of the defence 02
East Pakistan had been exploded, The
people of East Pakistan knew that
they hag not more than  division of
army to protect them. It was also
unknown to them that they did
have any tank division, nor any

division in East Pakistan,
with the result, a8 they felt, that the

3

 assurance from West Pakistan does
uot count in any way. Therefore, the
people of East Pakistan are now in »
repeluous mood. They have virtuslly
acclared their independence, in the
name ©of autonomy-movemeni there.
They want complete autonomy, they
wuant even to break away from West
Pakistan,

President Ayup realised this ana
after 1845, he reoriented hig defence
sirategy. He haz now entered inio
some sort of an unwritten or un-
announced military wunderstanding
with China, He knows that today
or tomorrow East Pakistan wil
break away from West Pakistan,
To counter East Pakistan auwo-
nomy movement and take advantage
of the present situation, Mr, Ayub has
declared an almost open-door policy
for nflitration, by China into Eu:-.
Pakistan, He feels that if China can
be lured or tantalised intp making a
synchronised thrust on the eastern
front, only in that probably West
Pakistan will haye tactical and even
strategic superiority on the Western
gront. 1f China comes to help Pakis-
tan, only them the objective of snaten-
ing Kashmir cap be achieved With
this object in view, Mr. Ayub has
completely opened the door of East
Pakistan to Chinese infiltration. To-
day politically, economically ang mili-
tarily, China has firmly en
herself in East Pakistan Politically,

opened there,
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tan has been completely floodeg with
the consumer goods from China and
China is now an important buyer of

East Pak. jute and supplier of coal to
East Pakistan,

Militarily, since the |ast 18 months,
continually Chinese military hsrdware
is being poured into Past Pakistan.
Chinese light tanks—because (hey wre
suitable for use in the soft soil there
as heavy tanks cannot be operated in
East Pakistan, and aircraft and also
some arms are being supplied to East
Pakistan, by Peking,

Not only that, I do not know whe-
ther our Defence Ministry is aware
that in East Pakistan hundreds of
thousands of Mujahids and para-mili-
tary personnel are being trained by
the Chinese military experts in
guerilla wartare tactics.

There are other aspects also, Pakis-
tan has given a free hand to China
to train the Nagas and the Mizos,
particularly in the hill tract area of
Chittagong. Also, you wil] be interest-
ad to know that Mr. Ayub has come
to the help of pro-China politics to
such an extent that the leaders of
nationalist parties and their

1 have taken only seven minutes,

Wx. Deputy-Speaker: Yaou bave
taken 11 minutes, your group has 12,
but you are making very good con-
tribution, but I am extremely sorry, I
will give you two minutes more.

Shyl Samar Guha: You will be as-
tonished to know how the Chinese
political influence is overriding over
East Pakistan. The nationalist ele-
ment, the Awami League. which is
very conscious of the danger that the
Ayub strategy will create a Viet Nam
like situation in East Pakistan 1s
opoosing the pro-Chinese policy of
Mr. Ayub. Almost all ¢he political
leaders, important workers of the
Jemi Laague, have been arrested

1880 (SAKA) DG. (Min. of 8142
Defence) :
there. Their dailies, weeklies, have
been banned, their printing presses

have been confiscated,

Recently a very interesting deve-
lopment has taken place in East Pak-
istan. All the pro-Russian elements of
the National Awami Party have been
arrcated, and their daily ‘Sembad’
has been banned. A free hand has
been given to the pro-Chinese ele-
ments in the National Awami Party
and their weekly organs have been
allowed full and free scope of pro-
Chinese propaganda in East Pakistan.

I do not know whether Govern-
ment know that in 1964 a letter writ-
ten by one Pekingite 6 a other Pek-
ingite in India was published in West
Bengal dailies in which they had de-
lineated the future political objective
of the Pekingites in India. Facsimile
of that letter was published, and in
it, it was stated that the political ob-
jective of both Peking and Pekingites
in India was to form a People’s Re-
public of greater Bengal, comprising
of West Bengal. East Pakistan, Assam
and Tripura. Ching has found that
now is the real opportunity for work-
ing out the objective of creating an
Indian Yunan in the whole eastern
region of Indian sub-continent. And
all the political moves in East Pak-
istan of China and the Pekingites are
directed to create an Indian Yunan.

By such synchronised thrust by
both Pakistan and China, against India
how will Mr. Ayub gain? He expects
that the major part of the Indian
army will remain engaged in the east-
ern sector, when, as a result of the
tartical and stratesic superiority in
the western sertor Pakistan will be
able to anatch Kashmir. and in that
eventuality i{f Fast Pakistan goes to
tha sphere of influence of China he
will not mind it.

Mr. Deputy-Speaker:
rlude,

Shri Bamar Guha: In {hat even-
tuality Mr. Ayub thirks that the wholé

Please con-
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of the eastern region of India will re-
main interlocked in a deadly conflict
with China, As I have already said,
that will be the occasion for West
Pakistan to snatch XKaghmir from
India.

Now, I want to make certain con-
crete suggestions to you. Just Dby
military measures above, it is not
posaible and it will not be possible for
us to counter the development of the
probable situations in the eastern re-
gion of India. I will get before you a
few measures to counter the Sino-Pak
designs in the eastern region of India.
The defence problems in the eastern
region should be tackled politically,
and militarily, and for that, the fol-
lowing measures need L0 be adopted:
(1) The Independent East Pakisian
movement should be given fullfedg-
ed support. While it should be made
very clear that India wants neither
reunification of the divided parts of
Bengal or annexation of Esast Pakis-
tan to India, as and independent East
Pakistan will help to scuttle the Yu-
nan design of communist China and
the Pekingiles in this sub-continent,
to the mutual benefit of the people of
India and East Pakistan.

(2) All-India Radio should adopt a
special programme for East Pakistan
in which the political, cultural, eco-
nomie and military news concerning
East Pakistan and the freedom move-
ment of the people of East Pakistan
should be broadcast without much
comment by India. (3) India should
espouse the cause of autonomy move-
ment of East Pakistan in the inter-
national sphere. (4) A  powerful
broadcasting machine should be set up
without delay in Calcutta and a net-
work of local broadcasting stations
should be set up all along the bord-
ers of West Bengal, Assam and Tri-
(3) At least, g

from East Pakistan and that foree
should be given intensive gusrilla
training to coumter .the Sino-Pak
guerillas in the eastern region. ¥For
this, the Ex-INA personnel should be
engaged as much as possible as the
officers of this border force. (8) The
Border Civil Defence organisation
should be set up in the border areas
to a depth of at least 20 ‘miles all
along the border of East Pakistan.
(7) General intelligence should be
immediately separated into civil and
military sections and both should be
strengthened. (8) A co-ordinated sub-
committee of Defence and Foreign
Affairs departments should be formed
to study the special politico-military
problems of the eastern region of
India. .

With one more sentence, I will
finish. As 1 have already ssid, at no
time India faced danger so much from
the threat of external aggression as
it is today. But, unfortunately, as I
have already said, the sluggish and
sleepy attitude of the Govermrment is
the main reaszon fur the lack of na-
tional awareness about the impend-
ing danger. Today we need a galva-
nising patriotic fervour so that the
whole nation could be revitalised and
charrred with the spirit to undertake
to fulfil the task of national defence.

1 would again reiterate in this House
that the spirit of the greatest Ksha-
triva of modern India the death-de-
fvineg patriotic passion of Netaji
Subhas Chandra Bose, should be in-
fuzed into the policy of defence of
India, this triple mantram—Ittehad
(unity), rtmad (faith) and Kurbani
(sacrifice). should be the watchword

for our national defence today In
India.
13 hra,

o wewnfre wrelt  (Er(E):
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H hrs

‘he Lok Sabha then adjourned jor
ch till Fourteen of the Clock.

'‘he Lok Sabha reassembled after
wh at five minutes past Fourteen
the Clock.

fR. DerUTY-SPEAKER in the Chair]
MANDS FOR GRANTS—Contd.
{ISTRY OF DEFENCE—Contd.
het Nath Pal (Rajapur): Sir, T want

D.G. (Min. of Si4é
Defence)

Now, Shri Prakash Vir Shagtri will
continue his speech. I would request
him to try to confine his remarks to
10 minutes because I have to accom-
modate some more Members,
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Shri Chittaranjan Roy (Jeynagar):
Mr. Deputy-Speaker, Sir, before I go
to the crux of the matier of defence,
1 wish to refer to what our Finance
Minister, during hig reply to the
General Budget discussion, told the
House that if we often talk about the
reduction in the defence budget, it
may cauge some humilitation, some
feeling of humility, amongst the de-
fence personnel. It this is a faot, it
s very regrettable because army 1.
nol a separate entity, rather it is a
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fence policy, as the hon. Defence
Minister agreed on the floor of the
House, does not depend on military
alone; rather it depends on the people
n]_.u-u. Also we have got the ax-
perience from many of the wars.
During the Second World War, the
German soldiera had to face the fight
from Soviet Russig door to door and
man o man. That is a prolracted
war. Also we find that in Vietnam the
Vietnamese people are fighting with
great zeal, valour and patriotism and
the enemies of the Vietnamesc peo-
Ple face the fight door to door. It is
militancy and mass combatibility of
the people which can protect the
country. In this connection we ‘must
not forget that it is the people of
India who won the Independence
from the British imperialism. It is the
people who can determine the future
of the country and the future of the
society. We must recognise this. The
Government must look after the peo-
ple and see that the pcople of India
can reap the fruit of Independence
and of freedom. If they are deprived
of what they nced. I they are depriv-
ed of what they fought Independence
for, they will not find enthusiasm,
they will not find valour and patrio-
tism to defend the country.

We have to consider the whole
policy. There is no question of any
particular policy. The defence policy
cannot be taken in isolation. It should
be viewed in the light of the total
policy. The people should feel that it
is our country and we must fight for

chial ideas for their immea-
diste gain, having political purposes
only in mind, In doing this, we are
only pushing the country to the dark
of danger and that is why, national
integration and emotional integration
are needed |n thig country and in this
way &lone, the country can progress.

|

Further, our defence and military
should be kept far from foreign in-
fluences. There should bg no doubt
about it, because in the name of mi-
litary commission, ‘military council or
advisory committee, many of the im-
perialist countries, in meany of the
metropolitan cities or in the newly
developing countries, are trying to
play a dirty role and in order to pro-
tect us from those influences, we must
try to find out the indigenous techni-
cal knowhow. The indigenous tech-
nical knowhow should pe the first and
foremost question in developing our
arms, weapons and thingy like that.
In doing this, only economic incemtive
is not enough to serve the purpose
because there is no end to economic
incentive; rather, the military per-
sonnel and all the research scholars
should be taught in a way, they should
be dealt with in a way, so that they
can have the patriotism and love for
the country for which they will have

these economig incentives could not
give satisfaction also. What is needed
is patriotism and love for the country
but that i what we are lacking.
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scope for displaying their technical
know-how and fire-fighting capability.
Military education and military train-
-ing should be given 10 the people,
particularly to the able-bodied people
so that they can shoulder the res-
ponsibility when the time requires it.

- We have got a very long border on
the north, with China &nd Pakistan
on the western side and on the east-
ern side with China and Burma and
Pakistan. This long border can never
be protected by only the extension of
the military personnel, It can be
protected only by the combatability
angd love and patriotism of the peo-
ple who cap stand as a single man
fighting against the enemy. Any
aggressor from any country will have
to face these people he will have to
face a fight door to door and person
to person. It is only in this way that
our defence can be secured and
guaranteed. By merely extending the
military personnel and by arranging
for military equipment etc. we can-
not golve the problem of defence.

I hope the Defence Minister will
take note of these suggestions and act
accordingly.

Mr. Depuiy-Speaker: Shrl Girrad
Saran Singh. He should finish his
speech in ten minutes.

Bhri Girraj Saran Singh (Mathura):
I am astonished that you give me any
time at all.

Mr. Deputy-Speaker, Sir, I want
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and intelligence and also Nasser from
her father. I regret that ahe ipherited
none of his tact and Jove for the
parliamentary procedures of this
country. He made it a point to attend
and if necessary intervene in every
major debate in this House, thereby
showing his respect t{o the people of
India and their electedq representa-
tives.

I fully agree that the difficulties of
the Defence Minister in providing a
large enough Army to defend our im-
mense borders are very consider-
able. I would, therefore, suggest, as
he himself agreed the other day, to
change the procedure of our defence
forces from this hide-bound attitude
that they have to the British form of
defence. I would suggest a very high-
ly equipped modern Army, extremely
mobile, stationed in strategic places,
backed up by an enormous para-
military force. I submit that we must
use ta the greatest effect one great
asset in this country, namely our
enormous population. I would like
t0 sge the air force, for which I have
an imrmense amount of respect, make
itself available to the army to trans-
port it mobile reserves in large num-
bers to any threatened area. In this
way, I am sure we will be able to cut
down our standing mrmy as well as
cut down our expenditure and be able
to have a large military reserve which
can in case of emergency be moved
into the most strategic positions.

You have seen it happen in the
Korean war, you are seeing it hap-
pening in Vietnam and you saw it
happen at the Ichhogil Canal: t s
not always the equipment, it iy the
men that matter. I am sure every
individual in this country is quite
ready ¢o defend this country, and i
necessary die for it.

Iam in full agreement with
Shrimati Mukerjee and Shri Frank
Anthony that this funny little dook
tells us nothing.

Shri Nath Pai: It s not even funxy;
it is boring, -
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Bhrl Girra) Bdrka Singh: I have &
feeling thit this business of secrecy is
& cloak for either inefficiency or cor
ruption. I should think that the Gav-
ernment ghould definitely take
eountry into confidence
know what iz going on with regard
the defence of the country. 1
like the Henderson-Brooks
published, 1 would like an inquiry of
the same nature intp the conflict with
Pakistan. 1 would like to know to
what extent oficers who were lack-
jinag in mora] fAbre have been re-em-
ployed. Or have they been put out
of tourh with troops or have they
been sacked?

I would aiso suggest chat the air
force, which has a wery Llimited
budget, is not made to pay for its
ground transport. Therefore,
shoulg not something be taken from
the army budget to increase its
transport squadrons so that the army
can pay for the transport of itg troops
by air?

One other point 1 would touch is
1the role of the military in ald of the
civil power. 1 entirely agree that our
armed forces should be fully in touch
with the people of this country and
when emergencies like floods, fires
and earthquakes take place, they
should definitely help In every way
they can.

]
i
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With regard to nuclear weapons, 1

to deliver an atomic sttack anywhere
in China where it would

We have made a paint
consistent in our policies. I
like to quote Mr. Roberts who said
this:

“All the great villains and all
the small villains have been con-
sistent, very unimaginative men
who consistently believed in war

that war must be avoided at all
costs, no maiter what provocation;
narrow men who consistently
upheld the beliefe and scts of one
political party and saw no good
in any other; short-sighted wnen
who consistently refused to see
¢hat the welfare of their nation
was dependent on the welfare of
every other nation; jgnorant men
who consistently thought that
the policies of their Government



A Frenchmon, Alexinde Torquéviile,
in 1760 stated one thing:

“Military ambition is only ih-
dulged in when no other avenue
iz possible. Mence arises a cirele
of cause and consequence Ifrom
which i is difficait to escape.
“The best part of the nation shuns
the military profession bécause
the profesdich is mnot honoured,
and the profession is not honoured
because the best part of the nation
has ceased to follow it.”

1 would earnestly request the Defence
Minister to pay more attention tg the
pension, the career possibilities of our
officers, so that you do get the best
part of the nation to follow this. I
will agree with him that the officers,
junior officers in particular, showed
remarkable courage and ability during
the recent conflict, but I do not think
that in the present context they are
getting their right deserts.

The Defence Minister is conscious of
the need to develop oiir ‘navy, our
air forcc and our army, but 1 would
relterate that I would earnestly re-
quest him to take a fresh view of
having a very large para-military
force to back up a highly mobile, very
modernly equipped régular arfhy.

fr, Deputy-speakér: Shri 8. M.
‘Banetjee, Just five riinutes only.
Shri 6. M, Raperjeo: Please make it
st Jeast eight minutes.

Mr, Depuiy-Spesker: You gt 1
am pressed for time.

D.G. (Min, of ASADHA 7, 1880 (SAKA)
Defonce’
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Shri 5. M. Banerjee: -
Speakef, Sir, fiot of all, 1 would 1ibe
to cohgratulate the civilian employoces
in the defénce establishments for the
wonderful work they have done in the
ordnance factories. I would alé like
to congratulate the jawans for their
hard stiiggle against all external ag-
gressiori, whether it wig by Pakistan
or by China
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have been no production in this fac-
tory. 34 workers have been sacked
here; there are no rules and reguls-
tions. I wish that there is a Commis-
sion appointed to investigate intg the
various charges levelled against the
Avro-7148  project. After January,
1965, hardly any Avro plane has come
out. I do not know what they are
manufacturing there. I want a Com-
miszion to enquire intp that aspect.

There are many cases of victimisa-
tion. I would only mention, and 1
would only request the hon. Minister
to apply hizs mind when the replies,
to the aspect of victimisation: this
victimisation of 2,300 workers should
not be tolerated. Afier all, these wor-
kers hag worked round the clock, all
through the 24 hours of the day,
during the time of the Chinese 2nd
Pakistani aggression. They were wor-
king without getting any overtime.

In the COD, Kanpur, three trade
union workers have been
sacked. The commandant there did
not understand what the trade union

that some committee is appointed to
enquire into these affairs, or, the
entire matter should be yeferred o
arbitration to decide all the cases of

or

the strike in 1960. But it was restor-
ed in the case of the rallways, the
P&T, and so on, but the defence em-

Much has been mentioned about
corruption cases. In Delhi itselt,
under the nose of the hon. Minister
or his deputy or whatever he may be.
12 staf? cars in the COD, Delhi, were
taken at a price of only Rs. 18,000.
Some of ithe officers wanted five cars,
and they got them back at Rs. 5,000
each. This case has been teferred to
the hon. Minister. I would request
the hon. Minister to kindly see that
something is done about this.

There was a similar case; and it
was & theft of government stores
worth Rs. 3 lakhs in the same depot
where the commandant iz there. I
would request the hon. Minister kind-
ly to appoint & Commission to enquire
into these cases.

Some of the recommendations of
the Pay Commission have not at 11
been imp'emented in the case of de-
fence amployees. ‘They should be im-
plemented immediately.

I do not wang to mention the same
things which were mentioned about
missiles, atom bomb or hydrogen
bomb, because if the Defence Minis-
ter iz eficient, he will be a misaile,
though sometimes, of course, a mis-

ot fire wreraw (weft) ¢« AW
wevew, “x &ur-few § w Ty § @,
vl ¥ game g @ 1 &
fede fafreet wrge ¥ v W
fr wg gt P Frfirese wmge Y.
aTwwx ¥ sy X

qu st weee : WTY
wy ! (wqwwrr) =
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We have heard three types of voices:

from the Opposition benches, WG}
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Shri M. Y, Saleem (Nalgonda): This"

running commentary should be avoid-
ed.

Mr. Deputy-Speaker: I have already”

asked them not to interrupt.
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Shirt A. 8. Sasdgal (Bilaspur):
is not correct on their part,
should allow him to speak.

this
They
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Shri Swaran Singh: Mr, Deputy-
Speaker, Sir, I have been greately
benefited by this debate. If I ‘nay

say, so, this is the first debate that
I am attending after taking over the
responsibility of Defence Minister. I
have listened {o the speeches made
by hon. Members belonging to diite-
rent parties, coming from different
parts of our ccuntry, and I have been
greatly encouraged by the general
approach to our problems of defence.
It is very heartening that members
have been actuated by a burning de-
sire to improve our defence potential,
our defence capacity to ensure our
defence preparedness, and the wealth
of information that has been display-
ed shows the keen interest that is
being taken by the hon. Members in
this vital question of defence. I
think that a consensus appears to be
developing in our country now that
in the matter of defence we should
treat this as our national problem and
our approach should be to see that
our defence capacity is in good trim
and that all efforts are directed to
ensure effective action in case  our
sovereignty, our integrity, is in any
way threatened. It gugurs well be-
cause what we say here has a ver¥y
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wide audience and it goes to the
different parts of our country, to all
layers of services, vcivil, production
employees, armed forces, ang they
naturally feel encouraged when they
find that the chosen representatives of
the people are approaching this pro-
blem in an effective manner, in a
constructive manner and that they
are actuated by this desire to encour-
age all those who are engaged jn the
difficult task of defending the borders
of our country.

Several issues have been raised,
some basic, some policy matters, some
local issues, some service matters,
and it will not be possible for me
within the short period to refer to all
these matters that have been raised.
My task has been considerably ligh-
tened by the intervention of my col-
league, Shri Bhagat, who has given
some important information about our
production units, both ordnance fac-
tories and also our State undertakings
which are engaged in the task of
manufacturing defence equipments of
various types.

I would only like to add one word
before I pass on to other matters. We
in this country are lucky in having
succeeded in building a defence pro-
duction apparatus which has been
constantly expanding and which
now meets a good proportion of our
defence requirements. In terms of
money it is of the order of Rs. 150
crores to 160 crores a year if we take
into consideration the production from
our ordnance factories and produc-
tion from State undertakings engaged
in the task of manufacturing defence
equipments of various types. It is a
sreat improvement and, obsessed as
we naturally are by our ecqnomlc
problems, difficulties, paqmty of
foreign exchange, it is hearter‘nng lthat
the achievement made in this direc-
tion has helped us to develop not or}ly
a sure source of supply witp which
we can continue to replenish our
stores but it has also given us confi-
dence, which is very necessary -when
one looks at the inter-play of inter-

national forces.
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I agree with the remark which has
been made by several hon., Members

from both sections of the House that'

international forces are progressively

i to take an attitude which
leads us to conclude that in a sensitive
sphere like defence equipment it 1is
risky for any country, more so for a
country like India, to depend upon
supplies from abroad. So, not only
in etonomic terms but also in terms of
national pride and above all in the
matter of meeting our essential re-
Quirements, this growing production
apparatus to meet the requirements of
our defence forces is one of the most
welcome features in gur development.

There are problems—and problems

more and more sophisticated spheres.
It is easy to produce something when
the production process is simple. For
instance, to turn out clothes worth
Rs. 10 crores or Rs. 1§ crores is gne
thing and to turn out highly sophisti-
cated electronic equipment, acronauti-
cal equipment and several other types
of equipment where a great deal of
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whatever source we get it, provided
it is consistent with our honour and
dignity and it also meets our national
requirement. This is"the basis upon
which we have been proceeding and
we will continue to proceed on that
baais,

There is one matter about which
comments have been made by several
hon. Members. This is a sphere in
which 1 must confess there is the
natura] desire that more and more in-
formation should be given to this hon.
House, which means to the couniry,
about our production arrengements
and our basic requirements, how we
are tackling all those and what is our
general approach and policy. I res-
pect that desire. In a democratic set-
up the larger the number of people
who are involved in this precess of
collective thinking and understanding
of the problems, the greater is the
strength that we derive from it. 1
am not opposed to it at all. There
are, however, certain limitations which
I would like to share with this hon.
House and the country.

Let us not forget that we are
virtually in a state of a sort of aon
armed peace—an’ expression which 1
am using for want of a better expres-
sion. When I look at the type of Te-
lationships With two of our neigh-

]

Skrl Bal Raj Madhok (South Dethi):
It 1s armed pesce,

g
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by which we make a present of all
the information to those whom that
information should not be available.

Shri Bal Raj Madhok: Should we
get information from Pakistani source
or American source of our defence
production? We have the rignt to
have that information at least.

Shri Swaran Singh: 1 agree with
Shri Madhok that whatever informa-
tion is available to hon. Members who
study some foreign press reports and
the like should be available to this
honourable House, But let us not fo.-
get that in the matier of eliciting in-
formation of a vital nature, all these
views and information are aired and
we should never fall into this error
of accepting that what appears in
print, say, in an American paper or
in a Pakistani paper or in several
other papers, is correct informaticn.
It will be absolutely wrong for us to
imagine that what appears in foreign
papers, whether they are  American
or British or French or Pakistani is
correct. They can be regarded some-
times as intelligent guesses and, on
other occasions, they are purposely
leaked out so that the other party
might either confirm or contradict. If
1 take a superficial view of this, it is
easy for me to do so. If 1 embark
upcn: this course of picking up all
this information and of trying to say,
“No; this estimate of 200 aircraft is
incorrect. 1 have 180 or 250 aircraft”
and similarly so about tanks and the
like, it is easy for me to correct that
information or to supplement that in-
formation.

I would like io warn the hon. Mem-
bers that what appears under the
heading of information either in any
of these papers or in the foreign press
is not correct. It is either an intel-
ligent guest or sometimes an inspired
information so that we might, under
pressure, under criticism at times, be
able to  come out with  authentic
figures and thus make a present of
this information to the other side
who are vitally interested in know-
ing what our strength is. I would
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be quite frank and candid with this
honourable House that it is not with
the intention of hiding any informa-
tion. Why should I hide any informa-
tion from this august House? Buti if
there is anything which we feel, which
the Services feel, which our experts
feel, should not in an authenticated
manner be given which could be of
use to the other side, then the House
will bear with me that it is not with
the intention of hiding anything but
with the intention of denying this in-
formation in gn authentic manner to
the other side that we have adopted
this attitude. As a matter of fact, it
casts greater responsibility and grea-
er strain on me. It is simpler +to ex-
plain, when anything is mentioned,
whether it is factually correct or not.
But I have myself resisted that tem-
ptation on a number of occasions and
I am placed in a3 very awkward and
an embarrassing position in not being
able to confirm or confradict jt be-
cause whatever I do is something
which, according to my assessment in
the matter of the actual number of
vital equipments, is of great strategic
importance and ,that information
should not be available to the other
side in an authentic manner. I would
like to assure the House that it is
purely from this angle and consistent
with this desire that we have adopted
this attitude. If in any field 1 find
that it is possible to release the in-
formation, I will not hesitate to re-
lease the information.

81,

This Report has been criticised by
some hon. Members. But I wonld ap-
peal to the hon. Members, at any
rate, to those who make studies of
these matters, to compare the Report
with earlier Reports of two years
back or three years back or four years
back, and you will be convinced that
in this Report we have attempted to
give much larger information than
was available in earlier Reports.

Shri Natp Pai: More pages.

Shri Swaran Singh: Not only more
pages. In fact, the presentation is
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precise. But because the content is
larger, the increase in pages could
not be avoided. If you compare the
actual content of this Report in
several chapters, you will find that we
have definitely given more informa-
tion as compared to the earlier ones.
In this respect I would also like to
place another factor before this hon,
House. We should not compare our
position with highly advanced and
developed countrieg like the USA
and U.K. or even France. They have
not only got enough of eqliipment and
enough of manufacturing capacity, but
many of them are interested, some
of them at any rate, even in finding
markets abroad. They can afford to
give all that information; sometimes
judiciously they leak out information.
I cannot forget one remark which
was made by a highly responsible per-
gon that it is rather strange that at
the present moment the effect of the
spying system of the major powers is
preventing a  major onslaught, a
major  conflict, between the super
powers because each side knows more
or less what the other side has got
and this has got a great effect of res-
training them because they know how
destructive the variousg instruments in
the hands of the other side are. So,
some of these advanced countries who
are powerful countries, who have the
production capacity, whose economic
condition is sound and whose arsenals
are full, can indulge in strategic stu-
dies and this type of research as to
whether they should switch over to
another plane or another missile or
another tank or another latest equip-
ment and things like that. They can
do that; they can afford that. This
is more so when the overall tensions
in the world are decreasing to a very
large extent and both of them have
developed such a huge capacity, have
accumulated such a large number of
weapons that even the one who has
got less has got enough to over kill
the world several times. They ran
afford to divulge; sometimes they
judiciously leak out information. But
struggling as we are to strengthen our

defence potential, when there are
several other compc-ting demands
which we cannot let go, we have to
do a great deal of planning, a great
deal of thinking, and our approach
cannot be of the same nature as it
obtains in several other countries. I
am sorry I have taken some time
over this, but it was necessary to dis-
pel any impression that might be there
that we are withholding information.
from this hon. House. g

One important thing to which at-
tention has been drawn is the ques-
tion of military intelligence. Military
intelligence is something which is not
separate from our overa!l intelligence
system and if there is any feeling, as
wag voiced by some hon. members,
that there is not enough co-ordination
or ex’change of information, I would
like to dispel that {feeling., The
sources of collecting information are
many and no country ever discloses
as to what those sources of collecting
information are. There is then a
sifting of it, checking, cross-checking
and constant exchange of views bet-
ween the Home Ministry, ourselves
and the External Affairg Ministry be-
cause intelligence in this respect is
not just something statistical, but it
also means assessment of the geo-
political factors of the political situa-
tion and of several! other factors. I
would only like to say that the effec-
tivenesg of our intelligence system
was established beyond doubt at the
time of the last Pakistani aggression.

Shri S. M. Banerjee: Was it ever

tested?

Shri Swaran Singh: I can say that
we have got a fairly good information
about what is happening across our
borders. I leave it at that and I will
not explain this further. We attach
the highest importance and under the
guidance of the Prime Minister, and
the Home Minister, all these matters
are discussed at very high levels and
we continuously make this assessment
and continue to take action after as-
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sessing the various situations and the
other material and data that might be
eveilable to ua.

Another question which has been
asked by some han. Members is: What
are our war aims? I would only plead
with hon. Members that there is no
question of war aims. Our policy is
10 defend gur country. Thet is a
matter which is known to the House.
In fact, more than one hon. Member
has dwelt at length on our defence
requirements and what our attitude
should be in view of our long borders,
our long coast and the exisience of
two naighbours who are wvery un-
friendly and unpredictable with a lot
of collusion, with several other friends
of theirs either helping them directly
ar trying to embarrass us. All these
factors are there. In the face of all
this, our pelicy should be very clear
to hon, Members. Some hon. Mem-
bers have still asked me that 1 gshould
spell out what our war aims are, Qur
defence policy—that is the term that
1 would like to use in this connec-
tion—is obviously to protect us from
this danger, The implementation of
this in various spheres will then be
a matter of strategy, which will vary
from place to place, and from area
:? aren. This iz broadly our objec-

ve.

We have got no aggressive design
against any country. We have made
it absolutely clear. But we have to
defend our sovereignty; we have to
defend the integrity of this country,
In doing so, I have no doubt that the
members of our Armed Forces, with
their patriotitm, with their valour,
with their bravery, with their devo-
tion to duty, with the training that

D.G. (Min, of ASADHA 7, 1800 (SAXA)
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all this training and with all their
bravery will surely acquit themselves
with cyedit as they did at the time of
the Pakistani aggression.

Shri Bal Raj Madhok: Does the hon
Minister mean that we should only
defend ourselves? There are twor
ways of doing it. One is to defend
and the other is to deter others so
that they may not attack us at all.
Our aim should be to deter others;
we should be strong enough so that
others will not attack us. So, we
should not speak of defending our-
selves only.

An hop. Mamber: Defance includes
erything.

ev

Shri Swarsp Sipgh: 1 have pur-
posely uged that expression. In the
actual implementation of this palicy,
if I may yse another expression, in
the discharge of this responsibility
that lies heavily on all of us to defend
our cauntry, the actual steps that we
take in different parts are a mattsr
of strategy; it is not only that the
others should be dsterred from sm-
barking upon any aggression against
us; that is good, if we can ensure that,
but even more important than that is
the hot reception that they should
receive and that they should realise
that they are bound to receive. Once
they emhatk upon any such aoffensive,
then the strategy that we adopt, your
may call it counter-offensive or defen-
sive action to protect ourselves etc,
comes in; we do not discuss or spell

i
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strategy we should adopt would come
in; the defensive measutes that we
take to counteract any offensive move
or attack etc, are matters of strategy.
It is quite obvious that .no one can
compel us to fight at a place of his
<hoice or according to a strategy that
-he imposes. These are matters which
thould be quite clear, and they are
important and, therefore, we should
not lose sight of them.

‘What is the type of threat we face?
‘On this matter, there is & good deal
of understanding in various sections
of the House. The threat to us comes
from two neighbours, China and
Pakistan. One of them glorifies in
their isolation, with a lot of economic
bPower and progress and a huge
‘defence apparatus that they are build-
ing, and the other gloats over their
alignments with other powers, getting
all types of defence equipment under
various covers, sometimes throwing to
the winds all the obligations that
might be attached to getting that aid.
It is this dual threat we have to face.
Facing this almost amounts to the
task, in a certain respgot, of two
defence forces. This collusion, of
which we everyday talk, means that
we should organise our defences in
'such a manner that it is realised that
any capacity to withdraw or slacken
from one secior to supplement in the
other is very limited. So this is a
heavy task we have to fate. I would
‘like to assure this hon. House that we
in the Defence Ministry are fully con-
scious of this danger, and our plans
‘are based broadly on that assessment,

Mr. Deputy-Speaker: Do not get too
much obsessed with elections.

Shri Swaran Singh: I hope there |s
no election petition against Shri Mody,

Shril Plloo Mody: There iy,

Shri Swaran Singh; Then he cannot
forget the elections.

1962 was a year when we suffered
greatly. We learnt lessons—paid a
high price for it. The corrective
actions we had taken, the new stra-
tegy we had developed and the inten.
sive training and equipment we had
acquired all stood us in good stead
three years later, and 1963 certainly
proved not to be 1962. I would like
to assure the House that 1987 will
be better even as compared to 1963,
All these years we have not been ait-
ting idle. We have tried to develop
our own production from our own
units. We have also got help from
other countries—technology, capital
equipment, machinery and several
other things, which, I am sorry 1 can-
not on actount of contractual obliga-
tions and the like spell out in detail—
the equipment we have either manu-
factured ourselves or have acquired
from other sources.

e
il
b
i
ek

i
;
z
E



D.G. (Min. of
Defence)

Different hon. Members have laid
stress on self-reliance and on depend-
ing on our own self for our defence
requirements. That is precisely our
objective, and we have taken stebs
in various directions to achieve that
objective.

8181

Some comments were made about
our defence plan. I think my hon.
friend Mr. Indrajit Gupta made a
reference to it. I would like to say
a few words relating to the defence
plan and the budgetary provision.,

Hon. Members have referred to the
defence plan and certain features of
our budget. Some have asked for
reduction in defence expenditure while
others have pleaded for more. While
the needs of defence can grow, are
growing, taking an absolute view can-
not be correct. It would be as un-
realistic to ignore the binding limita-
tions of our resources both in rupees
and foreign exchange, as it would be
to sacrifice altogether the primary and
essential needs of defence.

Shri S. M. Banerjee: It is a quota-
tion or what?

Shri Swaran Singh: My memory is
not as good as that of Mr. Banerjee,
and sometimes [ read the notes. But
is it to your liking?

The defence plan was prepared
taking into consideration the overall
resources and the competing demands,
and had tce be reviewed in terms of
resources now available, but I would
like to assure the House not notwith-
standing the reduction in the budget
as compared to the planned outlay, a
reduction of nearly Rs. 150 crores, the
essential features of cur plan for the
acquisition of aircraft and weaponry
such as gunnery, missiles, anti-aircraft
guns, armour, radar equipment, elec-
tronics, ammunition and naval craft
have been retained.

- 1 wanted to read out because I did
not want to miss any of these impor-
tant items. Some of these have been
mentioned by more than one Member,

_ 1019 (Ai) LSD—S.
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D.G. (Min. of
Dejfence)
Some Members talked about aeronau-
tics, others about aircraft, others
about missiles, guns and sophisticated
things. So, I wanted not to miss these

things in the list that I read out.
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Both fire power and mobility have
been kept in view, and by reorgani-
sation it has been possible to make
the teeth to tail ratio from 57-43 to
62-38. Our radar coverage, though
not as extensive as we hoped to make
it in a few years, is adequate to deal
with the immediate threats that are
posed., Our plans provide for dealing
with individual or combined threats
from our neighbours and our pro-
gramme of purchases and indigenous
production in the coming years duly
take into account the need of keep-
ing up the tempo of our preparations
so long as the twin threats continue
to adopt a menacing posture.

In this context, I would like to
acknowledge with gratitude the help-
ful, sympethetic and understanding
attitude of the Deputy Prime Minister
and Finance Minister who controls the
purse strings of our exchequer. He
was good enough to make a reference
to the requirements of our armed
forces in his budget speech also.

Some of the other points like stra-
tegic roads and NCC have been raised.
The question of strategic roads is
important, and the Border Road Deve-
lopment Organisation have done a
great deal in opening up areas near
the borders.

sfi TnAE SIRT (FeET) ¢ 9
AL FT 3 AW FAT AT E 79 TLFR
# wig gadr ¢ |

Shri Swaran Singh: I thought that
intervention is meant to elicit some
further information. It appeared to
be only a comment, and that also
rather ill-informed, I should say. On
the strategic roads, we have done a-
great deal, dand depending upon our
capaciiy, we are opening up both in
the hilly areas and in the border
States of Gujarat, Rajasthan,—in all
these areas—we have undertaken the
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programme, and there is a demand—
I would like to share thix thought
with the hon. House—that some of
the development roads also are sought
to be put under the cover of strategic
roads by certain States. S0, we are
carefu] to sift as to what are the essen-
tial strategic requirements to which
we must pay attention and top prio-
rity in the matter of our planning.
That is the approach that we have
adopted.

1 would like to say a few words
about the service conditions of our
members of the armed forces at
various levels. I would like to say
a3 and when there has been a revi-
sion in the pay and allowances of the
Government employees, who are not
members of the armed forces, there
has always been an examination made

of the emoluments and allowances of

the members of the armed forces, and
the necessary corrective action has
always been taken. 1 asked the staff
to work out the details, and after
having worked out the details, ¥ am
satisfied that in this revision they are
not worse off as compared to the other
Government employees. If anything,
it we take into consideration the
totality of the allowances and conces-
sions and various other allowances
that they get, they have got a alight
edge over the other employees, which
X do pot grudge; 1 wanted to give this
information to the House, because
some hon. Members tried to make out
as if at the time of the revision of
the pay-scales of other Government
employees we do not take into con-
sideration the effect of that on the
emoluments, allowances and conces-
sions that are payable to the members
of the armed forces.

Skri Umanath (Pudukkottal): Why
are they gelting two-thirds of the
dearness allowance, when the officers
get 100 per cent?

Shrl Bwaras Bingh: After taking
into consideration all the other allow-

ances Mke free ratioms and several unanimous

other things—I repeat that after tak-
ing everything into considbration—
this revision has taken place in such
a2 manner that if we take a total view
of all those conceasions gnd allowances
and various revisions in their basie
pay, they have a slight edge over the
others,

T would also like to say that these
allowances have recently been sub-
jected to a fresh review, and the Gove
ernment have already decided to make
increases in four such allowances at
an annual cost of Rs, 1.8 crores. This
is a decision which "we took only
about two or three days back. I would
also like to give this further informa-
tion; it has further been decided to
subject some of these allowances and
certain other conditions of their ser-
vice to a further review, and the three
services would be associated in the
process of consultation and review.
This review will cover 22 allowances
admissible to officers and 25 admis-
sible to other ranks; eight other ftems
of benefit to officers and 10 other items
admissible to other ranks. 1 would like
to add that by far the larger benefits
of the increases in the allowances

NCC. As the hon. House s aware,
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Vice-Chancellors. As suggested by
several hon, Members, it should be
optional and there should be another
scheme called National Social Service
Scheme. One of the two should be
compulsory, so that there iz this ele-
ment of discipline and training. That
other scheme could not be formulated
this year. So, for the current y=ar
NCC will continue to be compulsory.
I think my friend Shri Madhok or
perhaps some other Members of his
party, were present at the time of the
discussion. We have taken the deci-
sion that instead of making it com-
pulsory for three years, we have made
it compulsory for Z years. In the
third year, it is up to the trainee
either to join the NCC or not. We
thought this wes enough to give them
the necessary training. Depending
upon the evolution of the National
Social Service Scheme, the future of
the NCC will be decided sometimes
towards the end of this year or early
next year.

Sir the House has been indulgent...

Shrl Nath Pal: You should try to
answer at least some of the wvery
many agonizing questions that were
asked. What about the HF 24—the
frame to be made in India and the
engine to be developed in UAR? We
understand that that factory has been
demolished by Israeli bombing, Then,
what about our equipment? Let us
not go on flattering ourselves that we
did very well Our army could not
do well; we could not do half as well
as we could have done at Sialkot or
the Ichhogil Canal. We could have
done much better if our grmour and
air protection was better, With that
poor equipment, our army did its best.
Are you going to depend on that poor
inadequate equipment always? ¥You
did not answer the many points we
raised. ‘We are totally disappointad.

Shrli Umansth: What sbout the
Emergency Commissioned Officers?

Shri Swaran Singh: Some of the
points are of topical interest and some
have basn discussed before. But I

am prepared to answer all these poinia.
About the development of HFF 24 in
collaboration with UAR, this informa-
tion has been supplied to this House
before also. The latest information is
that the press report that the factory
has been completely destroyed is not
correct. There was some bombard-
ment and some aircraft of the UAR
were destroyed. But the factory as
such was not destroyed. The nature
of the collaborgtion is also not yet
quite firm. We had lent them an air
frame in which they could try their
engine. Depending on the outcome
of the trial further negotiations were
to take pilace about the collaborztion
on a reciprocal basis—they might use
our air frame and we might use their
engine. At the present stage, nothing
more concrete hag come out. The trial
was such that we cannot come to &
firm conclusion, without further
investigation, that the first trial was
a complete success. There were seve-
ral snags noticed and they are being
investigated.

Shrl Frank Anthony (Nominated—
Anglo-Indians): For 8 years, you have
wasted time and money with the pur-
ported object of having a Mach II
performance. How many Years are
we going to wait? What is the HF 24
going to be a substitute for? ¥or the
Hunter or for what?

Shri Swaran Bingh: The devel
ment of HFF 24 hax taken 2
jarge number of years. I would
to the House that development of
craft does take time even in
trially sdvanced countries. I
some information whlchl;;uld

irabsi
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schedule of development of similar
aircraft in western countries. Better
schedules were given by HAL in the
earlier years but it was found that
these were baged on an inadequate
appreciation of the complexities and
the volume of effort involved,

Shri Frank Anthony had raised
another point about Hunters. The per-
formance by Hunters at the time of
the last Pakistani aggression was very
80od and it is our intention to continue
to hold on to them because they had
proved very good in operation.

8hri Frank Anmthony: On the air
force side | had also ssked two other
questions. Are you short of fighter
bombers? Do you have any intention
of manufacturing bombers at some
time in the future? That I think was
& weakness. What is wrong in telling
us that?

Shri Bwaran Bingh: The House is
aware of our programme of manufac-
turing MIGs. They are very good
fighter aircraft.

Shri Frank Anthony: I am talking
of fighter bomber.

Shri SBwarnar Singh: We have got
some bombers. He mentioned one
category about which he said that they
are fairly old, It is true that they
are old. But we have no manufactur-
ing programme at the present moment
of bombers as such. I may be quite
candid on that point.

Sowme hon, Members rose—

Mr, Depuiy-Speaker: 1 will allow a
few questions. Normally, afier the
reply of the Minister no questions are
put. Bhri Nath Pai raised a pertinent
point that certain specific points were
not replied to.

Shri Nath Pai: Was this a normal

Mr. Depaty-Speaker: He has aiready
replied to your guestions.

M!ﬂam:‘!wmthwu
distinction between reply and just
sound.

Bhri Nath Paf: You said, Sir, ‘hat
normally questions are not asked after
the Minister's reply. My submission
is, do you think, in fairness to the
House, that Shri Swaran Singh mads
a very sincere effort? Was it a nor-
mal reply? Did he try to satisfy the
many agonising questions that we
asked? IHe is the head of the defence
affairs, There was not one reference
to the Navy. We have two oceans
to look after, the Arabian Sea and
the Bay of Bengal. Not one word
about the navy was said by him. Does
he forget that the combined forces
make the Defence Ministry? Till we
provoked he had nothing to say about
the Air Force. And, 8ir, you tell us
this has been a normal reply. Indeed,
8ir, very strange it is.

Mr., Deputy-Speaker: As 1 have
already mentioned, the hon, Minister
has clearly stated in his introductory
remarks that information in reply to
all the points that were raised here
cannot be given, but if certain specific
points remain to be replied 1o or clari-
fileation sought 1 would permit that.
That much latitude I will give,

Shri N. Dandeker (Jamnagar): Am
f to assume that all matters connected
with the navy are top-secret and that
he doet not want to say anything con-
cerning some of the things 1 have
sald?

Shri Banga (Srikakulam): Let him
answer each one of these questions
separately. Otherwise, he will make
a jumble of it.

Shri Swaran Simgh: 1 must confess
that 1 should have referred to the
Navy, on which Shri Dandeker mads
a very fine speech. I was greatly
impressed by the wealth of informa-
tion that he gave. The operative part

his suggestion was that we should
have two navies.

Sbri Nath Pal: Two wings.
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Shel Swarsn Singh: Shri Nath Pai's
bacause he says it is not two navies
but two wings; two fleeta is another
expression. Therefore, what it really
means is that whatever is our naval
strengthnaval craft, it has to be suit-
ably deployed, grouped under appro-
priate command so that the various
tasks that we face on the western
and eastern coast and in relation to
Andaman islands can be effectively
met. It is true that to discharge them
effectively there will hava to be addi-
tions to our navy. We have bean
making additions from time to time
and we bhave also placed orders for
acquiring some other naval crafts. We
are conscious of it. It should not be
taken as two naviez or two fleets, but
our totsl naval crafts being deployed
in an effective, appropriate and suit-
able manner so that the tasks which
have been enunciated there are taken
care of. This should be our approach
and this is precisely our approach, We
are developing some facilities on the
eastern coast and Andaman and Nico-
bar islands in order to realise that
objective.

A mention was made about the num-
ber of aerodromes on the eastern coast.
We have already several effective

The other question was about emer-
gency commissioned officers. 1 have
litile to add to what I have gaid before.

seve-
bath civil as well

& 3w Y TAT R X WG | e W wgAw
7T WAt § Q29 A ¥ 37 g
T ¥ &Y TOFT TN § Y w o7 Wy ?

Shri Bal Baj Madhok: T have moved
some <cut motions regarding sub-
marines. We know that even a smail
couwnécy dke UAR fas a numbder of
submarines. Pakistan has scquired a
number of submarines. We want to
know whether any gsteps are being
taken to acquire submarines so that
our vast coastal frontiers can ba ads=
quately defended. Then, I want to
know something about NCOs3, who are
the real backbone of the army. Their
service conditlions are very poor and
because of that there is a lot of dis-
contentment among them. ] want
some light to be thrown gn these two
things.

Shri Swaran Singh: We have given
this informatiop already to the House
that we are taking steps to acquire
submarines. We had given this -
mation some months ago and I v
nothing to add to the information tha}
bas already been given,

1t will not be correct to say tha
there is any discontent among the nos-
commissioned officers, This is in-
correct. We are conscious of thelr
problems,

it oW meT TRt : wmroe
FET, R TF ¥ Jam aff vt )
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Shyi Bwaran Singh: Sir, the hydro-
gen bomb is troubling that hon. Mem-
ber very much. We Jdiscussed the
hydrogen bomb and the nuclear pro-
gramme for about one hour some days
ago and I have nothing to add to what
I said on that day.

ot wny fd : TaTSAM WL,
702 Y TG & AT €F TG T GAA-
Waw I WraT § 1 g AT W
TF M SAF €IqT TIqT FH AT
q ¢ 1 e Ay ofr ofy qu www W
g & wmsaw W ww, Wew WA
st fs fer os codft ofufa &
forafr & qoar & s qU e T A
fawre aff §F o i 7 W AW
Frdaw <o g1 | cdifad wx frlidy
wt % forw o o 81 900 wO®
At g oft ag Ay v ok e
Wt ot wrervew % € v Qv eadt
afafy wr wsa frar amaam @

Mr. Deputy-Speaker: This question
does not arise out of this discussion.

oft wy ford : @ g §
wry W1y Fara® warer g8 wly gTwAw
Iac A wiyar 1 gfe gEwT I
iRt A wa agt @

Mr, Deputy-Speaker: I would like
to finish with certain questions. It is

Shrl Swaran Singh: I will ensure

Bhrl Frank Anthony: These Hindl
fanatics have invaded the army too.

8hri §. M. Banerjes;: I would like
to know from the hon. Minister whe-
ther it is a fact that some of the

because of no-work problem and chat
either al] the work of preparing unmi-
forms etc. which were manufactured
by them is handed over to private
trade or the Railways and the Posts
and Telegraphs Department who were
giving these jobs to the ordnance tac-
tories have stopped that What steps
are being taken by Government to see
that jobs are given to those ordnance
factoriea?

Shri Swaran Singh: The ordaance
factories which were doing this cloth-
ing work were making clothes for the
armed forces only. With the axpan-
sion of the number of members of the
armed forces, requirements increased.
Those requirements are now tailing
off; therefore, there is less work aow.
We are trying to supplement this by
getting orders from the railways and
from several other State units and the
like. This iz the best that can be
done. If there is no work, surely we
cannot create work.
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who were being trained in the Sainik
Schools and who were successfu] In

With regard to retrenchment, in
answer to a Call Attention notice, we
devoted about an hour op this. This
was a decision taken on the recom-

carriers had become surplus and it

Shri Indrajit Gupta (Alipore): I
had made a specific reference to the
recent establishment of the Indian
Institute of Defence Studies and I
wanted to have some informatien
about its clandestinely tying up with
the Institute of Strategic Studies in
London and all sorts of fishy things
that are going on. He has maintained

., a completely studious silence over that,
May we know something about it?
Why only one MP., from both the

Indian Institute of Defence
Is it because Swatantra

Strategic Studies. There iy absolutely
no link between the two,

Shri Indrajit Gupta: They have
Joined in conferences and semingrs.
‘:’::Turthareunounkmm

8hri Swaran Singh: There is abeo-

lutely no link between the two.
Merely because there was a seminar
in which persons working here and
there participated does not establish
a link. The Chairman of this Institute
is my colleague, the Home Minister,
It is a body which is registered under
the Registration of Societies Act, Shri
Dandeker is a Member there; there
are several other Members glso, It
will not be correct to say that he has
been selected because he belongs to
Swatantra Party. That will not be &
correct statement,

increasing our man-power in the army
by payment of salaries and allowances.
May I know from the Minister whe-
ther he proposes to increase the
strength of our auxiliary forces? As
we have seen lately in the U.AR.-
Israel conflict, the Israeli army was
a small one but they had increased
their auxiliary forces which were able
to meet the combatants. May I know
whether our auxiliary force is belng
increased? )

We have got some territorial army
units. We have got some reservists
also and those who retire after serv-
ing for a certain number of years
have also a liability as reserves. We
have already approved this idea and,
depending upon the overall resources,
an effort will be made to increase it
if necessary.

16 hre.

Shrl 8. Kundiu (Balasore): During
the course of the debate, many Mem-
bhers expressed wome comments o8
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defence-based indusiries. They have
said that these are big industrial
empires in which the hon. Ministers
sit like kings, and there was also the
suggestion that it should be separated
from the Defence Department and
should be put in a different depart-
ment. What has the Minister got to
say on this?

Secondly,. .

Mr. Deputy-Speaker: No, no. He
has put one question.

+ Shrl 8. Knndn: This is not a very
long one, Sir,

Crores of rupees are spent on these
defence-based industries. An anxiety
was expressed here that gsome of the
less developed States are neglected
and political considerations are shown
in putting up these industries, which
employ a large number of workers. I
would like to know why out of four
places which were selected for putting
up MIG factories, only a very smail
unit was put up in Koraput. So far
as Orissa is concerned, for a long time
it has been neglected in putting up
any defence-based jndustry,

§hri Swaran Bingh: Defence pro-
duction is & matter of wvery great
importance and there is a separate
Departruent of Defence Production
under the charge of a full-fledged
Secretary; my colleague, Mr. Bhagat,
looks after the Defence Production
Department. The overall supervision
must be of the Defence Ministry be-
cause they are the principal users of
this, Therefore, the Defence Produc-
tion Department, on account of its

overall coordination has to be there
between the production wing and the
user wing; the Defence Ministry being
the user wing, it has to be coordinated
in an overall manner.

I strongly rebut the suggestion that
the location of these production units
has been motivated B any political

conaideration. It is not correct to say
that. U anything, I have heard of &
criticism hete, which is something
quite contrary to what the hon. Mem-
ber is saying, i.e., why should it have
been located at Koraput for the manu-
facture of engine. (Interruptions). The
whole engine s going to be manufse-
tured in Koraput. At any rate, ] am
not going into a discussion aboui
regional location of industries,

Shri Basu (Diamond
Harbour): What has he done about
providing family accommodation to
the jawans? I suppose, they are the
least paid soldiers in the world,

Secondly, we have not been recruit-
ing Muslims in the Indian Army. He
has avoided my question which I
tabled in the House. What is he doing
about that?

Bhri Swaran Eingh: With regard 0
the first question, my reply is that

we are every year undertaking a pro-
gramme of constructing married
accommodation for jawans. -

7
About the second question, I strong-
ly deny this. It is absolutely incorrect
to say that Muslims are not being
recruited.,

Shri Jyotirmoy Basu: What is the
percentage. .

Mr. Deputy-Speaker: Order, order.
He has replied. The hon. Member
may please resume his seat.

Shri Jyotirmoy Basu: His reply is
very ambiguous and vague. What is
the percentage of accommodation that
has been provided to jawans? That
iz a very straightforward question. If
he is honest, he must answer.

Shri D, C. Sharma (Gurdaspur):
Recruitment in Army iv not made on
a communal basis, He should not put
any questions asking - how many
Christians are thers and how mBny
Muslims are there.

Mr. Deputy-Speaker: Mr. Venksts-
subbuish.
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Bbri P, Venkatasubbaish (Nandyal):
In view of the fact that they are
giving

are taking any
effective steps to ask also the private
industry to go in for defence produc-
tion and if that is sp, whether any
arrangement has been made.

Secondly 1 would like to ask whe-
ther, without impairing or damaging
the efficiency of our defence produc-
tion or cur Defence Department, Gov-
ernment propose to go Thto the entire
working of defence production and
suggest varipus ways and means of
increasing defence production.

8brl Bwaran Singh: Private indus-
iry, where they can supplement the
production apparatus, is most wel-
come, and we are making efforts to
muke them interested in manufactur-
ing several components of several
equipment. They are also participat-
ing in the manufacture of some other
items. For instance, some hon. Mem-
bers had criticised us and asked us
why we were purchasing trucks for
Army requirements from private
industry. 1f there is capacity in the
country, whether it be in the private
sector or in the public sector, it should
be available to meet the defence
requirements and that should be the
guiding principle and that should be
our approach to it,

The working of the production
apparatus in several spheres has been
the subject-matter of investigation
and inquiry, and it is my intention to
undertake some investigations into
the production of aireraft, and I intend
to initiate some action in that respect
before long. But I think that if we
have an overall examination of the
entire production effort in the Minis-
try, that perhaps is not likely to yield
a useful result,

Shry K. N. Pandey (Padrauns): In

DG, (Min_of 8198
Defence)

commissioned officers in the reserve
pool so that at the time of need thelr
services could be utilised?

Shrl Swartu Singh: We shall great-
1y welcome their continuance in the
reserve force. We had taken a deci-
sion that it should be compulgory, but
it was represented by several employ-
ing authorities namely the police and
some private industries also that if
they continued to have this responsi-
bility of compulsory service for a
couple of months every year or every
two years, then that was likely to
impair their utility in their new
asgignment. So, we have decided to
give the option to them. We shall
greatly welcome if a large percentage
of them exercise their option In
favour of continuing on the reserve
pool.

oft gelae wrww  (arree?)

AW O & FaT 98T § | 7 A w9
BT ST &aTe e § Ty dfuefiw
& ol aore W Gt o ot
wifgk st 7 &Y <t & 1
THw, T Wi e sEvavam &
I GO | WY W AW
firrd 7 o @ 9T A @I qihﬁ
53 § A dfndrg ot S
aai @t § I A< S W
A et § o oww o
ywar g fe g N agr Tw At AT ¥
arfere wadY wr ¥ 2 § WY agt g
aficare aet A o A<y oY feawd g
oft § & A wEw Iaw g
axrarfaw & dic & oo qrgar g fe
qTere A ek fad soy Conw femrd ?

8hri Swaran Bingh: I agree with

the purport of this question. And we
nreknpustiaguponﬂ:el:t:teeom

attention to this sspect.
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Shri Swaran Singh: The whole dis-
cussion related ta the threat we face
from China and Pakistan.

ot g s : & wry Wy o freey
¥ fyden frfreee ang@ ¥ goaT 1@
§ us afafes oz § a & &
feet aric s &R ¥ W f, i
Aqre ¥ qra g, AF AL frw F WA
wt s figat 1 agr & S voewarhy
AR R AR TR e R LS
adY w1 fs wrr v o%7 ( @ g
fi agi & sef wr3Frr @ o, e s
13 qody el & w7 97 | WA
G Ea g R § 7

Mr, Deputy-Speaker: It does not
relate to this. Those who are not

Defence Minister who will satisfy
them. I will not allow any more

questions,

. 1 shall now put all the cut motions
10 the vote of the House.”

The cut motions were negatived,
All the cut motions were put and

;
E
;
;
al

111 relating to the Ministry
Defence”.

The motion wa, adopted.

[The motions for Demands for
Grants which werg adopted dy the
;.:.I; Sabha, are reproduced below—

ing the S1st dey of March, 1968,
in respect of ‘Ministry of De-
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Dmcamp No. 6—Deremcz Smaviczs, try of Commerce, for which 7 hours
Errscrva—N,

AVY have bean allotted. Hon, Members

degirous of moving their cut motions

“That a sum not exceeding may send glips to the Table within
Rs. 250733000 e granied to 15 minutes indica

ting
sum mecemary to defray the move.
charges which will come in course
of payment during the year end- Dsmanp No. l—Mmnmmer or
ing the 31ist day of March, 1968, Conuxnce

in respect o:vr‘lldenu Services, Mx, Deputy-Speaker: Motion moved:
: “That a sum not exceeding
Dumstaxp No. 7 Dxrzncz  Bzavicss, Rs. 2043000 be granted to
Ervecrive—Am  Foacs the President to complete the
“That a sum not exceeding sum necemsary o0 gefray the
Ra. 1,07,0200000 be granted ¢o charges which will come in course
the President to complete the of payment during the year end-
sum necessary to defray the ing the 31st day of March, 1968,
charges which will come in course lﬂm:ﬂﬂf‘m!lilh'rd Com-
of payment durlnudtha year ;;‘t merce’,
ing the 31st day of March, Desaxp No,  3—Fommaw
in respect of ‘Defence Services, ° N ThEsa
Effective—Air Force'.” Mr, Deputy-Speaker: Motion moved:
DumAxp No. 8 Dormvrce  Ssrvices— “That a sum not exceeding
Non-ErrecTIva Rs. 26,28,25000 be granted to
the President to complete the

That & sum not exceeding sum necezsary 1o gefroy the
Rs. 17,00,00,000 be granted to charges which will con
the President to complete the o < in cours

of payment during the year end-
B e L ing the 3lst day of March, 1068,
charges w] will come course respect of Forelgn Trade'.”
of payment during the year end- N

ing the 31st day of March, 1088, DzmAnp No, 3—OrEEm Rrvenos Ex-

in respect of Defence BServices, PENDITURE OF TEE MmnrsteY or
Non-effective'.” CoMMERce
Dcias et LSS SARmAL Mr. Deputy-Speaker: Moticon moved:
“That a sum not exceeding “That a sum not exceeding
Rs. 83,68,36,000 be granteg to Rs. 12,7532000 be grantad to
the President to complete the the President to complete the
sum necessary to defray the sum necessary to0  defray the
charges which will come in course charges which will cotne in course
of payment during the year end- of payment during the year end-
ing the 31st day of March, 1088, ing the S1st day of March, 1068,
in yespect of Defence Capital in respect of ‘Other Revenue Ex-
Outlay’.” penditure of the Ministry of
Commerce’ .*
1612 hrs.

Dxmaxp No. 110—Carrrar, Ovrtay or
Tz Mnerarey or CoanaEmce

Mr. Depuly-Speaker: We shall now m.m_mmmm=

the
Demandy for Grants Nos. 1 to 3 and “That a sum not eecoeding
T10. under the control of the Minis- Re. 1637000 be grented to
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hon. Comimerce Minister, he would
perhaps himself have put in these cut

plement the current socialist dogma
of the Congress Party. Anyone in the
know could g0 on and on gbout the

of the STC, the Textile Commis-
sioner's office, the Forward Markets
Commission and the proposed Tex-
tile Corporation, -

The STC is a Congress baby. It
seeks to implement Congress  soci-
alism, that is, statism. It has mono-
poliseq various import and export
agencies. The approach of STC to-
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from private hands and the oatural
advantage which the country- enjoy-
ed has been convetered into an un-
natural loss. Companies which used
to export these items on an average
used to make a handsome profit of
about Rs, 50 to Ra. 60 crores, but socia-
lism has converted this large profit into
1.20 crares. JIncome-tax
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hag not been able to put through sny
business, and a flourishing export
market in this business to the tune of
Rs. 75 to Rs. 100 lakhs per month by
the private trades finished and gone
for good.

The Government has repeatedly
claimed that centralised agencies like
the STC arc best suited for promot-
ing trade with Communist countries,
but the STC has failed miserably in
promotion of even this trade. The in-
efficiency, unbusinesslike attitude and
inordinate delays have helped STC in
creating a bad name for the country
even in the Communist nations. My
own experience as a large exporter
of Indian products confirms this fact.
Anything that King Midas touched
turned into gold. Anything that STC
has touched has turned into dust.

Let me assure you and this House
that the parrot cries for nationalisa-
tion of export business through the
State bureaucracy will only lead to
a complete breakdown of our exports,
as members of the bureaucratic set up
can omly play at being merchants,
they can néver deliver the goods. 1
shudder to think of the fate of the
country if the entire export business
is handed over to these filing clerks
who parade as merchant princes,

On the import side, STC creates
problems for local manufactures by
inept handling of imports or by
dumping finished goods in the mar-
ket. STC took over imports of sul-
phur last year. The House knows
how it recklessly allowed itself to be
trapped into a bogus contract with a
petty American importer of ladies
shoes who had not even a telephone
to his name. ‘To cover up this failure
and consequent loss of L.C. Commis-
sion, STC officials ran to the USA
only to return some time later, after
having regaled themselves in Ameri-
‘can hotels with the taxpayers money.
To cover up this muddle, these
umateurs entered into ap equally
Bogus contract with a Mexican firm,
The Lok Bsbha was told that sulphur

- v
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purchased under the second contract
will be arriving soon. This appears
to have been a deliberate mis-state-
ment, as the second contract has re-
portedly misfireq like the earlier one,
and no sulphur has arrived in the
country. The sulphur scandal has
produced a stink worse than the
smell of socialised sulphur calling for
a searching public enquiry, The
STC is also responsible for the jm-
pending crisis in the phosphatic fer.
tiliser industry, The indus ry's re-
quirements are gbout 14 lakhs tons.
The STC monopolised the imports of
rock sulphate. but it has pot been
able to arrange the import: of even
half of this quantity. The hon. Shri
Jagjivan Ram is not here at present,
but he will be interested to learn that
his "brother Minister's gocialistic lassi-
tude is going to cost the country a
lot, because the foodgrain production
is going to suffer due tp lack of time
ly imports of rock sulphate, the basic
material for the phosphatic fertiliser
industry, which is now on the verge
of collapse. The cheapest rock sul-
phate in the world is being offered by
Israel, but a soclalist agency like the
STC cannot dare to hurt the foreign
policy of the l4th Arab State by im-
porting this material from Israel.

Powerlooms and handlooms are
closing down, because, after mono-
polising the art silk yarn imports, the
STC has not bothered to import
during 1966-67 an ounce of yarn
This is because it has failed in ex-
porting art silk fabrics which busi-
ness again the STC has monopalised..
There are reports that the STC has
arranged for some imports of art silk
yarn recently where it is paying the
Jepanese suppliers much higher than
the normal international price. Soeclal
lism and STC thus cannot even bar-
gain despite these monopolies. As far
as this deal is concerned, I suspect
some hankey-pankey business
between the STC officers and its
suppliers, and I recommend to the
hon. Minister of Commerce that be
better look into it
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Caustic soda and soda ash produc-
tion in the couniry is ample to meet
the country’s reQquirements, the in-
dustry cannot dispose of its goods
today and yet the STC has imported
heavy quantities of these commodi-
ties, and dumped them into the mar-
ket. The country is being sought to
be duped by a consolation that this
deal war financed by rupee payment
agreements, Let this House under-
stand wery clearly that against all
rupee payment imports, we have to
export commodities which can ang do
earn foreign exchange elsewhere.
Taking over businesses firom private
hands and handing them over to the
State, has meant only one thing, the
country has lost by way of foreign
exchange, and income tax revenue.
The only new thing that has happen-
ed is the birth, ag Mijolan Djilas has
called it, of & new class. “If this is
::fil.lllm. God help the country from

What is this new clazs? These are
the new Nawabs, (Interruption)—
Mr. Commerce Minister, I would ap-
preciate if you listen—the new Rajas
and Maharajas Wwho have far greater
by opportunities of
practising  corruption, far bigger
jagirs and privy purpses. This new
class comprise the Ministers wsnd
members of the bureaucracy,

The Minister of Commerce
Dinesh Singh):
speaking of

Shri M. Amersey: They rule the
country; their sovereignty is impeach-

(Bhri
1 thought you were

great office has managed to convert &
healthy textile industry into a sick
one. For 25 years it has sought %o
jmplement a British-oriented cotton
control and failed miserably in im-
plementing it. They have had sup-
posedly intelligent and able officers
to man this office. A cursory glance
at the list will show this. Mr. M, K
Vellodi, Mr, Nanjappa, Mr. Natu,
Mr, D. S. Joshi, the present Cabinet
Secretary and the worthy Mr, Doral-
swamy, who is the present Commis-
sioner have been at the
affairs of this office. They have all
failed. We can only assume thad
there is something basically wrong in
cotton control, whith made tfailures
of these great pillars of the bureau-
cracy. Aﬂerltrnloflbyelrl.wlr-
ton control certainly demands fresh
thinking, Like the great Mr. Kidwai,
I only hope the new Minister hag &
mind of his own and can remove
tepugnant control  which has only
brought misery to the cultivators,
the industry and the merchants. The
present great Iluminary who heads
this office constituted a cotton sd-
board conmsisting of agricul-
turists, industrislists and merchants.

Mr. Chairman: The hon. member
should not read out his speech,

shrt P. K. Des (Kalahandi): Ho is
not reading his $Peech; he is only
referring to his notes,

Shri 8. K., Tapuriah (Pall): It b
hiz maiden speech. Malden

can be read. .

Mr. Ohairman: We are going

against the rules, 1 saw some
members also  reading
but their prepared speeches.
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ot wy fod: (RRC) @ wela
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Mr. Chairman: He can make refer-
ence to his notes, but not completely
read out his speech,

ot oy fomd: cag g AH R
g AT Al ST AT FT TR S |
ara gy afgenar frangr

Mr, Chalrman: I do not mind if
it is the first time, But this should
be the first and las; time. He may
carry on.

8Shri 8. K, Tapuriah: The book also
says that a member should not be
interrupted during his maiden gpeech.

oft oy e : ATF I wogarr @Y
AT

S6r1 M. Amersey: The Cotton Con-
trol Board had unanimously recom-
mended decontrol. The East India
Cotton Association has demanded de-
control. The Agricultural Prices Com-
mission has recommended decontrol of
cotton. The Indian Central Committee
has recommended decontrol. The
Indian Cotton Mills Federation has
recommended decontrol. All Gujarat
MPs, irrespective of their party aflia-
tions have demanded decontro] of cot-
ton. The All India Cotton Conference
hag demanded decontrol of cotton. Yet,
I understand that the great Mr, Tex-
tile Commissioner, in his wisdom, is
recommending to overrule all these
bodies and ask for continuance of
cotton control, Obviously he has
vested interest in control and it
thiy one single fact which
allow cotton to be decontro]

_the judgment of the great Mr.
tile Commissioner is sound as
pareq to the joint deliberations
people representing all facts of
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the Commerce Ministry, ¥ on the
other hand ignorance and wvested in-
terests are responsible for his reject-
ing these expert advices, them the
Ereat Mr. Textile Cormmissioner,
along with his office ghould disappear.
The President of Indla, inaugurating
the Parliament's session, defined his
Government’s policy to do away with
unnecessary controls, but all this is
to be of no avail. Parading socialist
slogans, the present regime, aided
and abefted by the vested interests
of a miserable bureaucracy, are coms-
ing in the way of & most sensible
approach.

We are given to understand that
controlled wvarieties of cloth will
g0 up if cotton ceilings are re-
moved. The poor will suffer by pay-
ing higher prices for cloth. I contest
the right of this Government to speak
on behalf of the consumer. The Rail-
way Budget adds Rs. 38 crores to
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in the st of cloth would increase
the cost of living by half per cent.
“This js indeed negligible as comparsd
to the increase in the cost of lving
brought about by the increase in the
prices of other articles of consump-
tion, I would like to warn the Gov-
ernment, through you, Sir, and the
House, that unless ' immediate steps
are taken for de-controlling of cot-
ton, that 18, removal of ceiling prices
whilst maintaining healthy support
prices for the benefit of the farmers,
the cotton textile industry, whose sick
units are bravely being sought to be
taken over by the Commerce Minis-
ter, will collapse. I would like here,
in fairness to the hon. Minister of
Commerce, state that he has always
.given us a patient hearing,

Shri Renga: He is smiling also.

Shri M, Amersey: He normally
disarms us by smiling.

FTurning now, Sir, (o s proposal
of setting up a Textile Corporation
to administer the sick units in e

Shri 8. M. Banerjee: Hospital,

Shri M. Amersey: 1 agrec—hospi-
tal. The guide lines for setting up
such a rcorporation should be a pro-
per understanding of the reasons why
these units have become sick and
the experience already guthered in
the State administration of textile
units, 1 may say that growing cor-
porate taxation, heavy excise duties,
high cost of replacement of machi-
nery, ever increasing labour charges
and raw material shortages are the
main causes why the textile industry
is finding itself in a difficult position.
The natural method, which would
ultimately Dbenefit the consumer and
the industry, would be to go to the
root cause and eliminate these hard.
ships and re-vitalise the textile in-
dustry. Instead of doing that, the
-Government talks of crary economic
policies and wanis to put further
burden on the people by the bogey
of nationalisation. Various State
Governments have taken over ad-

Shri D. C, Sharmy: gSir, it is for

the first time that I ym seeing a thing
of this kind. The hon Member has
got a manuscript before him (Inter-
ruptions). :
Mr, Chairman: Reference has been
made to it and it was gauid that this
is his maiden speech, At the request
zihi:owncﬁ@k!huw
m.

SBhrl M. Amersey: Various BState
Governments have the experience of
administration of the State textile
units.

Mr, Chalrman: This ‘reading’ end
‘maiden speech’ do pot go together.
Because all of you want it I have
allowed it; otherwise, jt is complete'y
against the rules, aguinst the conven-
tions, This privilege of ‘maiden
speech’ should not go so far that the
hon. Member may completely resd
the whole speech from prepared
notes. Because once I have allowed
him that should not be treated as a
precedent,

Shri M. Amersey: Various State
Governments have taken over the
administration of sick textile units
and made fhem far more sick than
they were “‘evef before. A pglaring
example was the Indig United Mills
of Bombay. 1Its latest balance sheet
shows a monthly losy of Rs. 15 1skhs
and the Maharashtra Government has
put in an additiona]l Byrden on the
peofle of Rs. 3-1]2 crores for the
administration of these sick umits.
Efforts to revitalise these dying
babies will only put g greater burden
on the healthy units and the pecple
at large. With the pecord of the
public sector in mishandling trade
and industry, there iy a very strong
case for the private sector to take
over the entire public sédtor which is
sick, Amateurs under our parlis-
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Mr. Uhatrman: How many pages
are left?

Shri M, Amersey: 1 will take an-
other two or three minutes,

Mr, Chlilrman: He has already
taken 20 minutes. He has to speed

up.
Shrl V. Krishnamoorthi (Cudda-
Jore): 1Is it the way to ask a new

Member how many pages are still
left? It is & grave misconduct on

the part of the Chalr.

Mr. Chairman: I have already al-
lowed him to read his speech, 1
wanted him to conclude his speech.

Bhri V. Krishnameorthl: Bui why
should you ask him how many pages

are left? . . . (Interruptions).
E___J

Mr. Chafrman: What else shoulgd I
ask him?

8bhri R. D, Bhandarc (Bombay
Sir, 1 rise on a point of
it in order for an hon.
Member to say that it is misconduct
on the part of the Cheirman to ask
a member who ¥ speaking e to how
many pages remain unread?

1018 (Al) LSD-9
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Commerce
Shri V. Krishnamoorfhi: Iy is not

worthy of a Chairman to ssk such a
question,

D.G. (Min. of 8214
]

Mr. Chalrman: You have already
reduced the Chair to an attitude of
thick-skinness. I am not going teo
depart from whatever is being already
established. But it is very unfair.
Please do not repeat such remarks in
future. Now, the hon, Member should
conclude his speech soon.

Bhri M. Amermsy: The hon. Shri
Dinesh Singh will find out at the
country's cost if he insists on the idea
of this erazy -corporation that his
capital of Rs, 15 crores will be wiped
out guring the operation of a single
year. Scrap these sick units and give
a chance to the more efficient to
function in a healthy manner and you
will find that the consumers and the
country at large will not suffer bdul
on the other hand, will benefit. The
experience the people have of the
working of this Ministry is so poor,
that the genera]l public has no faith
in this Ministry being able to handle
large commercial or industrial pro-
jects. The Maharashtra Government
recently has started a move for reduc-
tion of wages in the millg that it
runs. This sort of differential treat-
ment between the public and the
private sector is shameful

Looking at all thig it can be con-
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this country is not to be used for the
benefit of these corporations.

In closing I would like to say that
man-made; therefore, they| can be
solved by goodwill and a befter
economic understanding of policies.

Shri 8. B. Damani (Sholspur): Mr.

Chairman, Sir, the responsibllity of ~

the Commerce Ministry is very great.
The Ministry has to look after the
industry, which is spread
aver in every corner of the country
and which is earning foreign ex-
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responsibility of the Ministry is quite
big and I am happy that the Minis-
try has done quite well in view of
the difficuly position through which
the country has been pamsing for the
Jast three or four years—Iailure of
crops, attack by Pakistan and Chins,
rising prices etc. In wpite of all these
things production has been maintain-
ed and the Ministry has done quitc
wall.

Having said so, I would like io say
something about the textile industry.
On the floor or this House queatiuns
are very often asked about the tex-
tile industry, Many Members have
shown their concern about the pre
sent condition of the Influstry. It is
one of the major industries af gtha
country. . Directly or indirectly it ie
giving employment to 20 million
people. :

20 million or 2 mil-

shri 8, E. Damani: 20 milllon
people, that is, directly or indirectly
~powerlooms, Hw all
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How much is the textile industry
making profit on sale? In 1904, the
percentage of profit on sale was 4.5;
h!ﬂﬂme‘GNMING,
it was a loss. The excise duty, in
1 + was Hs. 9 crores and this
year it has gone to Rs. 110 crores.
Now, in regard to production, in 1850-
81, it was 4076 million metres and in
1966 it was 4289 million metres, that
is, a small increase whereas rXCise
duty had increased by I1 times.

The main reason for the diffcult
condition of the industry is the sup-
Ply of Totton. In the last 10 years,
Government has allowed expausion
in the industry. 10 years back, the
total number of spindles installed in
the country was 10 million and now
the number has increased to 18 mil-
lion, that is, un increase of 60 per
cent whereas the production of cotton
has increased by a few lakh bales
only. In fhe Third Five Year Plan,
we estimatea that cofton production
would go up to 70 lakhs bales and
the expansion was allowed on that
basty but the production of cotton
has rcmiaTned at The level of about
55 lakh bales. As such, the prices
of cotton have arisen. It is difficult
for the textile mills to pay such high
prices of cotton and that is why they
have come intg gifficulties. That is
the main reason, Therefore, my sug-
nlﬂenhthatithveryimpomnt
that the production of cotton should
be increased and without increase in
the production of cotton, the problem
of the textlle industry camnmot be
solved. The Textile T js
‘after only the distribution of
eotton, but there i3 nobody to look
after the production of cotton.

:
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just one-third compared to that in
USA ang UAR. There is ample scobe
to increase the per acre production.
Experiments have been carried out in
this direction by the Federation and
the others ang they have proved very
successful; the pér acre preduction
has gone up. Therefore, i is wery
necessary that the per acre produc-
tion is increased. In thig connection 1
want to suggest that the hon, Minister
may invite the cotton growers, the
industry, the Chief Ministers and Agri-
culture Ministers of the cotton -grow-
ing areas ang the Agriculture Minis-
ter at the Centre, and all of tnem
may sit together and make a plan as
to what price wil] be suitable 1o in-
dustry and what price will pe suitable
to farmers and then come to a ccn-
clusion,. Nowadays there is slways a
dispute among the cotton growers,
the farmers, the Textile Commissioner,
the consumers and the industry. This
should be solved. The farmers should
be given adequate fertilisers ang ade-
quate hybrid seeds, so that they can
increage the production, It our per
acre production goes up, the cost of
production to the farmers will also
go down and they will not mind sell-
ing at g little less price. ‘This is A
very important subject and only this
can solve the problem of the industry,
which is a major industry,

Secondly, we are importing about 7
lakh bales per year from other coun-
tries and we are spending Rs. 50 crores
on that Experiments

{o meet the requirement of the indus-
try and we have to import cotton.
Therefore, those farmers ::S:h
growing long-staple cotton,

are importing, should be encouraged:
some increase in price may be given
to them.

Shri A, 8, Salgal (Bilaspur): We

must increase the production of leng
staple cottom? -
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8kn 8, B, Damani. Yes, sp that we
can stop the import and becume self-
sufficient. Without gelf-sufficiency, we
cannot stand. That is very neceasary.
Thiy is the crux of the problem of
the industry, I have expressed my
views and I hope the hon. Minister
wil] look intp the matter very ser-
iously. Two mills in Bombay have
closed down, eight mills in the South.
in Madras, have closed down, and 40
to 60 milly are on the verge of closure,
This should be taken into account.
The present condition should not be
allowed to be continued,

Having said about the textile in-
dustry, 1 would like to say something
about the State Trading Corporation.
The STC came into existence some
ten years ago, and in ten years, it has
expanded to a great extent. In thke
first year, the business was Ry 9.19
crores and the profit earned after
meeting the expenses wag Rs. 64 Jakhs,
Last year, the business had :cached a
figure of almost Rs. 100 crores, but
the profit earned was only Rs, 424
crores; in other words, the profits had
not gone up accoding to the ratio in
the first year, '

Shri 8, X Tapuriah: Being a socia-
listis arganisation it cannot make
money.

Skr; 8. R, Damani: That is not the
consideration, because there are cer-
tain other things. The main thing
which I would like to point out js that
they are handling export, According
to the latest figures, about exports, ths

handled by the STC is only 15, After
ten yeary' experience, with all the

‘facilities thay the STC has, it hag besn

able to handle only 1.5 per cent of
the tota] exports. ’;hererore. 1 would
suggest that the STC should make all
efforty to increase our exports. Thare
are some industrie; which are at pre-
sent in difficulty and they cannot sell
their products, For instance, some of
the engineering industries are cloaing
down, The quality of the goods pro-
duceq by the engineering indusirieg in
the private and public sector is wvery
high and these goods could be sold
and could be exported. So, I would
suggest that efforty should be made t0
export our engineering goods and
other materials which we are manu-~
facturing here and which are in sur-
plus here,

So far as impoits are concerned, the
STC has handled imports of the order
of Rs. 80 corcs during the last year.
These items were mostly meant for
the consumption of industry; they were
either raw materials or plant and
mmchinery. Side by side, however, we
see that some of the items which have
been imported are already surplug in
the country. I do not see why there
was any necessity to import such itemg
as were surplug in the country,

Ap hon, Member: For instance?
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these figures should be given sp that
we may hive an idea of the profit or
_luslnlmmmdexpom and " we
can thersby sppreciate the working of
the STC., Thig is a important
suggestion that I would like tp make,
r;l-uuu these figures are Vvery essen-

17 hrs,

At present, we are more interested
in exports. Demand is very slack.
Therefore, such institutiong can help
in increasing our exports, I think

the Minister should look into this
matter.

Some complaints have appeared in
the papers about the MMTC, It has
been said that consumerg are forced
to purchase copper from them at
Rs. 12,200 per tonne when the landed
cost is Rs. 9,000 per fonne only. The
point is that they want to pass on to
the consumer and ultimately to the
indusry, the charges incurred in gett-
ing the licence and so on. I do not
know how far this is correct, 1f such
things happen, they should be put a
stop to by the Ministry, I know the
hon, Minister ig very atrict in these
matters and T hope that he will look
into the matters I have referred to
and take necessary action. With these
words, I support the Demands,

ft Tm e g (=T
atw) : gawrfe aleg, § uty Y sqaar

STt E | XF AT gEA A Ao Y B
TR Tt F¥ aw gt & 2

Mr, Chairman: The bell is  being

rung—Now there i’ gquorum, ,

oft siveeg ey (SOFIME) - AHT--
afx wglxa, x& wre wfasw g
¥ worat o <X A g ¥ 4y vAvy
v § fe feft ot 3w A wqfe
zq & wifpeg i s« fegfa
¥kt R go ot &
forky wrew & g sfegre Y e o
&) i T wrgeT 1 Wt ¥ e A

D.G. (Min. 6f ASADHA 7, 1889 (SAKA)
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71 A1g o1 & T agEr T T a
 fafemr sgarr 91, 97 w1 T
1797 ag w1 i arr oY ufqw swseqr
I3 W, A gw  axfgere) &w 9ry
It F wm AT F s W §
AT WA AreS AV §7 qpt € qaqig
¥ wifiw g1 §v wedAT wafs a@wo
qARA T | WG B g1z g7 fr Sresaw
T wWGET F AT gAY TIm ) oy
fis ag o6 912 7 AW F, AELT wRT R
WA qg=AT ARAT 911 v qpE
WEGAT § Wi qrar ar wiaa
H AT ArA7 AT REY AT AT ATEAT
* afry v wa quu wiws G
a7 fazii # gy waar qur gf e
fagAY srEre. ¥ firgema &1 wwt & agr
wR AWt wEdT A @ gt o
oM ® gz W7 wror gwt i aren
fz aT8T g A F grfAe ¥ wE
H oray ute fam aaq gz & 1o
& g gq % sumfug afw qfr €1
wE 4T qg ANTHIE wF TEH A e
g &1 war aq, Xfagrar ag feaxr
g, foes mgr ¥ g &wiy warg wt,
Tl §F ST &7 FTerd waray aqr fw
ar ferad mee % e & m% 9F )
F gorma srag RO EE T KA1 TEATE
wiT Tegd TATGY UGAT A7 S WRE
& a9 oA 3 sfrr @wa ¥
g

e oo g T § fr sy
g7 ¥ faoger farlm 21 & wwwe
g fe <1 ot =d aw wrew W it o
T O WA F e ¥ ey g e
“ ww figere faw @ dvw v s
IR g e T TOY X %
ot ¥fer ga s ¥ T oyt o
a§ wreaTen wt firstor e ferat ) Wy
faafor s ¥ o 3 & form K qw
e dc g ng e wrcr o waR

~
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[t sfrrex wiveer)

30 g W, WX sgTarT §, wod -
foysq & #ATT 3 I oAl whaesr g o=
#1 AW AT Wfghr 3w Gwg Wt
azt & WA 4 AL WATAT H aTeT oI
AR AMTETH N Tazrawre
fagardfe srazsav oy agfani
frgevm &1 @1 gar sv2r  qgAar
onE w:A 4 WA #r g7 safa
¥ Fr oAt A ag faqre fym fe
WA IgmMeNixrgr 3§ oinsg
W1 AR FIATR ¢ 1Y 9Tt Aaw I
T 1 747 £ Atf & aavast fwgr o
wrra ¥t ¢ feala 3 =1 S e gey
x! A7+ qha 2 a7 fagwii 5 # v
fefase a¢n * &1 7 A g1 o*v
fegma s alr ¥a ganr ¥ ga7 frey
ot ® "fzar qarw w0

# g A0 wiza T owmw gs
fyxgawmsar At fo gz g go oy
forr Amm GrAAE 3T IUT I ARy
AT TMA (300 FNT w@r os=fan
&g B o1 w7 owwT H 95 ogw
afgggn n fag% 1520 a7 86 3N
w1t z3dm feat &, & saaar § o7 o
Wtz v &t foug ¥ g € @
w71 At iz oivr wmy wat afgr
fa kT azyan | wva & oz (A5 woar
argert f ot AvETYR e afy b o
w1 WY X8 e # qdwm o Pear
Ty af= a9a An " dreAty @l
aaq vy {3 § v aeer S
# 3% #Y eqy Prat v 1« wrew A w o
106 B8 af yaw & fogir Tl
AT T W ISR IEW FTHAITY
# wfifasi ® g waa et e
an oman ¥ Wt oW we ¥ faaft
aqxr w7 quegy fyar §, e fear
) swwrR N sA N Twer
! W T WX gty W e

ZRTTT A1 URGE o q2H § @
& anam § fx sqfedegy § on
Frorarex $) wTx & W fw gw
a1 Y s oy 372 for o U WigER
* 3y, of v Iz ¥ FT oW A
Fageeefv Fargoly srme 20t ot § W 6 o
# ggin foady fakelt wwr g ewr
T §1 % wf g amd
T AT §) W FAT GE w1 F
N AN A X F oy e fid fis
T AMgTr 379~ axfwarg gn
¥ ae® ¥ 39 gqfae % g fent faoly
q&r war &= &y £ W ©F am
Firamar sroeir oY e &, ¥ ar wy
wRTAT "M A Swed ) Ay
# Wiy agew N ww e W fw
T® T AT € meedt IR e g3 oy
afazm 7 foreefy fadory Age &1 wodar
feay &, wov Wi 2% KM AN
fa@efr war amr o oY €Y £, AT ww
q O i g A A ANTINT T
ow gfaz v 7 Tw cadl feAN AR
ot wwy & Ty, faasdr (adeft s W
= A vogm fear 27
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arfel & fodt gwrr & ag@ft g fawre e e wea 3ot WY @

T e § W T I ¥ qr O I wrrwead § ST W ogw 7 o

%7 qv-Z-¥z w1T § I gwe il & w v
fraa dfxwra2 §, o ¥ w1 qravwar
& YR A firdr A Tg wma w1 wrwr FSTHT
Zut W & ary 3@ ¥ xR fafyrg wma-
zox  wr awy § surnfos dfeat
st A2 w7 7wd ¥ Tw WET W
«fy ar armar wr ofww R W
ww wff fear &1 & wwwan g fr o
traA R RV e R gew i T
wat fedt 2w & W€ s wafaw
aqu  sfew o awifer
gwz ¥ wro ¥ IqE-ged R
g A o A qT gAT W wE=
2 it gn 9w ofdfeafr wr w19 23r
wT gat WY & ;19 few g i
mraw wWrr mwa o

§ sowar ¢ fw g aifwardie &
T % grU TE AT A =W FU
awx #1 0 swafor fagaw & ww
T FEH ¥ §TG ST qes § oW
ag & v ¥ awww § fw g fow
st ¥ ey %z & few a0 T oTw
o1 wrd &) & awee g fe g
fafww garerwt & or g arfoow
ufex wIw kT @] E 37 § g wOwAN-
wrt gfw. 7% cifier qRvegy, g
wfgd fe & v oY T af et w1 wiw
FoT FLFHT 2 F w19 wax smrarfw
AR We A€ |

% grg & @A @ wew ¥ Q%
TG AN WO L | g W
# fr swote gt & wf 2wi st—ww,
fee wriefy, gercy, e Wi et

wifie W—fra, waay, oy dtT sl .

wift wrgw Wz wiar s W
¢ froir folf ol sl wew R
wt W xx gun, w ¥ g 7 wew Xl
ot wew fow, ST s o ¥ €0 WRC

g« T« Wi ¥ 7w
® wT A sreqr Y fis  gwote
faer 2wt WY ¥ OF At W WT, €
qAT WT AW IS FC AT IA AWl
1 X7 137 w0 frata e Wt In wiee
w T w@ # Fifow w3

¥war gw w¥ g § god
sl q7) foey qurew @z @t &
o N gw  Prafr wedr wig &, gw
7 ¥ wor o ¥ g Y Frwera wrgh,
wit & ¥ g wreT g ar Awr gr 1 faew
% arel & wied €W ama w1 QR A
9t fag vt § fx  Zdtvaw wagery
¥ gt g o A Y G g &
frewrr¥fafa g 12 v wq@
w1 v TEr § A< dwart el ¥ wg
el 97 S A w@ € Wil
2wt w1 ol ot aret AN B gw
wfewarxa 71 qrar &, wW TH 9T
awa wwa & gfe garEr IEY 99
HIREE § VAT NIRW, S
weq, 9T A faw wedt §, Tw o
% I w afenwrew s &1 & qoaT
wrgan g fa s gt feelt o & wanan
§ e g v fadwi & Y w1 gt
w2, forw & gy Jwarer A et =X
wix fedvit oo St 9T 99 | oTw
wery ¥g wawr § fexeg Afe &
af crdm foent =1

17.17 hrs.
[Mz, SepAxes in the Chair]

qrE ¥ TAWN OF AW g
qeerT ¥ qw wgegw frdg fear—
T@ X vk T Wy fwar, friagoer
foar 1% fellew won g § fw &
% for wi wiwow Jwrew ox gt
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[t sfwx araw]

g Ia 1 v e
X wagd wrforsy sefr A qw@ @A
w wrerwe firar ar fe w97 W A
aft feqr sl ¥few Sw & T
Y WY WTRIT ¥ W ¥ qwEA
w faar ot 3@ www g7 w20 & gada
#H wefrr ot as 7g fear nar fe A
Ty W A ey gw ag-
Trer ¥ warr & fadw¥ & Swy g
f 37 ¥ faafe % @F &y 9g%m W1
T gEt ¥ & pered F I ¥ e
@rerr ot afaaifmar § et o sfegt
# w¥ w awdt | Afwr wiforsy werrens
¥ a0F § N FaE dwr #r o€ §, ww
% ¥ wiwt far ¢ § fe vagEnT &
T & g WA F gwrk Faafr &
s sfaws 1 qfg g€ O, FfeT avq==
¥ Iz & 7 woat § vy ow W vty
# gtk frafa & 15 sfawa Wi g€
% srar wgaT § v ot wé-wifeai
T erATaE qeaved T wifeT wr
GRATAT NI AT | ¥47 & G& TR
&G ¥ faq Amc & e I v wr
wwqeE FT & T A Ao #
{? s qwyEaw & ag wmer W1
wwT ¥ © v 1w ¥ T} fagfa &Y
Wearga fawar st werdg see
# ze @i N wfadfra 4 a¥ §
%, dfer wiwd aY fasgw (@ &
faa@a § 1 wie¥ agwary § fe s
w7 2w I A & wig gl faaty
# wrot wray f—qzg Afag—et
gt

g X ag aq fear § e gm0
) dwwdiz T ¥ 5100 wO¥
e & frgfe wy qrdw, dfer qf
o % wRy § wiie & ey § e
v wd g fomfe e gt &, few
& wayRgeen€ ot ¢ %k tw ¥
gt egr el # dxra Tk IRTer

-1
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_fj’!p
1 w‘iaﬂ'i‘"
| %:i*iia
i”;%a *ii -
3’5 ﬂ iaau"’l"w

ar ¥ W

g O wvew T wig ot § fiw #
= s mi

wow spew A, W, 9
afeg

& oy firdz &% o v f yw R
& wrr At orfose gawg A swwafax
w R, wor 19T ug frar §:

“There has not been any signifi-
cant shift in the direction of
India's export during 1966."

1966 ¥ weex garh W firfr Aifir
w1 ey wore # ot fowr WY
foreft & 1 T g O & BT g AT
ww A | & O §RY gw A o W
woor ¢ f o welt ww fowr & w0
qfrwdyr &1 WHY & g wT WIN
g v aw W frdy & fis W @
o it fatet & WA W v
£ o ot it & fleg wene ¥ wRT
Pt forg Wz Prw et € 99
W weye Ry o e Qo e
wyreT g get Wt 9w et U
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! mfewr w1 s fawAr wgary
9 & &7 24 T g ¥ ¥ famr v
2 R AT, ®W F WAL TF
waddY g€ o 1 Sw ¥ =T ot Wi
FA AN A TR AT TG
o 6 o fean omy wefog & gart
HATRT & 6 A %Y favig ey fir 2
Arw 59 gk daw da wUA
Wit ag v vk F o § Sy wan
g | ow dor ¥ Ama 2037 ey
wafa g9 FHA 51800 T T
ft i ¥fer v daw ¥ AT § fog
forat  qw s1800 ¥I¥ ohm &
wrw 1 W T ¥ wwqfafw
figw & w32 ande ow ) feg st
3% ¥ Frg o wE Ger ol & amedw
fag fie forr ®1 gy I AT ®
st AT € Y wr gfems gaeTw
oA ¥ T F gow ¥ welr =
fardr g & &, «¥ fauda wA=w
feg &1 orw A v IR Ty B
ot i sa T ft s WA
a1t gaw At Foceh fma a1 S
e grgie X T o ww @t
o T DAY w7 wgEw aw fE oY oW
¥ depheT & wEw Wmw O AW

8230-

ot mft &, sfw wff 9T

“They are surprised to find that
the value of the import licence
sanctioned was not correlated with
tha value of material actually con-
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[ st )
W W ®T IPIX FONTE €25
Fwpmi:

“The Committee do not consi-
der it 2 healthy practice (o issue
import licences for the raw mate-
rials which are either not requir-
ed for the manufacture of an
article ordered or are jn excess of
requirements. In their view such
.action of the Government are not
only irregular but alsp taxes the
foreign exchange resources un-
.necessarily."

qeqw AgIRg, KW F wATay gfeww
eIy SR T oy ©y ¥ gmfes
g &1 c@ waen A fefaw ¥ &
w e W ge ¥ I ¥ oA A
oy wir Y & faevfon o § fis g s oy
Ty W W ToRw oot §or @
B 97 w1 fawge aysqy v .
golw Qi §, xafag T oA
fawfor & § dowrs 428 # 3w 31
qY:

“The Committee would like to
suggest that in view of the diffi-
cult forelgn exchange position it is
imperative to conserve foreign
exchange worth every rupee and
hence the Governmens must care-
fully examine the actual utility of
these show-rooms, Those show-
roomy which have not justified
their continuance py the result
must be discontinued, The Com-
mittee feel that mere transfer to

STC would not solve the
problem.”

T & WY WIS wew AT, A
&1 o wr s &

Mr. Speaker: In a minule thie bon.
Metnber will have te conclude bis
speech. Firstly, his time is over.
, it is time to take ap the
half an hour discussion,
Shet Shet Chand Gool: 1 will cover
a8 much ag 1 can todsy. Thenm, I will
-cpntinus my spesth fomorvow.

Mr, Bpeaker: There Is 2o iime left
for him. He haj already taken 37
minutes, S0, there ig no question of
continuing tomorrow, He has to
finish now,

oft wirwwr wvaw : wgi aw fF &
a8 T arveT § 9 ¥ avg ¥ 5 w0y
U gw fonfrm sy wr v g
I X ¥ F WA TET Qi TR
¥ fag & afww owezw w¥d wr
ax &7 § e Jww art e § awr
% syfer & ¥@ Wi &7 wraeon feor
fie aw w1 whiww dfefeity fad
O @ w8 X wyr fiw gl W ww,
§ ®OX ¥ W W NiIw ¥ fag g
wwar fom w1 @ 39 TfY R, Sw

o ¢

oft a¥1T ¥ @y A ¥ gww H
afsrrs qaTIza w XA ¥ wyr § fw 3w
ot g7 Twre ¥ Ty Py fir wvw ey
F w1z wr ft 37 ¥ wrey vew ff wé
&

wsny WERY, X9 f4E & v
ot arfere gurers ¥ wrdt §, v X
1965 ¥ EATX WY (oW £ g 1386, &
FAT T F ¥ oYt 1966 ¥ weT
1658.7 Q¥ ¥ ¥ (=W § 1q )
wx & ag fr@Ty von wwm § fs 1w
w1 Frvew feay oy i o pa?
srara § € v Tl andfiy, i ow o
& wiwg gt wnd § fs  goro s
1386 ¥ ¥§ ¥X 1659 % YW war }
waty g o ad oy dfefr § @
583. 8 FAT X WG *T 664, 4 ¥ONW
gy

www TP, (W fatr & faker
von W § fr grd W et §
I ¢ fax ¥ frerc'fon o | oo



233 e)
werea, & wgwr § o @ drane
Sawz dx % feqr w1 2

Mr, Speaker: No,

The hon. Members may now move
the cut motions to Demands for
Grants relating to the Ministry of

Commerce, subject to their being
otherwise admissible.
Shri Yashpal Singh (Dehra Dun):

1 beg to move:

*“That the demand under the
head Ministry of Commerce be
reduced to Re. 1.”

[Policy repardimp import of cars jfor
official use (1).]

“That the demand wunder the
head Ministry of Commerce bhe
reduced to Re. 1.

{Peolicy regarding nctionalisation of
foreipn trade (2).]

*That the demand under the
head Ministry of Commerce be
reduced to Re. 1".

[Failure to check rise in the prices of
textiles (3).}

“That the demand under the
head Ministry of Commerce be
reduced to Re. 1%,

[Failure in protecting the inferest of
consumers in basic consumer in-
dustries Dy not opening the mills in
the public sector (4).]

“That the demand under the

head Ministry of Commerce be
reduced by Rs. 100"

{Need to improve the working of
she Khadt Commisrion (8).)
g h

“That the demand under the
head Ministry of Commerce be
Mtr!l 100."

{Need for dncwpmm of free mdc
g n Kendls (1)} :

D.G. (Min, of ASADHA 7, 1889 (SAKA)
Commerc

DG. (Min. of 8234
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“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.*

[Need for better orgonisation of
Indian exhibitions abroad (B).]

"'l'hatthedmnduador the

[Need for reorientation of policy re-
gording export of tea ang jute (9).}

Sbrt Shinkre (Panjim): 1 beg to
move:
“That the demand under the

head Foreign Trade be reduced
by Ra. 25,00,000.”

[Futility of participation in  inter-
national exhibitiong and fares (15).]

“That the demand under the

head Foreign Trade be reduced
by Rs. 100."

[Putility of participation in interma-
tional exhibitions and jares (17).]

“That the demand upder the
head Capital Qutlay of the Min-
istry of Commerce to reduced by
Re. 1”.

[Foilure to improve the working of
Minerals gnd Metals Trading Cor-
poration (28).]

“That the demand under the
head Capital Outlay of the Min~
istry of Commeree be reduced by
Rs. 1,00,000."

[Investment in equity Capital in the
Sugar Corporation of Ugnndg (28).]

Sh* Ramavatar Shastri (Pntnn) I
beg to .move:

[Failure to nationalise export trade
(30).]

“That the damand under the
head Forelgn Trade be . redused
to Re. 1.” SRR Y cemen
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[Shri Ramavatar Shastri]

[{Slow rate of expamsion of ezport
trade (31).]

‘“That the demand under the
head Foreign Trade be reduced
%0 Re, 1."

[Failure ts pay adequate attention to
keep pact with the gocialistic coun-
tries in foreign trade (32).]

“That the demand under the
head foreign trade be reduced to
Re. 1",

[Dependence ¢of foreign trade mainly
on the capitalist and imperialist
eountries (33).]

*That the demand under the
heag other revenue expenditure
of Ministry of Commerce be re-
duced to Re. 1.

[Failure of the Government to take
over the closed cottom milly (35).]

of Ministry of Commerce be re-
duced to Re. 1".

[Increase in the price of textiles by
mill-ownerg (38).)

“That the demang under the
head other revenue expenditure
of Ministry of Commerce be re-
duced to Re. 1”.

[Neglect of the development of cotton
mills in Bihar (37).]

Stirl Sequeira (Goa, Daman and
Diu): 1 beg to move:

“That the demand under the
;:ldfwd;ntrmbentlmw
.17,

[Failure to give incentive for export
in the form of freely transferable
import and exchange vouchers
(48).]

Shrl Surendranath Dwivedy: I beg
to move:

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100”.

[Failure to take steps for nationali-
sation of foreign trade (68).]

*That the demand under the
head Ministry of Commerce be
reduced by Rs. 100".

[Need to take over purchase of jute
by State Trading Corporation in
order to assure fair price to jute-
growers (89).]

“That the demand under the

[Impact on exrport trade as a result
of devaluation (70).)

[Failure to effectively regulate the
prlu.afm and to decontrol
.-oloth prices (71).1

“That the demand under the
bead Ministry of Commerce be
reduced by Re. 100".
[rmnmmwm;

solution with regpect
spreading in ootton wills

]



€237 D.G. (Min, of
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Shri Sequeira: I beg to move:

“That the demand under the
::d!wvimtrmuuducodto
. 1",

[Need for faster availability of ex-
port incentives especially drew-
back (78).]

Shri K, P, Singh Deo: I beg to
move:

“That the demand under the

. head foreign trade be reduced
by Rs. 100".

{Fallure to safeguard the Indian ex-
ports to West Germany (75).]

“That the demand under the

head foreign trade be reduced
by Rs. 100".

[Fadlure to take steps to counter
Pakistan’s gftempt to cut into
Indian trade in Islamic and South
American countries (76).]

“That the demang under the
head Forelgn Trade be reduced
by Rs. 100".

[Futility of participating in Turkish
Trade Fair (11).]

Shri Ramavatar Shastri:
move:

“That the demang under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced to Re. 1.

{Failure to pay much more Gttention
towards handloom industry (78).1

I beg to

[Failure to stabilise the prices of
cotton, tea, cardamom and rubber
(.1

“That the demand under the
head Other Revenue Expenditure

ASADHA 7, 1889 (SAKA) Conversions in Bihay §238
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of the Ministry of Commerce be
reduced to Re. 1.

[Unnecessary expenditure on Khadi
and Village Industries Commission
(80).]

“That the demang under the
head Other Revenue Expenditure
of the Minisiry of Commerce be
reduced to Re. 1",

[Failure to nationalise tea planta-
tions (81).]

“That the demand uynder the
heag Other Revenue Expenditure
of the Ministry of Commerce be
reduced to Re. 1",

[Failure to develop cottage and small
scale industrieg (82).}

“That the demand under the
bead Other Revenue Expenditure
of the Ministry of Commerce be
reduced to Re, 1",

(Unasatisfactory progress of handi-
crafts industry (B3).]
Shri Surendtanath Dwivedy: | beg
to move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.”

[Working of Khadi ang Village In-
dustries Commission (B4).]

“That the demand under the
heag Other Revenue Expen@fture
of the Ministry of Commeice be
reduced by Ra, 100"

[Need to develop Powerloom Indus-
try (85).]

1731 hrs.

*CONVERSIONS IN BIHAR
ot giae wre e (et Awe) ¢

e gy, Ty iy & snfeww

25(1) ¥ @t & g =wfer w

“Half An-Hour discussion,
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(st waT w1 xea)
wi XY "o §, e s & far
ot ¥Yawt a9 37 ayr—aw & fay
Wi T WY A1, gumy gEEY, TR
fadiear ot §. fs agt 9T gx oF wad
waaT % w9 faw 94 ) g gver
wawar §. IR wd w1 gvAr gwar £
agi 9T AT qrEd Few wem @ &
TATATA AAT T @ WYT TA swO
wre # 91 dwei-ere-frwae
2, 4328 F, afer g1 & wfalom W
Wy aga ST £ qusA
¥ Wt wwE W T AT e gAY
QT R QAT TR H FH FT @R |
T T AN HqH A4 F KW TS,
R ¥ IMT FQ@ ot Ig F fwdr wr
warafer A dr, &fwq, gow "y,
W W WTE A A 0w Tar qgIAAT G 8,
I i & agat w1 a5 ow g & e
TATC AW ®Y AT ATGALY §, TART AT
feqr g

AT GHT aTgT F—WHONET §,
go %o ¥, Filer F—wraTR, FOET
wiwst ¥ wET 1227 W@ 99
wrgc ¥ widt §, wfww 57 & warar v,
wrT, g wify, &% o7 § a1 %
TN W WICET WTAT R, 3N &
WFETHT &ATqT WTq A1 0% ®/TA F 30
®Ux 597 & sawa T faewr-fawaia
w¥ W & | wwTH ¥ ww F T fadwy
wir gt femade ¥ &7 ® @ .
fagrT %1 oY feafa gt avwé wif @,
g At wawT §, a9 e foée
wa §r M Wy § o7 &
vfex § faaw wr %1 aff fowar @,
faa® gra wea +ff §, 37 @ sfEaay
FT ATWTTY BIGLT I51 F T WA INET
wd giadT w1 w fifexr w7 W)
F WH-THT 97 Wrey F T E A,
fadeli &, agy w1t Fnfewws fawwdy
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wgi T qgw v § aqr  aroleber 9
- agt weadA wE g ygr § Wi dwr
e g § % urt ww v ag 0w
T N varaw AT g e
wfsTar sTawar )

agi TTAT ¥ g &7 AWy w1
st deafzr @ &, g % ¥ §
Zwrgr FTAT & YT wAT xrar § 6 INT
Sp &1 g fadm faa® ox W
HES FEHT T | IT FEAL IT WIGET
1 fem ar &1 T & AR FEA
WEF 9 T W E, o wagt O
aEt wfmr 7 agr IFA froenwe
1 fag g 1 1o (%o w1 w1w @y e
& fagr ¥ Alw faredi & fisar w wr@—
gardY qme, T W7 qrees faw
xgt 9T fapdr wifrdt & =ftr @ 2
zigaw efana & st @ 8, o/ av
T Ahy qraT wH FT G E |

woT g7 § agi ®r feaft w1 a1
sQ & fog, dew wigfan & fag oF
AT € o), IF T wyAT foe § 0w
qar & Zq fear &, fxa¥ 7w wrEw
& & wre Ay a1 & oy Iw wrEsr
W[ ATH JATAT § | AT WYAY &l AZM
EATAT FTFAT AT, WA I &7 w7421
fo qn W1 $SIWIT, e AT fa@rar
TN € AW §-—AT] WZAT, @ AFw:
AT, W WG| AT IW A WD
weuy & a1 % faur WY qa ST A
T, a4 AF T A GET qo7 §, Farawr
werd figar war ot, 37 & Wiy fawsr
Jgh NN wE uf) gw Wy o™
g Y ge &1 ¥ a7y fae § OF
% wir Y WgE T qg wAwwa g L.
A% gyow, Vo a7 | gt 7T 77 FWO
% €arf waTEy T, Yo, Ne WS~
s wrrafarat ot Sank worer ran;, R,
Mt wprE—e wrefwi & turé

— |
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AT, W ¥ AL W 15-20
Y fae 31 7 & gofaw i
100 wrefea} ®yagi a3 fnfraasy
w3t § 1 TZ A OF aAgEIE N
) ueft qeat fagre v )
i¥ fecftfafncer & w1 gqor
¥ IFA A WiEF AW, ITH
cow faw 7 250 & w0 Am
A OwATT AT | WY gD (ORw
& qfae w€ arx ¥ aiw gamt
¥wa ¥ wawn 5 gAITAAY FY
ff &, st fe gt oC &1 T0
1oz @ far€ asr war ) k-
TFEANT T W

AT Y TEY, T v 9vEr A
A & seaarer Y § o oW A
[ ¥ TiaEaT gar, JW e Rgw
o1 3w w1 fomr mam ) e
¥ I %t wwd femr, gwwr A
» T AFU' ¥q AWH
ro% § BIET THo Hio TR, TE
5t 97, we ygeg, vt fana
TRE | o iy ¥ w7t T A
7w, gt gfem ) fatd
[ WTHIT ¥ IH BIRCAT q41 &
faur 1 ¥ qrxfeat & wreAl A
nagi IFrer v g, vy
AT & wrd wai § dYige oy
% 49 & wsrdwat §, ¥eT o7
e ¥ sty g3 qezd 9m3 §)
oy dar gho §, TTETH
ot ) X folr & wowwt gy
T wrgar g fs we w1 @
WY 9§ 9T wgw TgF ISTAT
' agtaT Wt Arretey JY feafr
awht §1

MW WERY, west aiew ¢ e
rerétvy % gr faalt fgew 3 wrow
gy WY wyfer ot ), 3t g
gt Ie WY $wrk o @, I W

difary ®Y qwwcATZz ®Y ¥, IAW
Fwifadr ¥, qw ¥ wfe gmedt &
AZTWA T AT JEAT Y AT Xw & oY
T[T  wWITH® FARX WAy ol o
“afe ¥ré wyfiee gt woff & daré o
& @ o wnt wrabw A R R O
g% ¥ YT B IHAT §, WTG@ ¥
Fvga 2z &, ¥fwr gw g ow ardr
® N1gT € fw 2or w7 awrardy € vy
evzar wifgw, iwat & 7@ w1, W
® Ta W QA w7 ATAGI FEL
TE T 34 TF CAA qf @d7 7t w71
bulcl

o AEe, WreR Ifd § A
war § e faa Wt wyoa-ffreas
famara fagreH na &, v i @
frwrer T wefglr1 o T WA qE0
g &% fz¥ § Fav wgt g o frafr &
AORIT WG IR wd HOAL
fosdr 6 mit ¥ N wexd gr ¥, WA
wgA i A s g ¥ feed uw
i #, 3q &1 e v & fow
Fgn wfga alra swimqaifwa
ot Faver § A€ aw § ar feEr
qw A AT F | XA AW & G
gfe gow ¢ ®OWD Y a8 T e
& A fe ¥ A7 fawadw & sAwr
mfzfadta od-maw &1 @ fad
% gt w7 § fe o Aror-fawrdy
wY Fwrey ¥or Py 1+ oy w1 whwga
fawrtre § 99 ¥ 9T ww  Twar
wiigd, I Ttfadia ¥ o AforewT
TATHT TANT §OW WGk 1 W ww,
&7 ol wrar I A wrr g, ag ..
I ¥ wfw | fofgz @ wad, afew
oy wrerw & fastege won wifg 1
HOHIT I B1T &l e Foraer Qar
TgT & wiar §, W 12 O T
uree fgem & wrar §, S Wt dar
fasfraaw fowerlre gra wioy & Wi
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=T wxT ww o)

w0 & fad arge { aff g wifgd
ag ¥ivwgT fefewgs « wr wir 81
R qra 9 wry § Forat fos wpin €1 vk
¢ fr ag &t g & da1 o § 7y T
TEI® ST ¥ agt & Femraw Juv
o WgX 1 gafe argcw dar wrn
T FT 0 wfgy Wi amg o S
Frveréra g o wredit ¥ fIgea™
RA WA AR gy N T wED-
Zqur w1 Witz wfeww § Foad og
Ayt & af g, INF WIS
Gt snfaat § s ag ag § fr ofere
Wi, 3, T CITT &I G A
% 3° Ugw ad & & o
fw ogi 2w ¥t geer  qaw gL AW
*Y Thar &1 qarw ), F vy wfew
& wgm & 3u & FTTRE ST TR
I} Ag VT ¥ 6, IG &7 FORLR
wg T ¥ g N &, xR ¥ fag
*Dr 1 ¥ waw ForAM Wiy Wt
7g dez ymEey T AW AT AR
&Y swea g1 wreAy fora w1 fr S
w T i g

JUNE 18, 198Y  DBihay (H.AH. Dis) Saqq

w farsre ir wifgq g nff Qromr g
dar for b awr ¥ wyr g7 ¥ & fodt
Y warfer wr g Frar ol § For Feelt w0
oYY wowEry W AT ¢ Agt IRXE
W ¥ @Ay Y ooy frerd § wwre
wOr Y g Fraar safasrc ..

, oo wghew ¢ &9 & faro TR
agt 2 fas wfvaw gz difag

ot fiwe wave ooy - & a2 989
it aodt ar7 o § o fadrs mmal o
arr draz 3 Oe 2z Gl &Y nfd &
Froor 37 1 AT ALK Ko A IA®
vaafs «fr €1 s gy o Y ™
O T o7 9 wral § ) ya ¥ am
g WA Any ao0 f avers i feafs
s ¥ % 39 & 9@ A 9o Wi 13
zan g fwa & fx afcfeafa o grr awis
e AW 1

9 ¥ $.u UG XA AT § -

“gy A 7t wfgw [uw gwr AX T
& Umr  sqfay aec@ gfa an
fhfan; arata ¥ wafan ot &a
(dwradr s dnr), fum an fe &
q* 30 ¥4t { g wy, ey &% far
¢ & ¥@ ¥ Al afar, @
Fmadfgra e g, g 87
ey & vy ofaTed | ¥ Eelag M
arer & s & v O @i ofads

Mr. Speaker: There are about nine
members wanting to put questions.
Therefore, no speech is possible. He
has already made the speech. The
others may, therefore, put one ques-
tion each, so that the Minister hes
the time to gnswer.

o finx goe wret  (wefrg) ¢
werw agRw, & @ ger W OF W

Aeer f A swcag e R TE ofafafadl, 9x €1 wre fadnd
ax fwdr oushn e s riqr @er I € wavvay wiw @
wfaeq rawr o fomeal Y A o e

fafaa ¥ faaw & €7 ¥1 7 HATHT ¥

s urge fear omar § oY Aeww # ary ¥ Firga s g s wra ¢

e aNT % WA afeREr i §e 7
g &t wraasrd fr s qw W
o feafird¥ qv o7 swTw <F ¢

Ju *1 wRky ¥ g ¥ dar amar §
W XF TerC o qrarey w famr
_:mtfwufnutfmm
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frrelY Tnqr Buitfias qradt o
® wfedt & wgim @ forcomed
i st & aogi & fay aer
REw kel arov ANt I G
¥ fga s aq famrax  fe e
wdifay ¥t &) . cad Fordrr
: frg A gt ¥ fortt o WY
¥ wad o ? xatiy cat aeqe Fhar
g5 oAt NqraRE. ..

Speaker: He need not read out
hole thing. If he reads out the
thing then he will be taking
the time of the others. He may
aisk his question only.

it frgwerrc qresft . Glar AT W
'

& mrar-qar avgw ifaw” AmE
¥ Al A1 W IAET qeatay
#gza if 83, qm ¥ fadl
aft e A & qrEld, @A,
o g afiafN A i s @
7 TYATATAT  €FW, AWAT A
% § 1 & agt ol gl ey
WMAapaNaA i ww 3a
i afcada we Faa wvar § a fex

faq afwary mar ogar wrwd

iy ¥ $9 (ma dafaw fawg
Tz fa®r & wd afeds wdl a1
Nor w7y & 1 Mar & 7 vy
1% A fa w1 9q qfcadr i fody
AT A g ¥ faAaa Y & vy
@ ¥ dz fadem gk oA & e

]

I am sorry 1
cAnnot go on
. are about
1 have to call and
the bonm.

bt
H
i

5
|

mﬂmrh-b;apb.mmn
on reading out the whole article. 1

‘cannot allow . If he wanis he can

hand it over to the hon. Minigter.

oft fawgwre ol @@ WY
Ty § 3% 9T Wt wag fama w1

Shri Baborao Patel (Shsjapur):
Article 25 (2) of the Constitution en-
titleg the State to regulate or restrict
any political activity associated with
religious practice. Will the Govern-
mient consider the enactment of a law,
without embarrassing the right of tha
individual to the freedom of his cons-
clence, to regulate and restrict mase
convervions if it ia found and proved
that the total number of conversions
in a year either to Christianity or to
any other religiom assume a c¢om-
plexion of mass conversions?

Mr. Speaker: Now, Shri Xartik
Oraon.

Bhri Kartlk Orsom (Lohardaga):
How many minutes can I have?

Mr. Speakpr: There is no question
of any speech mnow. He can put a
question.

Shri Eartik Oraon: This is a sub-
Jict on which T can speak for hours
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[Shri Kartik Oraon]

House could emact a legislation, that
it would be a penal offance to convert
the

Shri Lobe Prabhu (Udipi): In view
of the fact thet my hon. friend has
admitted the constitutional right to
i and propagate -any
faith in this country, in view of the

he has not given g wsingle
werified instance of conversion which
has not been free and in the exercise
of this right, in view of the fact that
this country has received, according
to him, Rs. 12 crores for the poor,
without distinction of faith, in view
of the fact that this country is in-

that we should maintain the proper
in those countries, in view of
the fact that this country has a re-
ligion, the most tolerant in the world,
a religion which says ‘In whatsoever
form you worship me, that form 1
shall approve’, a very high concept
of tolerance’ in view of all these
facts, I want to ask this simple ques-
tion, Is this House =0 anxious <o
%ring forward this legislation to res-

]

JUNE 38, 1987  Bihar (H.A.H. Dis.)
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ol e el (geAn)
Tg ZWi ¥Y e § T fagre % ofy werer
? ol wwtw o worg ¥ Y ag - fEg
frmadr ad gfowda o s S g
TRt AW ARy Wi guwlt w7 waly
fagr € wa Y &Y a1 ot vy wr g
q forar w127t #7 a1 wd @ oy qwwy
A g, T Tf 2y & 1 I ATE A1 Ag
17T & o AT aF I Ara #T A0S
#2171 2, formyT wrarar oY Srefta fax
¥ frgmmTay i e wniln
TAIT & ATE =0 wdw < A o S
wivm # feai qr, f& ud ofvmda &
q-Aae T fqoRd Any S Agigar
Fd Aafzasr =z & xmi & S A
TR T EE, ST i wadals
AA GG, AT IR A0F FemT aw
7RI E TN T3 gy wrfoe 7 < 7
L]

& srAr Stgat g f& st o7 amy
TR FY ATH AT« 41 590K 741 & °
o wwr AT %A A4 %
et & fadr, gt 5| a9y &1 A1 ngafzar
17 1§ &, 9% LA ¥ fag w1t adwr
TEm™ § A &7 faae & w7 1@ 2
a1 %1% g {1 w7y vy sfwa mdard
F+a o7 famr =7 WYy ¢

oft wiewC qAw  (amr) : waw
agrza, % nifogy, faey aigr @ o
faa ST FTA AT AT AgE 9T qEreY
AT ¥ 1 w1® YT T areft ¥ e A
et R f gt o Gt e Aa 2
&1 eat wizat §, <, featT wifz wizar
3 ol et &7 worg & WY oY Bay
wvat 41 & X agi ¥ Fefepwe dfngz
¥ wet i oy &' ot ad afoeiw &
farem % wor wd § 39% xR W R
o o IR ey .S wg W

-
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fgrzearfadt @ wfoe &1 & £
§ag maarg & AETE 3 T W E Az
TTTE TG wlgpaga SATT
T4 Eal% 2 | 34 g § 3% 94 afzad

FTE1E F § | | AT Sar g qu
7T T I TE AT F1E FAEW T
TRT S (e T oS4 A @ add w0
gwg ¥ 91 afadq gna 5w ?

Shri D. C. Sharma (Gurdaspur): 1
have heard some speeches which
painied a very dismal and {rightful
picture. After notice was given of
this half an hour discussion, have the
f Government cf India made any on <he
i spot study as to the correctness of
what has been said on the floor of
this Iowuse, that these persons had
been converted under the pressure of
hunger, under the strain of poverty
and under the stress of famine, and
whnether this has happened only dur-
ing the famine days or has been hap-
veninz even before. because these
foreign missionaries have been with
us all these years even before India
bacame free? If this has been hap-
pening all these years, why  have
Government not taken any sieps to
stop these forcible conversions, if
they can be called as such?

Wt 39 Tog men (arma)

nfwat ¥ fToT 29 F1aQnq gmang

3 F T zﬂf-?sr"' ﬂrc:ﬁ-h:nwra
: AT%7 § 1 § qear T § B af -
Afes =l worar mmifss Onsatist
aREATH F3a I fmaw F1oam

e orfr & & W WS 2

T ai s T a faRdtaqaT 38 9%
FITE(ZIET 2 3T SH T@ETL Y 59 A7

M owaiE JE F, WT :m; BTRT

T AT AT 2 W-fn fmgaagdaaar

oot faamard o So ¥ =g %91y,

A1~ 7lT uz r:ﬁzna AgiatiggEaT &

.

-

”m;&’T}'?" 9 3""?'&1’1 =5 far sy

=1 TR TNT TR - 594 FE4,
& ot 7941T fag ar=d ¥ 39 9EATE
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FT GAdT FTT § W FZAT 15 §
fa 1t o {araty qraf<a) £ s § oran
g afe AT gTRTTAT A Tg W@ @ T
zg 91T &1 faw Ta1 % fF ag a7
qiafe@t & ot & 7 ai &1 7 qier 517
afes guedl o= & ErU T A7,
@ g 79 F S Argi g8 e )

s & ufetaa & ag Wi faaga s
argat § e fafeem o gfemm
fsirrar oRifeqos & Ssise § a8
@Y W g9 w5 & Tadw § | aETH
Tifew fis 9% s fafaas & g ovay
F AT ey SR fEw IAET g =er
21 WA T AT B FT I AL
T Arer fager MR qrei@t &1 g
A F graey ¥ T917 71fg 71 Afgwi
Y31 Ag W O A &, I HA
AT §1 AT A4 8, ag wa fafemm
Foqrw g A & gfemw Pelvemm
oAfaues & gsisz § |

I qgEr AT IH 9ET § ar
@1 § satad aiq 7Y 3 § e v
# 7z uw &r frae sorar =1 <y A7
AT HA 20 F

# sg AL § F Ay w@grad
F T 9T g9 IETT T R ] | TROHF
TAAIGF 9374 & | AAT OF qrasy
TEE § FE AT & ag 97 FARIFQ
g1 & g ata &1 wiAar g fE d@fgam
F AL, W@ad & gl Al &
ATE TR T FAIT T H HGFIL
W F AT 91 qrel i &1 @y
Fenr afz 3 w79 97 F (a@adr
TAAT FLAGH g T TIMLFL | FfFT
¢ a2 T19 G FW E | AT TG 949
TR F ok A1 Q1 &% 3T F1 qHEAT
7 & fay qa1T g 1 Afew 57T 33
¥ aw 9%, gndr wald, g
T FFT #T GGE T BIIET FBT FT
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(o7t wix foy wiedt]
Tt AW W AwNT IIEAT gy K A
ug Ifwe aff &

W waa § fe o ftw o &
w qgt Fora Feg, i wr o af el
fear ma § e W i T At
at aet ¥ x f oo dw & wx I
w fedt wfawt & suwe wigwe
W S, Aafi gt 1 & guwar §
fr ag W@ ST FHA § Wi
FOFUR (H FAA F L g v vf@
WX X ST W X g fear
B qm ww s  fe frmamg &
W ATTHE § W90 W I 6
trfwi ) Wt § S aw & wreaad
# wu aidx Wi gfesmw

Bt

war Y darfoai o wr g § | wrer R

ators, W T ad A RWA X wTATIA
WA FETH G OHET @
Wit fagiy armdw ¥ fgaf ®1 fart
AT W T NI FOHIC & faow &
T w3 faan, sgar i W ey
& AEY ¥ wr wT g el W
wrifsa wT @ & 1 3 1w v A &
¥ O A qr whew Nz § 7 ¥ fa,
afer & wg awar g s wror et
Pl ayrwr @ g I qw qw &
-y ofvert Ty AT W@ o
t! '

T woerT A fdely WY
wafya fwan g7 ) qar 7Y 99 g fieaar
ot ¥ fwgr mr dfew frdfy wivdy
¥ 12 a3 a1 % wrTer T g |
% siah mfie ¥ strdan wea fiw fagnfy
A A srgno e ditae g
STYTT 7 O Nq6T L | (T @19
e dfer rged WROF N IO
fufgat Feray §, & wrggar g fie oy ey
o fufgat o ofr of | eyomrar fe X &
T K A AT WY 3 g
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e & qrew oy @1 | Wyt ww I NG
wa gk oY v off & qw & vy wr fw
e g sy faw o€ Wty wiw
T By w T Wi W A g e ¥ ate
& fadeif qrefay #Y wrow # oy &
I frwrar ndmT | gw KT R X
fie wrardy faerr ¢ il ofr # gwar
wr AT H ¢ farefy qraft « agi ¥ arge
frwrer ardm, e & aror goerdy,
fed & wmavre 9T wgar § fie arom®t
frery & ogdr wish TIw e H 2217
qradr IgE TTHRTH F T T W o W
10 ERTT AL qrady §urE o w1 g}
wTQ® &1 g Tt waraw feafa §
fw w0 w7ar ITge & w1 @ § Wi
gl a0 oY qETd & A
wrRET IETaT o T} | K e gt §
fo mfemna, wemfrara, o,
wrr wifg gwY & faeit qrafway o
aw frwror  wxamg fear wr qwT &
7 7 freit #1 Wit wfawrcaff e
ag oYy w1 af of el w¢ | g
@ at # widw goec g, fag W
FHAIT GO FFX &, T HT wHAY
¥ ad afeds far § 1 & s i e
@ fawy g R v ara® o St fear
Iy
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time in wix monhs he has come, 1
should allow him to speak. Let him

complete what he wants to say.

oft Tra NS TS | TOTT 98137,
faaet fraafeal & are ¥ St 499 993
aq & 9% A1arT 9T Wrwad ¥
TAF AFT & ATTAE 07 T Farfat
& @ & & Frgar g ¥ W@ i
ST @I F | ATTAA qAg Ay AT
arg q& =1 &, & @ fawqq faa
HET WA F WHA @7 & for darz
g |

Mr. Speaker: The Minister.

Shri Kartik Oraon:
that area.
much
minute.

I come from
Yo have allowed him so
time. Please give me just a

Mr. Speaker: No, please. The Min-
ister.

i AAg NAF (IJraaiy) o owere
a3eq, § Iqq OF N qIAT FIg0
g1

WA AT . I AEAT & OF
aF e & g |

The Minister of State in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukla): Mr. Speaker, Sir, I
am glad to note that all hon. Mem-
bers who spoke in this discussion
have conceded and have mentioned
the provisions in the <Constitution
under which every citizen of this
coundiry and also those who are allow-
ed to come to this country for mis-
sionary work have a right to propa-
gate their religion by legitimate
means. As far as the legitimate means
are concerned,—

=it TR fag et : A v
Fframgfe g gray, e fedw

.FFT I

ofi T Ma qES 77 aga
weo! gt say & 139 fagag
fedr & & ar |

ASADHA 7, 1889 (SAKA) Bihar (H.A.H. Dis.) 8254

Mr. Speaker: You have started in
English; you will have to continue in
English. Because, some others may
demand that you should speak’ in
English it you were to start in Hindi.

Shri Vidya Charan Shukla: As far
as the activities of propagation of
one’s faith is concerned, there could
be no objection to such activities un-
less unfair and foul means were used.
This position, all Members have em-
phasised, and this is exactly the posi-
tion of the Government. If we come
across any instance where unfair,
foul or illegal means have  been
adopted to bring about conversion,
even if it is done either collectively
or individually, then we take appro-
priate action in this matter. As a
matter of fact, whenever such reports
have been received by us, we have
taken immediate action in such mat-
ters by referring the question to the
State Governments concerned, and
asking them +to take appropriate
action. We have taken ¢he reports
from the State administrations and
only when we have been convinced
that the instance is free of doubt,
only then, we have closed the mat-
ter. Otherwise, if there is any such
forcible conversion, aetion is taken
against that defaulting person.

There have been several complaints
recently and this matter has also been
agitated i‘l this House and in the
other House also, regarding exploita-
tion of the helpless condition o¢ the
weaker sections of our society, and
the drought-stricken areas of our
country. This matter was referred to
the Govenment of Bihar several
times and even recently we have got
a report from them about various
points that hon. Members raised in
their questions as well as in their
letters. They have not given us any
instance where any conversion has
taken place by coercion or because
of any unfair or foul means. There is
no doubt that conversion has t¢aken
place, as hon. Members have, and
particularly, Shri Kanwar Lal Gupta
has, said. There have been a few
cases of conversion and T can also
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[Shri Vidya Charan Shukia].
corroborate that 4 few hundred peo-
ple have been' converted; but the
complafnts have not been received
by us.

Bhri Kanwar Lal Gupta: Have you’

made enquiries?

Shri Vidya Charan Shukla: I am
saying that no complaints have been
received by us here, from those areas
that there has been any forcible con-
version. In spite of that, we referred
this matter to the Bihar Government
to let us know if they have received
any complaints about forcible conver-
slon and it so, what action they have
taken. The Bihar Government,
which includes representatives of Jan
Sangh, reported ¢that they had re-
ceived no complaints. Because of
this, we are absolutely helpleas. 1
can assure the House that the Gov-
ernment of India is very keen to
stop any conversion from any reli-
gion to another religion by any
methods of coercion or illegai me-
thods.

ot W e ey : fagr A
A % IR w IW ST ORI
defedts &t sug & Frera far &
YT qat wAiEn wgx & fx ok foird
i &

Shri Vidya Charap Shukls: I am
depending on the report we have re-
ceived from Bihar Government. If a
missionary has been sent out of Bihar
for anti-national activities, it may be
for anti-national activities. I am not

Reganding the question of putting a
cross in the neck of the people and
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lhlﬂ" ‘lh.m M'l ﬂﬂl’. have
nuureduthatlheywmuhmr
action 6 stop it..

A point was raised about some
legal measure to stop conversion of
people below the age of 18 or 21. 1
would like to draw the attention of
the House to the proceedings of the
Constituent Assembly in this connec-
tion. Our founding fathers also diw-
cussed this question. The sub-com-
miltee on fundamental rights actually
proposed two clauses:

'No person under the age of
18 sghall be made 40 join or pro-
fess any religion other than the
ong in which he was born or be
initiateg into any religious order
involving loss of civil status.

Conversion from one religion
to another brought about by
coercion or undue influence shall
not be recognised by law and the
exercise of such a coercion shall
be an offence.”

This recommendation was considered
by the advisory committee and they
amended it further. After a debate in
the Assembly Sardar Patel moved the
amendment and this Tnatter was re-
ferred to another committee, which
after long consideration and taking
into account the practical conditions
in the law of the land and other
things, decided to drop this matter
completely from the Constitution. I
am mentioning this only to indicate
that this problem has been considered
right from our days of independence.
After that, the Government of Indla
has been following a very atrict po-
licy in this matter, We have now
made regulations for the incoming
forelgn money which goes to the mis-
slonaries. 'We check that & is not
used for sny illegal activities. Wec
keep a sthict check on the foreign
missionaries opsrating in thig coun-
try.

Shri Kanwar Lal Gupta: Tell w9
what are thoss checks. .
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ri Vidya Chbaran Shukla: I can
to him and give those details. I
e no time to read them here.

hon. member said, there were
out 10,000 missionaries in  India.
do not think that is correct. There
a2 only 4000 and odd foreign mis-

-

onaries in our country at present.

- Y T e mwar c d A S

53 91eT foed & 57 % ATAIT 4700

O @l FTHAGed 291 & F oYz

o 39 &

Vidya Charan Shukla: The

gure I have given includes foreign
issionaries belonging to Common-

o
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wealth countries as well as  other

countries.

1 want to emphasise that we are
egually anxious along with the hon.
members to prevent any coercion or
forcible conversion. We do not want
to acquiesce with any such illegal
activity either by our own missiona-
rieg or by foreign missionaries. If
any such thing happens and if it
comes to our notice, we shall defi-
nitely take appropriate action in the
matter.

13.10 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, June
29, 1967/Asadha 8, 1888 (Saka).
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